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LOK SABHA

Tuesday, April 5, 1966/Chaitra 18,
1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Agricultural Education in Universities

+
*951. Shri Hukam Chand
Kachhavalya:
Shri Shree Narayan Das:
Shri Bade:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

(a) whether any assessment has
been made with a view to find out as
to what extent various Universities
in the country have been able to give
greater attention to agricultural edu-
cation;

(b) if so, the result of such assess-
ment; and

(¢) whether any, it so, what steps
have been taken with a view to en-
courage the Universities to give atten-
tion to education?

Development and Co-operation
Shyam Dhar Misra): (a) to (c). A
statement giving the required infor-
mation is laid on the Table of the
House. [Placed in Library. See No.
LT-3975/66).

ot v W wuww & Oy
IAAT Wt § fe ¥ ¥ few fer

¥ W agd oo N W
fadwary iy ?
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@t samee faw : w Ot
# ¥ grivarcfafeat wve ) € § o Wiy

QroATH AR G [, JAW, OO,
wgrag 91T qa@w ¥ sl gt
W W fodvar ag e i @ & w=e
faad WX qradw w1 T Ry
ST g

st gew W wewry : & ag T
g g e o fvafararemt & sfy aot
fey faardt firer & s ook Qu ¥
v v fawdt ?

ot Taee faw @ o AT
fewafauradl & g § gwv AT O
€Y 8, afer & gwwar § e oy dwar
g &) & T gl | wEE s
ot wifew §, wET duge s,
. wftx dt e dyge wife,
foad grerar qEfawa w v Tw g
4]

Shri C. K. Bhattacharyya: Agricul-
tural universities are being establish-
ed in almost every State. Has the
Government taken any steps to im~
press upon the other umiversities that
it is bettcr to have agricultural edu-
cation concentrated in the agri-
cultural universities rather than have
ing agricultural faculties in all the
unjversities which will only result in
diffusing the educational resources?

Shri Shyam Dhar Misra: On this
general question, the Education Com-
mission has been appointed by the
Ministry of Education. They have
appointed a task force which is going
into the tter. The C ission is
expected to complete its work in the
near future, and they will give their
views on this.
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ot amRt : F AR wEvw Oy
TN N T K o Ffe w7 oA X
T qregw, ARG @ T AR Ty
&, w1 fErdy wrar @R v gaer
Areqw G W W fawr wre
® g ANt e ?

ot wmmee fam : WG a5
Sz i dYer 9oz wrfeol W goeg
& I firer w1 wyeaw g7 o F A
% AfeT gt o wront # g
wt g ¢, N e v fow & v
g 9% g fadw & ATew A
o feqr arm §, A Fedr Wy oy
% gz wremm Q) Qi o afaw
woa § afaw it

Shrimati Akkamma Devi: In order

i0 make the best use of the indigen-
ous experience and knowledge, may I
know whether the Government will
give preference to students from agri-
cultural families when admissions to

agricultural colleges are being con-
sidered?

Shri Shyam Dhar Misra: That is
exactly the policy.
st wriw fax fagth :  w
W aeere 37 faarfeay & fog,
N fir o farafaaraai & o o @o
it qHo awe W ¥ funfaai & wx
freadd, oy wravgw w0 s o frardt
Wogg  We @ uHo gHo Hre
R X Y W AWT wHE WY
wxrt ¥ oz w2 erraTT gy faw aw
T X, AR ¥ W W2 aw e
W wwIg G WY ¥ W5 92 S
vy ¥ fo ¥ ot ¥ I B ford
& oy ?
Mr. Speaker: Suggestion far action.
ot qenw ey : w7 EOR &
T ¥ e & wiwd § fr o vy feed

#oum dro Wi THou Wro witwEAT
T FAaqmTE?  wxoEgy @ A
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Y A AR E A fre ik o I

AR A wEEsT 30 AT EE
F et AR QAT ¥ o
Irafer dw g & 1 & 35 wAA
& fag dgre T 7 fe o € v
TR

st mooTe fag : faay aQPETT
oog dowX THouw &Yoo mHHEEAT
g7

weaR WENQ Wit Wi} |

Shri P. Venkatasubbaiah: May I
know whether the Government is
aware of the fact that many of these
people, especially these VLWs and
those in the extension services are not
experienced in agricultural methods
with the result that even though large
amounts are being spent on extension,
the farmer is not getting the benefit
of agricultural education? If so, does
the government propoese {o train up
these people sufficiently so as to im-
part training in farmer's practical
agricultural work?

Shri Shyam Dhar Misra: It is a fact
that the VLWs in the VLW training
centres did not originally have that
much agricultural orientation. How-
ever, now it has been decided that all
the VLWs to be trained during the
Fourth Plan will be given intensive
training in agriculture, and to the ex-
tent they are qualified they will also
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be trained in the colleges so that they
can also get graduate’s degree.

Shri S. M. Banerjee: In the state-
ment it is stated that the central gov-
ernment on their part have also pro-
posed dJarger allocations in the central
sector in the Fourth Plan for basic
agricultural education. It seems eight
universities have been established or
are likely to be established. What is
the total financial aid to be given by
the Centre during the Fourth Plan to
these universities in various states?

Shri Shyam Dbar Misra: The total
financial aid provided by the central
government is Rs. 28 crores.

Company Law

+
*952. Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri Bagri:
Will the Minister of Law be pleased
to state:

(a) whether Government have any
proposal under consideration to change
the Company Law in the context of
the rapid industrial development in
the country; and

(b) if so, the details thereof?

The Minister of State in the Minde-
try of Law (Shri C. R. Pattabhi
Raman): (a) No such proposal is at
present under consideration.

(b) Does not arise.

ot owmvw fay : ¥ R X
w I w1 o TOwr wgAmar § fe
q wolt A A% qN T a7 o W
AW dww quITE wX § TAMr Ty
v gw ?

firfig sialt. (ot ivrw Ewwa aveE ) -
s, g W gN fmr @ § ooy
W 2w Qv ST AT & qanfers
P ARwiw ¥ o o Tew
axE § 9 fe ww it ¥ fawre ot
& Ao & fawrs ww F Wit o
it § ot sy Rt R
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it ovarw ey : @ Wiy
v & Al et o 7 g amgar
fear a1 fe &fom gRit fawew o
foere qofaw @, R oW aw A
A TaT wA A ¥ q@ETh § W
T qg @ ¢ fe xw & fao aoee
w1 vy I W

ot Wiarer arev aew : dafay
oXdt faeew frawiw Qv @ g,
SLcR Uil G EGE L (R (i
o werdy AR #) qEE 324 WR
326 9 G a°H T @ &, W
wa ot Ao oI g T A E
R g ww g wr wy f W W
S A T gaT & I 9 9HT §TX
® wferer oo G

Shri  Daji: Has it come to the
notice of government that even while
the committee is still considering and
a final decision has yet to be taken,
certain managing agencies were given
hurried extensions upto 18 years so
that whatever decision might come in
these cases, the decision has already
been made by the government? Has
the government taken notice of it and,
if so, is it going to revise it? If not
why were extensions given for fifteen
years?

Shri G. 8. Pathak: Government has
taken notice of the fact that before
the issue of the Press note dated the
31st December, 1965 certain extensions
had been given. It has not been pos-
sible for me so far within the short
period that I have been law minister
to examine why and for how long
extensions were given in some cases.
They were not given in ail the cases.

Shri Daji:
natory.

It is therefore diserimi-

Shri G. 8. Pathak: For aught I
know there may be very good reasons.

Shri Surendranath Dwivedy: Wil
you re-examine {t?
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Shri G. 8. Pathak: Some cases I
will examine; I will examine them
myself because that is the wish of the
hon. House.
Shri D. C. Sharma: May I know if
the Minister is aware of the fact that
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Shri K. D. Malaviya: The hon. Min-
ister referred to the changing circum-
stances that obtain in our country and
to the changing conditions. May 1
know from the Minister whether he
is aware of these fast changing cir-

t. in such a way that the

the company law is being ded so
fast in terms of the clauses, sections,
rules and regulations and press notes
that the administrators of the company
law do not understand where they
stand and, if so, whether the company
law will be amended not piecemeal but
in a comprehensive way go that the
country and the people know where
they stand?

Shri G. S. Pathak: I do not accept
the proposition that the company law
administration does not understand
the amendments which have been
made from time to time in the com-
pany law. A d ts have b
necessary because of the changing
situations which the Gover

entire managing agency system should
now be scrapped and something else
substituted in its place so as to remove
all those economic disparities which
are being created and for the removal
of which we are committed as Gov-
ernment?

8hri G. 8. Pathak: The managing
agency system is not the only cause
of economic disparities, if it is a
cause; as to whether the managing
agency system should be completely
abolished or not, that is a question
under consideration. But so far as
the existing law is concerned, it is
discouraging the continuance of the

ging agency system.

got to meet. The company law, as
hon. Members know, was revised very
comprehensively in 1956. S8ince then
there have been about five amend-
ments and there is one amending Bill
pending. Those amendments were
necessitated by the changing circurn-
stances which are natural in a deve-
loping economy.

Shri Shinkre: Is the hon. Minister
aware of the faet that some big manu-
facturing companies, to overcome the
handicap of managing agencies, are
trying to establish massive sole selling
agencies whereby they derive a lot of
profit to their relations and in-bet-
weens and, if so, what does the hon.
Minister contemplate to do to over-
come this?

Shri G. S. Pathak: The Govemn-
ment is not aware of any such case.
It the hon. Member is prepared to fur-
nish information on that matter Gov-
ernment will consider it.

Shri Shinkre: It would be quite
easy for the Government to ask from
the ing ns to get a
list of sole selling agents. Why should
he require information like this?

Mr. Speaker: He can also send the
information, i

£t

Shri Kapur Singh: Just now the
hon. Minister has informed the House
that, under pressure from a section
of this House, he is going to re-exa-
mine certain extensions granted in the
case of managing agencies.

Shri G. 8. Pathak:
the cases.

Shri Kapur Singh: Yes; some of
the cases. May I know whether that
re-examination is going to be into the
legality of those extensions or the de-
sirability? If the legality is not to be
questioned, how would the question
of desirability arise at all?

Shri Shinkre: The very conception
of law is changing from day to day!

1 said some of

Shri G. 8. Pathak: It is a difficult
task to re-examine cases which were
disposed of a considerable time ago.
I cannot anticipate today what would
be my reaction on re-examination of
some of the cases.

Shri Kapur Singh: I did not ask
for his reaction. I want to know whe-
ther he will re-examine the legality
of the extensions. If the hon. Minister
\9 satisfled about the legality, then, is
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there any other basis on which he
can re-examine the grounds of those
extensions and, if so, what?

Shri G. S, Pathak: What would be
the basis of my examination, I cannot
state today, because I have informed
the House that I propose to examine
some of the caseg in pursuance of the
wishes of the House. Otherwise, I
cannot say what would be the basis
of the examination.

Shri Kapur Singh: What can we
say about the Government which does
not know the basis of the action
which it proposes to take!

Shri G. S. Pathak: I will decide
about the basis when the cases are
before me. (Interruption).

Mr. Speaker: Shri Vidyalankar.

Shri A. N. Vidyalankar: Is the gov-
ernment aware . . .

Mr, Speaker: The leader of the
SSP has moved to a front bench
without the seat being given to him
for the present. He must write to me
first and then after that, change his
place; not that he should do it him-

‘self.

Shri S. M. Banerjee: This is un-
authorised occupation.

Shri Kapur Singh: Your indulgence
in such matters is usually presumed
by the members.

‘Mr. Speaker: There is no harm in
Ppresuming, but now I find there will
be some difficulty.

Shri Kapur Singh:

st s+ AR & ok xwfad
aff fr agi W WY 9T T3 © @R
o WA & wi wr vew a,
o grar @ famws s, R
amfas At w 35 a@. .

o e R gE
au fewen O &0

I understand.
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st o R o F o

ot ) & A e v guz
T § %A@ T & fag dar
&

weqw  WpRw . IEE wi sgrer
areE gt o Q) Frae & fag 43
gt

ot wrft ;o & s R fag
& o Pt dsr @ ami e ?
(v ) ...

- awwgwloy: WY wgrene
Lk g s o o f ST L))

Mr. Speaker: 1 will request hon.
members to remain in their seats at
least for the Question Hour.

ot armht: & & ghur O oy
T dzME

&t gen o euwr ;o f avy
Ny HfY &g AT
g agt FAGIAR @ EwA R A
& aToRY 3w ERATE 1 (Sawe )

aegw wew: a7 o) 9T o weer
[ Ll

oft e fiow wow < e ¥ orgt
Gra g o #2

Shri J. B. Kripalani: I find it in-
conveni to sit behind

Mr. Speaker: Shri Vidyeslankar,

Shri A. N, Vidyalankar: Is the
Government aware that many com-
panies exist only in name in order to
cover various financial irregularities
of various persons and groups, and if
so, what {s the government doing to
weed out such companies?
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8hrl G. §. Pathak: 1 know that Wy T

there have been cases where such
companies have existed. But I can-
not tell you today whether there are
such cases known to the government.
I will require notice of a question
like that, as it will require a very
considerable investigation into the
existence of such companies.

st wvTht ¢ weaw wERT, W
o wEYRg T fr faw saea ®
Tarr fafa wamwg & 9 78 alw
foar mar § YEh T AdS A
ot fardd @Y s ?

Shri G. S. Pathak: This question
does not arise out of this.

st wrh o ?

e AgN
A hEAT FT qHA

t it : wmw wEeE, 3w
ar wreor § i forgat fae 93 ag @
gt ?

oW WgT : Wa 4g CATERE
N R wraa

v g aY ;W

ot wf : qg B T AT wEmE
ar At Ay AL .

oW WA : w) fawrr e
TH WAL I qUA A7 ¥ ¥ A0
)

wwe Wit §m

+
*953. ot fryfa faw :

it wo wro

%3

st TgaTer feeg ¢

w1 wra, ¥y, anqufos  faww
QT WEETT FA Tg A1 R F A
f‘.

(%) ¥ g § qar fafww
g T A, ATy, faar-feaar
aqr foq U 9T WA wEar aEw
T

(@) = ag "= § fr fograi s
e ¥ FHETT qou IEA T W
TR T GFH G ; 7%

() wox afomy eaww feamt
¥ owEaw & oo § 7

The Minister of State in the Min-
istry of Food, Agriculture, Community .
Development and Co-operation (Shri
Govinda Menon): (a) A statement
(Annexure I) showing the approxi-
mate quantities of rice and paddy pur-
chased in different States during the
crop year 1965-66 is placed on the
Table ot the House. [Placed in Lib-
rary. See No. LT-5976(i)|66]. An-
other statement (Annexure II) show-
ing the rates at which purchases of
rice and paddy, on Government ac-
count, are made in different States is
also laid on the Table of the House.
[Placed in Library. See No. LT-5976
(ii)66].

(b) Procurement prices given to
agriculturists are not lower than the
cost of production. In States where
there js no maximum controlled price,
the procurement price may, in some
cases, have been lower than the mar-
ket rates.

(c) As the price paid to the farmer
is not lower than the cost of produc-
tion, this qQuestion does not arise,
Moreover, the procurement price is
relevant only for a part of his pro-
duce and he is free to dispose of the
balance at the prevailing market
prices in States where there are 0
maximum controlled prices,
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@ feqfa faw: wwt Wl o A
X XY e w1 ave fzar & gwwan g o
A it ¥ @ wiw A A R AR
w7 Jeft ot #1 qar § fr fage § wrw
€79 23 YA I IFT 30 87X A fawar
¥ o afz ag ava adt R o w0 Pearl
NHN @@
sy Tl g 7

Shri Govinda Menon: Sir, I have
stated in the main answer to the
question that where there are no
maximum prices fixed the procure-
ment price may sometimes be lower
than the market price. \

Shri Bibhuti Mishra: My question
is not that. My question is different.
In Bihar the price js fixed at Rs. 16
or something like that whereas in the
free market paddy is sold at the rate
of Rs. 23 to Rs. 30 a maund. I want
to know whether he has enquired into
that or not.

Shri Govinda Menon: 1 will take
that information.
«t forfa faw : & 3 oA

argar g e w7 Ay o & g 97 wTEe
N FMT HF FQ@ 9T 7§ =TT H
war fo frg wfta & feara a1 &0
®y § ar araw d27 77 § ag I
N ANWI, g9, AAF & dqU FAH
fFar e s ama @i § ? afx 9w
¥ T G 7 qar & A% w9 A A
a2l 1 Qg faweft w3 & fararail
¥ qrq #1 =1y fear AN w7 o fe
oy & 7

The Minister of Food, Agriculture,
Community Development and Co-
opéntlon (Shri C. Subramaniam):
That is ‘why we have appointed an
Agricultural Prices Commission for
this purpose. Even the Agricultural
Prices Commission has not been able
to make a full-scale investigation
with regard to the cost of production,
but that work is going on. Therefore,
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whatever prices have been fixed as
minimum support prices, they have
been fixed on an ag hoc basis taking
into account the trend of general
price level with regard to agricultu-
ral commodities and non-agricultural
commodities. Therefore, I am prepar-
ed to admit that the prices we have
fixed are, perhaps, not adequate, but
this will always be kept in mind and
we will see that remunerative incen.
tive prices are given to farmers,

Shri Vasudevan Nair: This amounts
to contradictory answers between two
ministers.

ot favere wredw A iR
F 3 fareor gt e X T & 9w
¥ g e e ¥ty woRre Wi
T . 9T sy o) WY et
& @ & s argan g i P et
¥ s goml  a@dEEr § s
A e Wt g A A QAY
w7 oY ¥ 99 @O ¥ 9 gweay
g fr wiw moee fead g0
T ¥ grErT feoa qaady ?
Shri C. Subramaniam: Sir, it is in
the surplus States that procurement
is there on behalf of the Central Gov-
ernment as well as the State Govern-
ments, and when there is procuremsent

on behalf of both the governments
there is co-ordination between them.

Mr. Speaker: Shrimati Jyotsna
Chanda. . . .

Shrimati Jyotsna Chanda: It is
shown in the statement . .. (Inter-

ruptions).

ot armg : qg SAT AT =T
orRtows At
weqw POWIT WY %
i‘twtmigeﬁgu forcorardy Wt o ¢
€0 AW ¥ rord wiy o A g pvefaw
Ll A
Shri C. Subramaniam: Sir, I have:
not followed the questiop.
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‘Mr. Speaker: Nobody would have,
because there were interruptions.
Will the hon. Member kindly repeat
her question?

Shrimati Jyotsna Chanda: It is
shown in the statement that no pur-
chase has been made in Assam on be-
half of the Government of India and
only 67 tons of paddy have been pur-
chased till 28th March in Assam, May
I know from the Government whether
they feel ., ..

Shri C. Subr jam: It sh
67,000 tons and not 67 tons.

1d be

Shrimati Jyotsna Chanda: Do the
‘Government feel that it is gufficient
for the Government of Assam to pur-
chase it while there is plenty of paddy
this year in Assam and do the Gov-
ernment feel . . .

Mr. Speaker: Not 80 many questions
at the same time. Let the answer be
given.

Shrimati Jyotsna Chanda: Do the
Government consider that they have
purchased enough to supply to the
deficit States?

Shri C. Subramaniam: Assam is in
a very advantageous position this year
in the sense that it had more than
normal production when ed to
the other States. Therefore, we are
requesting the Assam Government to
‘make available to the Central pool
some quantities of rice. They have
in principle agreed but the quantity
has not yet been fixed. The Assam
Government are confident that they
will be able to procure whatever
quantities are required for this pur-

pose.

Shri Bhagwat Jha Asad: The state-
ment shows that in the case of some
of the States a meagre quantity has
been purchesed. May I know whe-
ther this was the capacity of the
‘State to purchase or the surplus in
the State? If it is not the surplus,
how do Government propose to deal
with States which go on demanding
more and more from the Centre but
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do not purchase the surplus available
in their States?

Shri C. Subramaniam: As far as
the surplus States are concerned, we
fix the surplus which has got to be
delivered to the Central pool in the
normal year and, to that extent, they
have got to fulfil their commitment.
But I am sure the hon. Member is re-
ferring to other States where because
of the deficit they call upon the Cen-
tral Government to deliver more and
more grains whereas they do not make
any effort to procure within the State
80 that they could control the market.
I am afraid, it is so in some of the
States. But, ultimately, it depends
upon the administrative efficiency in
that State.

Shri 8. C. Samanta: With refer-
ence to part (¢) of the question, is it
not a fact that the number of mem-
bers in the family is not taken into
consideration while paddy or rice is
procured and as a result of it there is
discontentment among the peasants?

Shri C. Subramaniam: No, some
allowance is made for the labour put
in by the owner and members of his
family. But I do agree that perhaps
the full contribution made by the
family is not taken into consideration.
That is why a regular investigation s
going on for the purpose of finding
out the land contribution, family con-
tribution and the investment required
for the purpose of production. Then
we may be able to arrive at a bet-
ter figure.

Shri Vasudevan Nair: The Minis-
ter of State has mentioned in the state-
ment that the prices fixed were on
the basis of cost of production while
the Cabinet Minister afterwards stat-
ed that it is an ad hoc decision and
that he is prepared to look into the
matter. May I know by what time
the Government is going to study the
cost of production and fix the price
so that the peasants would part with
their produce without any difficulty?
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Shri C. Subramaniam: There were
some ad hoc studies made but they
were not quite satisfactory in my
view. That is why the Agricultural
Prices Commission has taken up this
question. It has initiated some studies
into this and within a few months I
think some data will be available. But

this will have to be a continuous
study.
Mr. Speaker: Next question.

Shri Surendranath Dwivedy: You
were going by the names in the list.
But we should also get an opportu-
nity. This is an important question.

Mr, Speaker: We have already
spent some time on this question.
Now let us move to the next.

Survey of Food Production by
USALD.

+

*954. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Axad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri Ram Harkh Yadav:
Shri Dharmalingam:
Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that United
States Agency for International Deve-
lopment made a survey of food pro-
duction in 1965-66 in our country;

(b) the main features thereof and
whether the survey has revealed that
food production will be not more
than 81 million tonnes this year; and

(c) whether Government agree
with this figure and the measures
adopted to make up the deficiency,
if any?

‘The Deputy Minister in the Minls-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Govern-
ment of India have received no such
report from U.S.A.ID.

(b) Does not arise.
(c) Does not arise.

Shri 8. C. Samanta: May 1 know
whether any informal survey was
made by them and, if so, whether
they had any consultations with the
Government? ‘

The Minister of Food, Agriculture,
Commaunity Development and Co-
operation (Shri C. Subramaniam): I
found a press statement that they
have made some estimate of the pro-
duction. I do not know the methods
adopted by them, whether they
depended upon the data made avail-
able to the country by the Govern-
ment or not.

Shri 8. C. Samanta: May I know
how many persons were in the
Agency and whether they made any
study about the things they were
telling?

Shri C. Subramaniam: I said that 1
was not aware of any {nvestigation
made by them; so, how can I give the
number?

Shri P. C. Borooah: May I know
whether USAID has pointed out any
defects in our distribution system of
foodgrains in the country to the
extent of 8 million tonney still remain-
ing in hoards while we are importing
foodgrains; if so, what is Govern-
ment's reaction thereto?

Shri C. Subramaniam: No such
thing has been pointed out by
USAID.

! vw gow anw 3 W OE §h
g from g@ Hag it s o § fe
T qww ¥ e w7 aga vava feer
W et W o we W
I G amar g 7 & ag wraAw Awzar
g f5 @ X # 3o q@o Qo wrko Fo
A oyt iz W 3w ¥
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Shri C. Subramaniam: All the ques-
tions proceed on the basis that there
has been a survey and that we are
aware of that survey. I said that to
our knowledge no such survey has
been made.

Shri Bhagwat Jha Asad: Neither
the USA has made any survey to the
knowledge of Government nor has
Government given statistics. Then,
may I know on what basis we are
seeing reports that the United States
Government is saying that it is not
within our reach to produce more
than 81 million tonnes? How do they
pronounce it every now and then?

Shri C. Subramaniam: It is not with
regard to that. In 1965-66 no sur.
vey has been made; but | do know
that a survey was made with regard
to what is the likely level of pro-
duction which it would be possible
for us to reach by the end of the
Fourth Plan taking into account that
we implement all that we propose to
implement during the Fourth Plan
period. On that basis they indicated
that we would be able to reach
roundabout 96 million or 97 million
tonnes which would leave a big gap.
We are aware of this shortfall;, that
is why, we have to evolve a new
strategy for the purpose of reaching
125 million tonnes.

Shri R, S. Pandey:
whether the attention of Gov
hag been drawn to the statement
which has appeared in the papers that
before they were considering to help
us by supplying food under PL-480
the United State Government came
to the conclusion that we were not
able to exploit our agricultural re-
sources because land is more indus-
trial-oriented than agricultural-
oriented; if so, what is the answer?

Shet ©. Subramaniam: Iy it plan
or land?

Shri R. 8 Pandey: Land.

Shri O. Subramaniam: I am really
unable to say . .. (Interruption).

May I know
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Shri R. S. Pandey: Land is being
taken for industrial purposes.

Mr, Speaker: He says that he can-
not answer this question.

Shri Harl Vishnu Kamath: Has the
ttention of Gover t been drawn
to an editorial in that important and
influential paper, the New York
Times, on the 31st March on current
food shortages in India which says:

“Droughts are unavoidable but
the human factor is more to
blame—ancient, rigid ways; caste
restrictions; overly small or over-
ly large land holdings; the selfish-
nesg of well-fed States, refusing
to help starving neighbours;
hoarders, speculators and usur-
ers.”?

Does Government agree with this
analysis and, if it does not, what
efforts are being made to dispel such
misapprehensions and tell the truth
to the American people and the
American Government?

Shri C. Subramaniam: I have not
seen this editorial. Now that it is
brought to my notice, 1 will look
into it,
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Shri Nath Pai: Has the hon, Min-
ister's attention been drawn, though
not of course to what the New York
Times says, to expert opinion both
expressed by Indian experts and
foreign experts with regard to the
failure of the human factor on the
food front and is he aware—I am
sure he is—that as against a target
of 100 million tons which was to be
achieved at thc end of March, 1966
the actual production i§ somewhere
between 73 to 75 million tons and that
there has been a fai'ure to the tune
of 25 million tons, that is, more than
25 per cent, and what remedy even at
this late stagc is proposed to rectify
thig?

Shri C, Subramanium: This year
could not be taken as a normal year
to find out whether we have achiev-
ed anything on the agricultural front
or not. As the hon, Members are
aware, this was an unusual year
with the monsoon failure.

Sbhri Nath Pal: But the target was
100 million tons.

Shri C. Subramaniam: If it had
been a normal year, without the
monsoon failure, I am sure we would
have reached the level of 93 to 93
million tons. I do agree that even
then there would have been a short-
fall of 7 million tons. That is why we
are trying to find out how to improve
the agricultural production and that
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is why we have produced a new pro-
gramme for agricultural strategy for
the Fourth Plan which should take
us to the level of 120 million tons,
In that I do agree that there has
been failure of the human factor also
and we are trying to improve that.

Shri P. Veankatasubbaiah: May I
know whether any periodical review
has been undertaken by the United
States and some other agencies which
are helping us in the implementa-
tion of our package programme and,
if that is so, what i3 their opinion
_ regarding agricultural tion in
our country?

Shri C, Subramaniam: I am sure
they are making some sort of an
assessment with regard to our achieve-
ments. It is on that basis they indi-
cated that on the basis of the Third
Plan performance, if we project that
during the Fourth Plan, we will be
able to reach the level of 120—125
million tonnes. That is why we re-
viewed the whole thing and we have
now evolved a new programme about
which everybody is, more or less,
satisfied. If this is implemented pro-
perly, we wi!l be able to reach the
level of 120—125 million tonnes.
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Shrimati Renuka Ray: Is it a fact
that the same sources have indicat-
ed to the Government that one of
the reasons why the agricultural pro-
duction does not improve and will
not improve is the lack of proper
consideration given to land reforms,
the land tenure system and, it so,
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one of the factors. We have enacted
laws with regard to land reforms
and we have not implemented them,
Therefore, there is a good deal of
uncertainty with regard to the rais-
ing of the land and that is why we
have impressed upon the State Gov-
ernments to take speedy steps for
implementing them. There is the
sub-Committee of the National Deve-
lopment Council also which constant-
ly reviews the position.

€t AR ;g Y
FETEA W wiww g & fag & s
Y § | qEF | T IO aOF Y
ofy SwmeT fFar 9T @ R ) AT
Haft wgg 7 wgr § fr (G ow-affa
T ¥ 38 FfY F grrw § oF i
IR WIAER | dfeT w1 98§
7§ 2 s Fow W) Sfaa qrt Y forean
2, forq & w17 ag ww da1 A FT AW
§ YT T #Y 9 § qr, faorefr ar
w¢ wife & fag o g fear a8,
I & 9 F9% F F I TF SR
war ¢, K fRT ot 3w Ay &av Al
fooar & ? & ag o ag g fE
T g AT § g A TN §
forg wr€ aeerar dur < o @ &

ot T faw s, 98 9@
3 fw fegeam & oy & fQ ot aga
qrEwEE §, 9 g« R W

= 3% 120 fafags oy ¥ g s )

ot TiTrTrY W S W A
§ Ia% faw3 % oF o af e W g,
@ ¥ At g &= w49 afs
el & fo s W) faw oaF ?

ot et faw ¢ qg a@ ag)
B ST W 9T AT YT FT @ E o
feamt =1 qg fewwa § 6 awg § IR
T g e g, v & fod gw [ey
T RE

"—i“f‘.?ﬁnmmnimgfa
T qE WTH N W w7 Gy

oo WY 1 g g fe g

Inputs for Agricultural Production

*955, Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
maunity Development and Cooperation
be pleased to state:

(a) whether there are several
organisations at present engaged in
distribution of inputs for agricultural
production; and

(b) whether there is any proposal
to coordinate their activities through
one agency with a view to give more
expeditious and speedy relief to the
agriculturists?

The Deputy Minister in the Mimis-

try of Food, Agriculture, Community

2 and Cooperatiom (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(h) The Fertilizer Committee has
recommended the establishment of
a National Agricultural Services Cor-
poration to coordinate agricultural
supplies like Seeds, Fertilisers, Pesti-
cides, etc. The recommendation is
under examination along with other:
proposals.
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Shri Linga Reddy: May I know
whether any survey is made with
regard to the needs of agricul-
turists every year in regard to supply
of seeds, fertilisers, implements,
insecticides, etc.?

Shri Shyam Dhar Miara: Yes; an
assessment has been made. As a
matter of fact, a paper was circulat-
ed by the Ministry on Fourth Plan
proposals and in that we have speci-
fied the needs of fertilisers, seeds,
insecticides, etc,

Shri Linga Reddy: May I know
what is the quantum of the need for
each year with regard to credit, seeds
fertilisers, etc.?

Shri Shyam Dhar Misra: In the
paper which was circulated al] + mse
itemg have been mentioned, . ? ne
wants information on any . specific
item, I can give.

Shri Priya Gupta: Whenever Gov-
ernment adopt certain measures on
schemes and there is some failure, it
is anticipated or found. Have the
Government examined whether the
extent of failure is not so much due
to the programmes or measures them-
selves being wrong as it is due to the
inefficiency of the officers at the
lower rungs like the BDOs to the
Commissioners and above not follow-
ing the measures or programmes set
out by the Government of India or
by the State Governments?

Shri Shyam Dhar Misra: There is
constant review and evaluation and
assessment of these things. I do
concade that there is administrative
failure also, but there are failures on
other fronts also, for example, there
is fajlure on putting larger inputs
required, extension methods, etc.
There is difficulty due to human
failures also.

Shrimati Lakshmikanthamma: May
1 know whether the Government is
aware that there is dearth of agricul-
tural machinery? Pspecially among
the inputs, water is the main thing,
for )| well irrigation; when-
ever a boring machine is applied for
by the agriculturists, even for years
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together, they do not get it. In that
context, may I know whether Govern-
ment is considering importing more
of these machineries to help them?

Shri Shyam Dhar Misra: We are
trying to get more machinery, even
this year and also in the Fourth Plan,
But there is the difficulty of foreign
exchange and we are trying to solve
that.

Shri 8, M, Banerjee: The hon. Min-
ister just now stated that a Commis-
sion was appointed and the Commis-
sion has submitted its report and its
recommendations are under consider-
ation, At the same time he also said
that there was administrative failure
also. I would like to know what are
the specific r dations of the
Commission and whether the Com-
mission has also recommended recons-
titution of these blocks, etc., on the
basis that distribution is fair and
not confined to two hands.

Shri Shyam Dhar Misra: When I
said ‘Commission’, I meant the Fer-
tiliser Committee. That very Com-
mittee also recommended the estab-
lishment of a National Agricultural
Serviceg Corporation, As regards
the administcative  structure in
blocks, etc., separate committees
were appointed; the Dr. Ram Subhag
Singh Committee was appointed two
years back and they have also made
recommendations,

Shri D, C. Sharma: So far as I
know, the experience of this Minis-
try in the matter of setting up cor-
porations hasg been very dismal,
especially with regard to Food Cor-
poration and other Corporations. In
that context may I know why this
Ministry ig going to have the Natio-
nal Agricultural Services Corporation
and will the Ministry see to it that
the Agricultural Services Corpora-
tion_does not end in a flasco like the
other Corporations which the Minis-
try hag been setting up from year to
year?

Shri Shyam Dhar Misra: This is
only to coordinate the various activi-
ties, such as, for example, the distri-
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bution of fertilisers, seeds and pesti-
cides - etc. The Ministry has not yet
taken a final view in the matter. The
Ministry will take all aspects into
‘view and then decide.
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The Deputy Minister in the Minls-
try of l-‘ood, Axﬂculuu-e, Community
D‘. th (Shri
S8hyam Dhar Misn) (a) to (¢), Co-
operative Unions in Delhi viz., the
National Cooperative Union of India,
the Indian Coqoperative Union and
the Delhi Cooperative Union do not
undertake retailing of flour, wheat
and rice and the question of their
stopping such sales after the intro-
duction of rationing does not arise.

As regards consumers stores, only
158 gtores had applied for being re-
wognised as ration shops and all of
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them excepting 7 were approveq as
ration shops,

Shri P. C. Borooah: May I know
the basis on which ration shop per-
mits have been granted to the con-
sumer co-operatives?

Shri Shyam Dhar Misra: The basis
is the Government's policy that we
should give it to the consumer stores
and they should be able to distribute
it to the members to the extent they
demand it and we could give it. ]
have stated in the main answer thar
about 150 of them have already beer.
given the permits, and only seven
were rejected.

Shri P. C, Borooah: Encouraging
co-operatives, particularly in consu-
mer goods which are instrumental in
keeping down the price rise is the
Government’s declared policy, In
such circumstances may I know why
Government arq not giving prefer-
ence to co-operatives which arc duly
registered and constituted?

Shri Shyam Dhar Misra: We are
actually giving them preference.
The main question was only about
Delhi, and, therefore, I had given
those flgures. But in the country as
a whole, about 7000 co-operatives
have got ration shops,

Shri Bhagwat Jha Azad: Though
there is a demand for such shops
through which rationing can be beftc:
conducted ang though. the hon, Min-
ister has said that Government are
giving preference to the co-operatives,.
how is it that only about 150 could
apply for being enlisted for this pur-
pose?” May 1 know whether Gov-
ernment have gone into this matter
and found out the special reasons
which prevented the co-operatives
from coming forward in large num-
bers as compared to the other shops
in Delhi?

Shri Shyam Dhar Misra: In Delhi,
at the mament we bawve about 389
societies and consumer stores; 185
are under the Centrally sponsored
scheme, and 29 stores are under the
Central Government employees; the
others are stores, etc, which are also
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called consumer stores, in the various
Government offices and canteens; the
canteens and stores do not have
ration shops. So, the number dwin-
dles down to about 225; out of them
158 applied, and only 7 were reject-
ed. Therefore, these figures would

prove that we have by and large
given permits to those that had
applied,

Shei S. C, Samanta: May [ know
whether if the co-operative stores are
entrusted with this rationing - work
there will be any cut in expenditure
on the part of the Government?

Shri Shyam Dhar Misra: There is
no question of cut.

Shri Priya Gupta: May I know
whether one of the main reasons why
the co-operatives do not come forward
for undertaking ration shop work is
the fact that the balance of money as
between the purchasing price and the
selling price does not compensate
for the total expenditure to be borne
by the co-operatives? If so, may I
know what help Government propose
to give to the co-operative societies
or unions with a view to improving
the co-operative movement in India?

Shri Shyam Dhar Mishra: 1t is a
fact that sometimes the co-operatives
,-(‘.‘do not find a sufficient margin to go
.into this business, but there are also
other reasons for it. I have before
me here three or four reasons which
have been categorised. One is that
the stores do not possess sufficient
storage capacity; another is that the
stores had applied when the allot-
ment had already been made in that
locality; and thirdly, applications
had been made before the stores had
been registered. These were some
of the reasons.

: Next t

Mr. Speak

Shri Priya Gupta: What about the
difference between the purchasing
price and the gelling price?

Mr, Speaker: I have called the next
question,

79(Ai)LSD—2.
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Fa'l in Agricultural Growth Rate

*859. Shri Vishwa Nath Pandey:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a)whether it is a fact that there
has been a notable fall in the agri-
cultural growth rate during the year
1965-66;

(b) if so, the reasons therefor; and

(c) the steps taken or to be taken
to bring it up during the current
financial year?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Deveb and Cooperation (Shri
Shyam Dhar Misra): (a) to (¢). A
statement is laid on the Table of the
House. ([Placed in Library. See No.
LT-5978/66].
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“The specia] measures being

measures being
agricultural
the follow-

taken to increase agricultural
production include the follow-
ing”.
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Shri 8, Kandappan: In raising the
production of foodgraing in the coun-
try, would the emphasis be on more
inputs to raise the per-acre yield or
on reclamation and soi! conserva-
tion?

Shri Shyam Dhar Misra: It is not
one against the other, It is all.
There will be emphasis on soil con-
servation, reclamation and on inputs
also. One does not exclude the
others,

Shrimati Renmuka Ray: The state-
ment says that some special measures
are being taken to increase agricul-
tural production as short-terqn mea-
sures, Is the Minister aware that
there is no synchronisation? Where
wells are there, you do not get the
piping or electricity; where electri-
city is there, wells are not sunk. This
kind of lack of synchronisation in
many parts of the country has pre-
vented short-term measures being
taken. If this is a fact, what has
been done to rectify this state of
affairs?
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Shri Shyam Dhar Misra: It is a fact
that the demand for electricity, for
pumps and for tube-wells is increas-
ing to a very large extent and we
are not able to cope with it. But in
the ontgoing year, 1965-66, Govern-
ment gave additional grants, money....

Shrimati Renuka Ray: My point is
different. Where electricity is there,
piping is not there. All the three
things are not synchronised and
therefore, short-termm, measures are
not taken.

Shri Shyam Dhar Misra: That is
the problem. We are trying to solve
it.

Shrimati Remuka Ray:
he done?

Shri Shyam Dhar Misra: We
given money,
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Shri P, Venkatasubbaiah: May I
know whether it ig a fact that agri-
cultural production has also suffered
because of the bad planning of the
Government, namely, that some of the
irrigation projects that have been
sanctioned and are "under execution
are not given the necessary finangial
assistance to be completed so that
the benefits could accrue to the far-
mers, and to some of the projects
which were sanctioned no financial
assistance has been given, and the
agricultural potential has also not
been utilised fully? If that is so, may
I know what steps Government pro-
pose to take to give the necessary
financial assistance to such of the
irrigation schemes that are in pro-
gress, so that they may be speedily
executed and the benefit given to
the farmer?

The Minister of Food, Agricalture
Community Development and OCo-
operation (8hri C. Subramaniam): As
a matter of fact, we have tried to
identify projects which can be com-
pleted quickly and with a little ex-
penditure, and we have made avail-
able to these projects sufficient money
to complete them as early as possi-
ble. For le, Nagar} r
project in the hon, Member's State
has been identified as one of the pro-
jects which should be brought into
use quickly, and we have provided
sufficient finance for that,
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel * and Coop (Shri
Shyam Dhar Misra): (a) No, Bir.

(b) and (c). Do not arise.
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T A WAl #oqfy &
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Co-operative Farming in Rajasthan

*958. Shri Karni SinghjJi: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the degree of success achieved
in cooperative farming in Rajasthan
as compared to other States in the
country;

(b) the ratio of land under coopera-
tive farming comparedq to non-co-ope-
rative agricultural farming in Rajas-
than; and

(c) the additional measures being
adopted to help “Grow More Food”
Campaign under co-operative farm-
ing?

The Depauty Minister in the Minis-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) As against
the 3rd Plan Target of 260 cooperative
farming societies in the pilot project
areas, 206 societies have been organis-
ed till the end of February, 1966. A
statement showing the statewise pro-
gress in organising cooperative farm-
ing societies is placed on the Table
of the House. [Placed in Lidbrary. See
No. LT-5877/66).

(b) Only 0.3 per cent of the total acti-
vated area is under cooperative farm-
Iny.

(¢) Adequate financial assistance
and technical guidance from various
development departments are propos-

APRIL 5, 1968
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ed 'to be given on a priority basis to
cooperative farming societies.

British Fertiliser Supplies Shipped teo
India

*961. Shri P. R. Chakraverti: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether it is a fact that British
fertiliser supplies had been shipped to
India by the Oxford Committee for
Famine Relief, so as to reach India by
mid-January;

(b) whether the fertilisers were
contributed for a ‘crash’ programme
of high-yield hybrid maize production
in Mysore; and

(¢) the estimate yield, of grain from
the use of the fertiliser supplied?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The fertilisers were meant for
cultivation of hybrid maize with a
very high yield potential in the Tunga-
bhadra Project area of Mysore State.

(c) About
grains.

yfiv & g Wit & Wt ¥ sy
%962, st Yo Wo wuwt :
sft o wro fyady
sft wrwA AT W
st wo wWo wmmy :
w1 ww, pfr, wwpofoe feers
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(¢) "1 ¥OF W W W@
a7 ¥fy WS ¥ W uny & gfadza
N WX feamar v & fe W@ # 10
Oy ¥ wfew @, e 1w

30,000 tonneg of food-
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80 W@ ¥ Wy wifrw &, gfww &
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Fertilisers for Rabi Crops

*963. Shri M. L. Jadhav: Will the
Minister of Food, Agriculture, Cem-
munity Development and Cooperation
be pleased to state:

(a) whether rabi campaign this
year has suffered for non-availability
and inadequate supply of fertilisers;
and

(b) the measures taken for the
supply of adequate quantities of
fertilisers in future at the proper
time:

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shyam Dhar Misra): (a) Despite
over-all shortage of fertilisers in the
country during 1963-66, the require-
ments of the State Governments for
Rabi Campaign were met in full.

(b) Steps are being taken to ex-
pand the capacity of the existing
fertiliser factories and also to set up
new factories for increasing the indi-
genous  production. Fertilisers ure
also being imported in larger quanti-
tieg every year to fill up the gap bet-
ween the demand and supply, as far
as possible. As a result of these mea-
sures the availability during 1966-67
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is expected to be 9 lakh tonnes as
against approximately 6 lakh tonnes
in 1965-66. In order to arrange supp-
ly of adequate quantities of fertilisers
in time to cultivatorg transport by
road to supplement rail movement is
allowed. Besides off-season rebate is
granted to State Governments to en-
courage them to build up stocks of
fertilisers in their godowns in advance
of the manuring season.

fagre ¥ ww ymAM
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Indian Sailing Vessels for Persian

Guif Trade

«866. Shri P. C. Barman:
Shri B. K. Das:
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Shri 8. C. Samanta:
Shrimati Savitri Nigam:

Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether al the 20th meeting of
the Indian National Shipping Board,
its Chairman drew the urgent atten-
tion of Government about the lack of
avenues of profitable employment for
Indian sailing vessels, particularly in
Persian Gulf, trade and other dis-
abilities suffered by the Industry on
account of several other factors such
ag disparity in insurance rates, sur-
charges levied at certain ports and
difficulty in obtaining supplies of bun-
ker oil; and

(b) if so, the steps proposed to be
taken in the matiter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes Sir.

(b) The National Shipping Board
has constituted a Sub-Committee con-
sisting inter-alia of the representa-
tives of the Sailing Vessels Industry,
Ministries of Commerce, Finance (De-
partment of Economic Affairs), and
the Indian Insurance Association, to
go into these matters. Further action
will be taken on receipt of the recom-
mendations of the Board in the matter.
In the meanwhile efforts are also
being made by the Director General
of Shipping to find employment for
the sailing vessels lying idle.

Tuticorin Harbour

*967, Shri Muthiah: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourlsm be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1750 on the 8th March, 1966
and state:

(a) the reasons for the delay in
giving approval and sanction to the
detailed project report and estimate
for the Tuticorin Harbour Project,
even after the Technical Advisory
Committee had given its concurrence
fully;
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(b) the reasons for not calling for
tenders for the main harbour works,
in spite of the Technical Advisory
Committee’s aproval for the calling
of tenders;

(c) when Government
accord sanction to all the
estimates; and

propose to
pending

(d) whether Government propose to
allot more funds during 1966-67 to
complete this project by 1969?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
revised project has to be approved
by the Planning Commission. A
reference has been made to them.

(¢) and (d). The main harbour
works consist of the construction of
the northern and southern break-
waters, the provision of rail and road
approaches along the southern break-

water, and the construction of the
berths at the seaward end of the
basin enclosed by the two break-

waters. It is proposed to sanction the
construction of the breakwaters first
as they will take time and the berths
can be built only when the break-
waters are ready. Already an expendi-
ture of about Rs. 5 crores has been
incurred on the preliminaries relating
to this project and the construction
of the breakwaters upto a depth of
-3 metres. The construction of the
breakwaters from -3 metres. and to
-5 metres has recently been sanctioned.
Further estimates relating to the pro-
ject will be sanctioned after obtain-
ing the concurrence of the Planning
Commission and the Finance Minis-
try to the annual expenditure involv-
ed.

Pulp-Wood

*968. Shri D. C. Sharma: Will the
Minister “of Food, Agriculture, Com-
ity Develop t and Cooperation
be pleased to state:
(a) whether it is a fact that there

is a shortage of pulp-wood in the
country, ard
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(b) if so, the steps taken or pro-
posed to be taken to meet the same?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) A Centrally sponsored scheme
of “Plantation of quick growing
species” to meet the raw material
requirements of paper and pulp has
been included in the Third and Fourth
Five Year Plans. Against the target
of 137500 acres the anticipated
achievement is over 1,70,000 acres in
the Third Five Year Plan. In the
Fourth Plan it ijs proposed to plant
an area of 10.00 lakh acres under this
scheme.

Toeurist Hotels

*970. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number of Tourist Hotels
taken up under the Third Plan for
construction with a view to provide
more facilities and earn foreign ex-
change in the country; and

(b) the up-to-date progress made
to complete them?

The Minister of Transport, Aviation,
Shippiag and Tourism (Shri Sanjiva
Reddy): (a) und (b). During the Third
Five Year Plan, the Tourist Depart-
ment took up the construction of 16
Tourist Bangalows and Retiring Rooms
at places of tourist interest. These
Tourist Bangalows have a bed capacity
varying from 4 to 16 and provide faci-
lities which correspond to facilities in
one star and two star hotels. Apart
from these Tourist Bangalows, Govern-
ment set up 3 hotels during the Third

Five Year Plan. These are:
(i) Laxmi ViHas Palace Hotel,
Udaipur.

(ii) Hotel Ranjit, New Delhi.
(iii) Lodhi Hotel, New Delhi.

The Tourist Department approves
such hotel projeuts received from pri-
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vate parties as are considered ‘suitable
for use by foreign tourists. During the
Third Five Year Plan, 45 hotel pro-
jects received from private parties
have been approved.

Out of 16 Tourist Bangalows|Retir-
ing Rooms taken up for construction
during the Third Five Year Plan by
the Tourist Department, 15 have been
completed and one is nearing comple-
tion. Out of 45 hotel projects received
from private parties, 21 hotels have
been completed, 18 hotel projects are
under construction and the remaining
6 have yet to be taken up for con-
struction.

Inter-State Movement of certain
Commodities

*971, Shri Bibhuti Mishra: Will the
Mjmster of Food, Agriculture, Com-
Dev nt and COoperati
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Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. R. Chakravertl:

Will the Minister of Food, Agricul-
tare, C unity Develop t and
Cooperation be pleased to state:

(a) whether the Indian Agricultural
Research Institute hag demonstrated
that it is possible to increase India’s
paddy output four-fold, by taking to
certain improved methods of cultiva-
tion;

(b) if so, the steps suggested by the
Institute in this behalf; and

(c) the stepg taken to implement

these suggestions?

The Deputy Minister in the Minis-
t.ry of Food, Agriculture, Community

be plensed to stnte

(a) whether it is a fact that Gov-
ernment under the Defence of India
Rules have got over-riding powers and
have taken into its hands the regu-
lation of the movements of ground-
nut cakes, cotton seeds, rice bran and
copra oilcakes; and

(b) if so, the reasong therefor?

The Deputy Minister in the Minis-
try d Food, Agriculture, Community
t and Oo A (8hri
Shym Dhar Misra): (a) Yes, Sir.
The State Government have to obtain
prior concurrence from the Govern-
ment of India before taking action
under the Defence of India Rules for
regulation of the mov t of ground-
nut cakes, cotton seeds, rice bran and
copra oiicakes.

(b) This has been done to ensure
that restrictions gn the free movement
of these commodities within the
country are not placed by the State
Governments unilaterally in disregard
of the interests of other States and
the country as a whole,

Improved Methods of Cultivation

*932. Shri P. C. Borooah:
Shri M. L, Dwivea!

and Cooperation (Shri
Shyam Dhar Misra): (a) The Insti-
tute has demonstrated on cultivators’
flelds in two villages in Delhi State
that paddy yields could be increased
nearly four-fold.

(b) In those villages scientific
methods of paddy cultivation incor-
porating timely transplanting of seed-
lings at the right stage of growth,
judicious use of fertilisers and weed
and pest control, were adopted at the
suggestion of the Institute.

(c¢) An expanded programme of
National Demonstration trials for
educating the farmers on the scienti-
fic methods of paddy cultivation, is
intended to be taken up for the year
1966-67, steppi up the ber of
demonstrations to  1,000. These
National demonstrations will be con-
ducted by Agricultura] Research Cen-
treslor Teaching Centres throughout
the country on cultivators’ fields.

Cultivation of Mexican Dwarf Wheat

*973. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it ig a fact that the
Centre has released the Mexican dwart
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-wheat variety ‘Sonora 64’ for cultive-
tion during the rabi season this year;

(b) the area sown with this variety;

(c) how this variety of wheat has
fared with regard to growth and what
is the prospect so far observed; and

(d) whether any special variety of
paddy is being released for being sown
during the next kharif crop?

The Deputy Minister in the Mimis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) A Central
Variety Releage Committee constituted
for the purpose has released the Mexi-
can dwarf wheat variety Sonora 64
at its meeting held on 10th January,
1966.

(b) The information is being
obtained from the State Governments
and will be laid on the Table of the
Sabha, as soon as it is received.

(¢) The performance of the variety
as judged from its present growth and
stand appears to be encouraging. With
the use of optimum inputs this variety
is capable of giving an additional pro-
duction of one tonne of grain per acre
under proper agronomic conditions.

(d) Yes, the Central Variety Re-
lease Committee at its meeting held
on 10th January, 1986, approved the
release of Taichung Native I variety
of paddy.

Coastal Shipping

*974. Shri Yashpal Singh: Will the
Minister of Transpqrt, Aviation Ship-
ping and Tourism be pleased to state:

(a) whether the National Shipping
Board has submitted a Report for solv-
ing the problems of the coastal ship-
Pping;

(b) if so, the salient features there-
of; and

(c) the
therete?

reaction of Government
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanfiva
Reddy): (a) Yes, Sir.

(b) A gist of the recommendations
is laid on the Table of the House.
[Placed in Library., See No, LT-5979/
66].

(c) The various recommendations of
the Sub-Committee and the report of
the Board thereon are beign examined.
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Chemicalisation of Agriculture

*977. Shri D, C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleused to state:

(a) whether any steps have been
taken for chemicalisation of agricul-
ture in the country;

(b) whether it is a fact that this
could help considerably in solving the
food problem: and

(c) if so, the efforts proposed to be
made in this direction?

The Deputy Minister in the Minis-
try of M Agriculture, Community
Devel and Cooperati (Shri
Shyam Dhar Misra): (a) to (c). A
statement is laid on the table of the
House.\ [Placed in Library. See No.
LT-5980'68].

Shri 8, C. Samanta:
Shri Subodh Hansda:
Shri P. R. Chakraverti:

Will the Mmlster of Food A;rlcu.l-
ture, Ci ity t and
Cooperation be pleased to state:

(a) whether the F.A.O. has offered
to supply milk powder to India;

(b) it so, how much and on what
terms; and

(c) whether any agreement has

been reached in that direction?

The Minister of State in the Minis-
try ot Food, A(rlelutm Community
Dev tion (Shri
Govinda Menon) (a) and (b). The
World Food Programme which is an
affiliate organisation of the F.A.O  has
agreed to make available about
7,300 metric tons of skim milk powder
to India. The powder is for free dis-
tribution in the scarcity areag of the
country.

(c) Yes.

Karwar Port

*979. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Government of
Mysore has represented that the deve-
lopment of Karwar Port should be
taken up as a Centrally sponsored
scheme;

(b) if so, the action taken thereon;
and

(c) the amount spent so far on the
development of the Karwar Port?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy: (a) to (c). The Intermediatc
Ports Development Committee recom-
mended in 1960 that Karwar should be
developed in two stages; the first stage
being development into an  efficient
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fair-weather port capable of handling
5 lakhs tons of iron ore, one lakh ton
of mananese ore and 50,000 tons of
general cargo per year. The second
stage envisaged the conversion of
Karwar into an all-weather port with
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(c) with what results?

The Deputy Minister in the Minis-
try of l"ood. Agriculture Community
t and C tion (Shri

Shyun Dhar Misra): (a) to (c). A

one berth, provided experi ts pro-
ved that the maintenance dredging re-
quired was not excessive. This work
was to be taken up only after the
traffic exeeded the limit of 5 lakh
tons per year and there was economic
justification for further development,
The Mysore Government has incurred
an expenditure of Rs 27.59 lakhs dur-
ing the Third Five Year Plan on the
first stage works at Karwar against an
approved provision of Rs. 32.3 lakhs
in the Central Sector. The cost of the
second stage works was to be borne
from the State Sector. As regards the
second stage works, the Government
of Mysore had incurred an expendi-
ture of Rs 11.6 lakhs upto 31st Decem-
ber, 1965. The State Government has
prepared a project report for the se-
cond stage development of Karwar.
The cost of developing Karwar as an
all-weather port is estimated at Rs 2
crores, The State Government have
since proposed that provision should
be made in the Centra] Sector of the
Fourth Five Year Plan for the deve-
lopment of Karwar, including the pro-
vision of mechanical ore handling
equipment.  All the proposals relat-
ing to the Fourth Plan for intermedi-
ate and minor ports are at present
under examination.

Modern Techniques in Farming

*980. Shri D. C. Sharma: Will the
Minister of l‘ooil Agricultare, Com-
ity D and C tion

be pleased to nnte:

(a) whether any steps have been
taken to educate farmers in the coun-
try with the modern teéh.mques in
farming;

(b) if so, what they are and the
areas in which they have been under-
taken; and

stat t is laid on the Table of the
House. [Placed in Library. See No.
LT-5981/66].

Kerala Road Transport Corporatiom

3214. Shri A. K. Gopalan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Kerala Road Trans-
port Corporation has decided to natio-
nalise certain bus routes in Malabar;
and

(b) if so, when and which are the
routes?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shd
Sanjiva Reddy): (a) and (b). The

Kerala State Road Transport Corpora-
tion proposes to operate bus services
on the following 4 routes, to supple-

ment the existing services on those
routes or portions thereof:-
(i) Ernakulam — Payyannur.
(ii) Kozhikode — Mananthoddy.
(iii) Ernakulam — Palghat.
(iv) Cannanore — Kasargode.

Since the formalities prescribed under
the Motor Vehicles Act, 1939, have
not yet been completed in respect of
all the routes mentioned above, it is
not possible to indicate when the Cor-
poration will start operating on them.

Soil Conservation

3215. Shri A. K. Gopalan: Wil] the
Mmlster ol l'oml Agricuture, Com-
t and C 1
be pleased to state:

(a) whether the District Develop-
ment Committee of Alleppey district
have decided to undertake soil con-
servation work;
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(b) if so, in how many Panchayats
and in how many acres;

(¢) whether the Committee have
decided to widen and deepen 4-mile
long irrigation canal at Aroor; and

(d) if s0, the amount proposed to be
spent thereon?

The Deputy Minister in the Minis-
try of Food, Anlculture, Community
Devel and C i (Shri
Shyam Dhar Misra): (a) Yes Sir.

(b) In 5 Panchayats an area of about
12,600 acres is likely to be covered by
Soll Conservation Schemes which are
either under execution or are propos-
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The Minister of State in the Minis-
try of Food, Agriculture, Community
1 t and Cooperation (Shri
Govlndu Menon): (a) No, Sir.

(b) and (e). Every emdeavour is
being made to popularize wheaf and
wheat products in the whole of
Kerala. '

(c) Yes, Sir.

(d) The retail selling price of nmaida
is 88 Paise per Kilogram and that of
suji 88 Paise per Kilogram.

Governmeat Employees Consumers'
Co-operative Stores

3217. Shri Lakhmu Bhawani: Will

the Minister of Food, Agriculture,
(o ity Devel t and Co-

ed to be undertaken. Further, Sch

es covering an additional area about
15,300 acres in 4 Panchayats are under
examination of the State Government.

(c) No, Sir, There is no proposal
under the programme of Soil Conser-
vation for canal construction in Arror.
But the District Land Development
Committee for Alleppey propose to
widen und deepen Ayroor Valiya
Thodu, in Thiruvella Taluk, for a
distance of about 4 miles.

(d) Does not arise.

Abolition ¢! Marketing in Rice in
Kerala

3216. Bhri A, K. Gopalan: Will the
M.imuter of M A:rlenum, Com-
and C tl

" be p|eand to state:

(a) whether it is a fact that free
marketing in rice has been abolished
in Kerala;

(b) whether there is a scheme to
popularise wheat products in Ernaku-
lam and Trivendrum;

(¢) whether besides wheat, maida
and rava packets wlll be avilable;

(d) the price of each packet; and

(e) whether Government have any
scheme to introduce it in each district?

operation be pleased to state:
the
)

(a) whether it is a fact that
Government Employees C rs’
Co-operative Stores established by
various offices in the Capita] are not
working upto the mark;

(b) if so, the reasons therefor; and

(c) the steps taken to normalise
their working?

.

The Deputy Minister in the
Ministry of Fool, Agriculture, Com-

munity Development and Coopera-
tion (Shri Shyam Dhar Misra):
(a) No, Sir, The Central Govern-

ment Employees Co-operative Con-
sumer Stores are all running satis-
factorily. Of the thirtythree stores
in other Government offices, only
five sustained minor trading losses
last year, but on the whole the per-
formance of all the stores has been
satisfactory.

(b) and (c). Do not arise.

Prices of Coconut oil and Copra

3218. Shri Vasudevan Nair:
Shri Warijor:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the prices of Coconut
oil and Copra have registered a sieap
fall recently;
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(b) if so, the extent of the fall
in prices; and

(c) the reasons therefor?

The Deputy Minister in the
Ministry of Food, Agriculture, Com-
munity Development and Coopera-
tion (Shri Shyam Dhar Misra):
(a) There has been some decline in
prices of coconut oil and copra since
November, 1865,

(b) The extent of fall in prices is
indicated in the Statement showing
weekly prices since November, 1965,
laid on the Table of the House.
(Placed in Library. See No. LT-
5082(66).

(c) The decline in prices at this
time of the year is partly seasonal,

trouble to LA.C, Viscount
at Dabolim

8219. Shri Ram Harkh Yadav: Will

the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

Engine

(a) whether the Indian Airlines
Corporation’s Viscount which took off
to Bombay from Dabolim with 40
passengers suddenly developed engine
trouble on the morning of 10th
March, 1966 and returned to the Air-
port immediately; and

(b) if so, the details thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Yes,
Sir. An Indian Airlines Corporation’s
Viscount with 44 passengers On
board made a precautionary landing
at Dabolim on the 11th March, 1966,
due to smoke and burning smell in
the cockpit, soon after it had taken
off for Bombay from the same air-
port. All the passengers and crew
were reported safe, ‘The investiga-
tion established that an electrical in-
verter had overheated, thus i
smoke and burning smell.

Farm at Ambalavayal

3220. Shri Vasudevan Nair: Will
the Minister of Food, Agricultare,
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Community and Co-
operation be pleased to state:

(a) whether the workers in the
Government farm at Ambalavayal,
Kerala State have submitted a memo-
randum_ to Government;

(b) if so, the main point thereof;

(c) whether Government have
any decision thereon, and if so, the
nature thereof; and

(d) if not, when a
likely to be taken?

The Deputy Minister in the
Ministry of Foed, Agriculture, Com-
munity Development and Coopera-
tion (Shri Shyam Dhar Misra):
(a) to (d). The required information
is being collected from the Kerala
State and will be placed on the Table
of the Sabha as soon as it is received,

Wy ez e @ fod wfe e woke

3221 sht fayfer forwr
sft wo wro fowrdt :

w1 afcwg, Jwaw, degn T
adzw welY 7g TATY € FOT w6 fF

(%) wr g ww § fic afamgx
& feamt A wedt & gt fe
fagre & worer fady & Mg ¥
§ T FBAY I€ AN AN AT
oy & folr wfawda w7 o g,
wafe agt o7 v v & fadr o= wfi
IJymw 6, WX

(w) =fx i, @ wr A o
sy feeqradt § forgd fe feamay
¥ arq = fegr oy ?

afewgw, Igwam, shwgw e odzn
W (ot s ) (7) o ().
o7 ATt Wt 28T ¥ fordr AvfETA &
T8 q% AEd awvw Iy & oy afare-
9T & srrarfeay # gfe wfawger
Tt 8, v gl 7w ¥ fay fi dwfeaw
twtwt T fawre fear T o oW

decision is
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Taie faw 7 a7 wWifs ag N
weR X o Al ¥ e e @ W
Iak wrnty % o TEE e wfe-
FEW FTAT TEAT AT | FEHL @EA WY
Ifwa 7 qwwT @ wWifs ag o e
T WY & FIHT [T AT | TW @HA
1 ured Zegr o Wi ¥ T o
AT 9T | AR § A OF @i
|AY I qHET TAT W FE W G
Tl G W FY SEEHL AT 97 |
W WiF § w3 sqrfafas qwon #
sraeqr WY B Il §

w agd wgw & fay fyw am-
ofaat A qfw wfiwgw v 7f § 5%
e wiwwfat gra fey iy geae
& wrae 9T IfE arfagfa & andefi

Regional Research Centre of Forest
Research  Institute

3222. Shri Yashpal Singh:

Sbri Bagri:
Dr. Ram Mamobar Lobia:
Shri Utlya:
Will the Minister of I"ood, Agri-
cultare, C ity Devel t and

Cooperation be pleased to refer to
the reply given to Unstarred Question
No. 2004 on the Tth December, 1965
and state:

(a) the progress made so far in
the establishment of the Regional

Research Centre of the Forest Re-
scarch Institute;
(b) whether estimates have been

prepared in this regard; and
(c) if so, the full details thereof?

The Deputy Minister in the Min-
istry of Food, Agriculture, Comma-
nity Devel t and Cooperati
«Shri Shinde): (a) The Madhya Pra-
desh Government have intimated
that. out of about 257 acres selected
for the proposed research centre,
they have so far acquired 23186
acres for handing over to the Gov-
ernment of India.

APRIL 5, 1966,
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Central Public
have been re-
estimates,

(b) and (c). The
Works Department
quested to prepare the
which are awaited,

Bridge at Kolaghat

3228. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) the up-to-date progress made
for the construction of a road bridge
at Kolaghat on the Rupnarain river
on National Highway No. 6;

(b) whether it will be completed
Ly 1966; and

(c) the progress of work, yearwise
since the decision was taken and
tender was accepted?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The progress on the con-
struction of the Rupnarain Bridge at
Kolaghat on National Highway No. 6
is 67 per cent (upto 15th March, 1966).

(b) All the beams of the super-
structure are expected to be launched
by Deccmber, 19668 and the bridge
made trafic worthy by the end of
December, 1966.

(c) The tender for the work was
accepted in May 1861. The contrac-
tors. started work physically only in
February, 1862 but the intervening
period was utilised for the collection
of materials and machinery and the
preparation of drawings and designs.
The year-wise progress since the
physical start of the work is given
below:

1961-62 4.0 per cent.
1962-63 21 per cent
1963-64 9.5 per cent
1964-85 16.5 per cent.
1965-66 16.0 per cent
(upto 15th

March, 1966) 67.0 per cent.
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Roads in Bikaner

3225. Shri Karnil Singhji: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased ot state
when the construction of Delhi-
Bikaner, Bikaner-Ganganagar and
Bikaner-Phalodi roads will be com-
pleted?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): All the three roads are likely
to be completed by the middle of
1968. Regarding Delhi-Bikaner road,
the section wunder construction is
Hissar-Bikaner. There is already an
existing road between Delhi and Hissar
as part of National Highway No. 10.

Joint Stosk Seed Farms

3228. Shri Vishwa Nath Pandey:
Shri M. Rampure:
Shri M. R. Krishna:
Shri Sidheshwar Prasad:

‘Will the Minister of Food, A‘I‘lﬂzl-
ture, C ity De and
Cooperation be pleased to refer to the
reply given to Unstarred Question
No. 868 on the 18th November, 1965
and state:

(a) whether the scheme to estab-
lish Joint Stock Companies on waste
land for seed farms has since been
considered and finalised by the Plan-
ning Commission; and

(b) if so, the broad details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
This matter was considered and found
mot practicable.

Insecticides

3227. Shri Vishwa Nath Pandey:
Will the Mxmster ot I"Ood. Ag'rlcnl
ture, C
Cooperation be pleased to state:

(a) the percentage of total acreage
of land under plough in different
States covered by spraying insecti-

79(Ai)LSD—3.
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cides for plant protection for different
crops during the last year; and

(b) the quantity of insecticides
imported during the above period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) About 10 per
cent of the total acreage of land under
plough in different States was treated
with plant protection measures during
1864-65. The crop-wise figures are
not yet available.

(b) About 37,000 tons of pesticidal
formulations were used during 1964-
65, out of which roughly one-third
was imported.

wraTR ® uran @ fad e wgre

3228. oft fieffa faw : =7 wie,
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wqy fray araT ¥ ey WA # S
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¥ (7). o Wl €
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Jute Development Councii

3230. Shri P. R. Chakraverti: Will
the Minister - of Fobd, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether Government have set
up a Jute Devclopment Council;

(b) if so, the

composition of the
Council; and )

(¢) whether the Council will con-
sider the development programmes in
respect of allied fibres as well?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-5983/66].

(c) Yes,
Aid from Netherlands to
Food shortage

3231. Shri P. R. Chakraverti:
Shri M. Rampure:
Shri Mohammed Koya:

improve

Will the Minister of Food, Agrlcnl-
ture, C. ity Devel and
Cooperation be pleased to state:

(a) whether the Netherlands Gov-
ernment have agreed to grant aid to
India to help improve her agriculture
in view of the present food shortage
in the country;

(b) whether  Government have
accepted the aid undertaking to carry
out specific projects; and

(¢) if so, the terms of the agree-
ment?

The Deputy Minister In tho Mhll-
tryofl"ond," e,
D t and Coop

tlon (Shr
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Skyam Dhar Misra): (a) Netherlands
Government have offered 1 million
guilders as a gift for a project to
improve agriculture in India.

(b) Fhe Government of India have
welcomed the offer and proposed its
utilisation for a programrme of culti-
vation of high yielding variety of
millets in about 12,000 acres in a
drought affected district in Maha-
rashtra State.

(c) The matter is still under the
consideration of the Netherlands
Government.

Ration Quota in West Bengal

3232. Shri Subodh Hanmsda: Wil
the Minister of Food, Agriculture,
C ity Develop and Co-
eperation be pleased to state:

(a) whether Govérnment are aware
that the quantity of food supplies per
ration card to each individual jn West
Bengal is less than in other States
where it has been introduced; and

(b) if so, whether Centre has taken
any steps to remove this disparity?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Govinda Menon): (a) The quantum
of ration in the statutorily rationed
areas in West Bengal has recently
been increased to 2 kilograms per
adult per week. This quantum is not
lower than that fixed under statutory
rationing in other States.

(b) Does not arise.
Tourist Centres im Orissa

3233. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minist of Tra t,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether there is any proposal
to develop a few tourist centres in
Orissa during 1966-67;

(b) if so, the details thereof; and

(e) the details of the existing tourist
centres in Orissa which have been
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developed during 1964-85 and 1965-86,
so far?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). During 1966-87
it is proposed to complete the Tourist
Bungalows (Class II) at Konarak and
Rambha. No new scheme has been
included in the Annual Plan for 1986-
87 of the Central Government. How-
ever, there is a scheme for the inte-
grated development of Konarak during
the Fourth Plan.

(c) During the years 1064-65 and
1965-66 the construction of the Tourist
Bungalows (Class II) at Konarak and
Rambha continued. However, the
following tourist schemes in Orissa
were undertaken and completed during
the Second and Third Plan periods:

Actual cost
Bhubanesiwar :

Tourist Bangalow Class I Rs. 2,16,000/-
Tourist Bangalow Class IT Rs. 1,50,000/-

Tourist Bureau Rs. 14,000/~
Puri :

Tourist Bungalow Class I Rs. 1,50.000/-

Tourist Bureau Rs. 18, 00/~
Konarak :

Tourist Bangalow Class I Rs. 2,06,000/-
Rourkeia and Hirakud :

Tourist Burcau Rs. 36,000/~

Assistance to Orissa

3234. Shr{ Ramachamdra Ulska:
Shri Dhuleshwar Meena:
Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) the amount actually given by
the Central Government to Orissa for
carrying out programme of (i) ani-
mal husbandry, (ii) dairying and milk
supply, and (iii) fisheries in that State
during 1865-66; and

(b) the amount actually spent %0
tar on the above schemes in Orissa
during the same period?

The Deputy Minister In the Minds-
try of Food, Agriculture, Commanity
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
‘The required information is as under:

Central assis-  Anticipated
tance sanctioned expenditure
ng out during 1965-
programme 66 as report-

during 1965-66 ed by State
Government

(Rs. in Jakhs) (Rs.in Ilkhs)

Loan Grant

Animal
. Husbandry 3.45 16.21
133.24
Dairyirg and
Milk Supply —  8.44)
Fisheries 34.17 6.30 77-44

Minor Ports in Orissa

3235. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the amount spent so far for the
development of minor ports in Orissa
during the Third Five Year Plan
period;

(b) the details thereof; and

(c) the amount allocated for the
development of such ports in the
State during 1966-677

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). It has been as-
certained from the State Government
that they have incurred expenditure
as noted below on the development
of minor ports in Orissa during the
'I'hird Five Year Plan:

APRIL 5, 1966
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Assistance to Origsa for Rabi Creps

3236. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Ags-
culture, Community Development and
Cooperation be pl d to state:

(a) whether the Government of
Orissa have asked the Centre recently
for any assistance to ensure rabi
crops in the State; and

(b) if so, the reaction of Goverm-
ment thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A ghort term loan to the extent
of Rs. 25 lakhs has been sanctioned te
the Government of Orissa.

Indian Council of Agricultural
Research

2237. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, C. ity Devel t and
Cooperation be pleased to state:

(a) the number of meetings of the
Indian Council of Agricultural Re-
search held during 1965-66; and

(b) the principal decisions taken at
these meetings?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Name of Port Amount incurred

lor developmenl

Rs 278 lakhs
Rs. 4.56 lakhs

Chandbali
Gopalpur

(¢) The Government of Orissa have
requested the Central Government to
agree to an expenditure of Rs. 5 lakhs
for the development of the Port of
Chandbali and Rs. 12 lakhs for the
development of the Port of Gopalpur
during th® year 19686-67. This pro-
posal is wnder consideration.

Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) Fifty-eight
meetings were held during 1865-66.
These include meetings of the Society,
its Governing Body. Standing Finance
Committee, Board of Agricultural
Research, Board of Animal Husbandry
Research, Board of Agricultural Deve-
lopment and Marketing, Board of
Agricultural Education and various
Scientific and Commodity Committees.

(b) In addition to the sanctioning of
new and continuing Research Schemes,
the following important decisions were
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taken at these meetings:—

"’ (i) Introduction of a Pension Sys-
tem for the Councils’ em-
ployees.

(1l) Adoption of the Revised Rules
and Bye-laws of the Society
s0 as to make the Society, a
functional, technically com-
petent and fully autonomous
organisation, capable of deve-
loping and administering. a
National Programme of Agri-
cultural Research.

(ili) Revision of the Constitution of
the Standing Finance Com-
mittee and its functions.

Approval of the rules of
appointment to scientific and
other posts under the Council.

(iv)

-~

Acceptance, in principle, . of
the proposal to constitute an
Agricultural Research Service
by the IL.C.AR.

(v

(vi) Acceptance of the transfer of
the various Research Insti-
tutes, which have so far been
functioning under the Govern-
ment and the Commodity
Committes along with the
assets and liabilities.

The Society also recommended to
the Ministry of Food, Agriculture,
Cc ity Devel t and Coope-
ration, the appointment of Emeritus
Scientists and National Research Pro-
feasors in Agricultural Sciences.

Reservation of Assembly Constituency
for Scheduleg Castes in Tripura

3238, Shri Dasaratha Deb: Will the
Minister of Law be pleased to state:

(a) whether Government's attention
was drawn to the fact that the Deli-
mitation Commission proposed to
reserve one of the Assembly consti-
tuencies for Scheduled Castes in Tri-
pura, despite the fact that it has 41
per cent of Scheduled Tribe popula-
tion and only 20 per cent of Schoduled
Caste population; .

(b)-if so, the reasons therefor; and

Written Answers

(c) the action taken by Government
in the matter?®

The Minister of State in the Minis-
try of Law  (Shri C. R. Pattabhi
Raman): (a) and (b) Yes, Sir. Accord-
ing to the population figures, the
Delimitation Commission has decided
to reserve 3 seats for the scheduled
castes and 9 seats for the scheduled
tribes. In accordance with the pro-
visions of gection 9(1) (c) of the Deli-
mitation Commission Act, 1962, the
constituencies in which seats are to
be reserved for the Scheduled Castes
shall be distributed in different parts
of the Union Territory and accord-
ingly the Ci ission has proposed to
reserve a seat for the scheduled castes
in this assembly constituency. It is
true that it has a considerable sche-
duled tribe population. The concen-
tration of Scheduled tribe populati
in each of the 9 constituencies pro-
posed to be reserved for them is more
than in this assembly constituency.

mn

(c) Government has no power to
interfere in any way with the orders
of the Delimitation Commission which
is an independent body set up under
the Delimitation Commission Act, 1962.

Boro Paddy

3239. Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Oom-
munity Devel t ang Coop !
be pleased to state:

(a) whether the Centre has ever
consulted the States to explore the
possibility of extensive cultivation of
boro paddy in the States; and

(b) if so, with what result?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
information is being collected and will
be placed on the Table of the Sabha
ag‘ soon as possible.
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Fokker Friendship Aircraft Damaged Shyam Dhar Misra): (a) to (¢). The
at Agartala required information is being collect-
. ed from the Government of Orissa
SO L s e math FARAEY:  and the Railway Authorities and will
Shrd e Y‘dn . be placed on the Table of the Sabha
Ram Harkh Vi as 'soon as it is received from them.

Will the Minister of Transport,

Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
Indian Airlines Fokker Friendship
aircraft was damaged at Agartala
Airport and could not return to Cal-
cutta on the 5th March, 1966; and

(b) it so, the causes of the accident?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) Yes, Sir. The
four main wheel tyres of the aircraft
burst while landing.

(b) The incident is under investi-
gation.

Cultivation of Land on Sides of
Rallway Lines

3241. Shri H. C. Soy: Will the Minis-
ter .of Food, Agriculture, Community
Devel ¢t and C tlon be
pleased to state:

(a) whether it is a fact that Rail-
way authorities in Chakradharpur
Railway Division on South Eastern
Railway have refused to coeperate
with loca]l kisans to grow more food
on the waste lands near Chakradhar-
pur on the sides or railway lines;

(b) whether it is also a fact that
they have refused to allow irrigation

water to pass from one side of the
railway line to the other near
Chakradharpur, Khamardihi and

Khas Jamda on Gua-Branch line, in-
spite of repeated requests from the

local district administration and
people; and .
(¢) if so the coordination and co-

operation 1o be effected between the
two Ministries in the matter?

The Depwiy Minigter in the Minis-
wy of Kpod. Agxieultyre, Community
Development and Qmpacation  (Bix)

Relaxation of Restrictions at Airperts

3242. Shri R. Barua: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government are aware
of the relaxation of restrictions whem
V.IPs depart from or arrive at our
airports, and

(b) if so, the steps taken to adhere
to the rules?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy) (a) and (b). At the time of
the arrival/departure of V.I.Ps. at the
aerodromes under the contral of the
Civil Aviation Department, permission
is generally uccorded to—

(i) accredited press representa-
tives and official  photo-
graphers for taking photo-
graphs of the V.IP. and
party; and

diplomats, high officials and
certain important members of
the public like Members of
Parliament to go near the
aircraft to welcome the V.I.P.
and party.

(ii)

The permission is granted within the
framework of rules and regulations
and requirements of aerodrome secu-
rity are in no way compromised.

Sugar Mills in Madras State

3243. Bhri 6. Kandappan:
Sari Muthu Goander:
Shri Sivasankaran:

Will the Minister of Foed, Agriewl-
ture, Community Development and
Conparatipn be pleased to state:

(a) how many applications were
reeeived since January, 106§ wptil
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now by Government from Madras for
the setting up of new sugar Mills in
that State'both in the private and co-
operative sectors; and '

(b) how many of them were grant-
ed licenses?

The Deputy Minister in the Minia-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Four—Three Joint Stock
and one Cooperative.

(b) One Cooperative ig likely to
be granted a licence shortly.
Terrt & wtw-ar W wrern dwn W
wfa
3244. St wWieT "M@ W
way fafw st 7 W €Y FaT w30

(%) w1 g "= § f faesft &
AW Y WEEAAT GEAT Y AP
& waew ¥ fawrr amA & fod g
wE dow ofrdmw smvr T cfm
w7 & o & A

(@) afggr, ek wTHFONE ?

fafa sweg & wow W (sl o
e ggrfuTma) (%) s &
afedtwa wrEer A ow dow fewf &
fau wgaifae sw=gi & an, fae &
gadm faetew @& & afcfmm 93
fa=rT fam #73 & faq 9 WA, 1966
w1 ¥ € ft | ag dzx q@¥ 22 AN,
1966 & fau wafira &7 o€ 9 wiv fer
wfafraa 19 & fau g sx@ ot

(@) ¥fF #w3 & wgw wAT
afafa w1 swm, Sa¥ s A 1
ot fE ag 6o fl? | qda, 1966 W
U Ay 99 9w T TN, qAg & W
@ & un fe7 aw ¥ fag aw fear
g ¢ 1 v ofcfie awm & o B
siat & a} ¥ 9f fream AR
oot §
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Supply of Rice to Kersia

3245. Shri Vasudevan Nalr:
Shri Warlor:

Will the Minister of Food, Agrioul-
ture, Community Development and
Cooperation be pleased to state the
quantity of rice supplied to Kerala
from other States and from the Cen-
tral sources during February and
March, 1966?

The Minister of State in the Minbks-
try of Food, Agriculture, Community
Devel t amd Cooperatl (Bhri
Govinda Menon): All supplies to
Kerala, whether from other States or
from imports, are arranged on Cen-
tral Government account. During the
period 1st February to 19th March,
1966 about 92,000 tonnes of rice was
supplied to Kerala.

Development of Ports in Mysore
3246. Shri Linga Reddy: Will the

Minister of Tramsport, Avistien, Shlp-
ping emd Tourism be pleased to state:

(a) the number of major and minor
ports in Mysore State with their
names;

(b) the amount set apart for their
development in the Third Five Year
Plan port-wise;

(c) the details of plans and esti-
mates for their development; and

(d) the extent to which they have
been developed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There are twenty-one
minor ports in Mysore State, viz.
Mangalore, Mulki, Malpe, Hangar-
katta, Coondapur, Byndoor, Bhatkal,
Shirali, Murdeshwar, Mapki, Hona-
var, Kumta, Tadri, Gangavali, Ankola,
Belekeri, Chendia, Binge, Karwar,
Sacashivagad and Majali.

(b) to (d). The Central Sector of the
Third Pve Year Plan included an
outlay of Rs. 50.12 lakhs for the
development of the minor ports in
Mysore State. The details of the
schemes and the progress thereon are
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indicated in the Statement laid on the
Table of the House. {Placed in Library
See No, LT-5984/66).

Marine Fishing Industries

3247. Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the names of those States which
have undertaken to develop marine
Ashing industries in India;

(b) the names of the States which
have received Central aids or subsidy
during the Third Five Year Plan for
developing these industries;

(c) the States which have made
much progress in the industry; and

(d) the total quantity of fish caught
by the agencies concerned during the
year 1965-667

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Andhra
Pradesh, Gujarat, Kerala, Madras,
Maharashtra, Mysore, Orissa and West
Bengal.

(¢) The States of Maharashtra,
Gujarat, Kerala and Madras have
made substantial additions to their
mechanised fishing fleets. Most of the
Maritime States have increased their
fish landings in recent years. The
heaviest landings are in Kerala.

(d) The flgures for the
year 1965 are as follows:

(1) Andhra Pradesh

calendar

76,013 tonnes

(2) Gujarat 80,042 ,,
(3) Kerala 374044
(4) Madras 1,04,412 ,
« (5) Maharaghtra 1,26,000 ,,
(6) Myso:e 48,956,
(7)  Orissa 12,000 ,,
(8) West Beppal 12,000 ,,

Direct Gauhati-Delhi Air Service

3248. Shri Dasaratha Deb: Will the

Minister of Transport, Aviation,
zahl‘lzpln‘ and Tourlem be pleased to
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(a) whether any representation
has been received for the direct I.A.C.
flight between Gauhati and Delhi;
and

(b) if so, the reaction of Government
thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir.

(b) A direct service between
Gauhati and Delhi will be economi-
cally feasible only with a Caravelle
aircraft. As there will not be suffi-
cient load for a direct Caravelle ser-
vice on this route and as, in any case,
modern navigational and landing
aids are not adequate at Gauhati, the
Corporation could not pursue the
proposal. I,A.Cs' survey has reveal-
ed that there is far more load bet-
ween Calcutta and Gauhati in com-
parison with direct traffic between
Gauhati and Delhi.

Bridge acrosg the Poler on Natiomal

Highway No. 4
3249. Shri Linga Reddy: Will the
Minister of Tr ort, Aviation, Ship-

ping and Tourism be pleased to state:

(a) whether Government are aware
that the Bridge across the Polar
along National Highway No. 4 at the
50th mile from Bangalore betwecen
Kolar and Mullagal at Thambhihalli
in Mysore State is very narrow and
weak;

(b) whether Government propose
to put up a wide and strong bridge to
take heavy and busy load of traffic;

(¢) whether the Government of
Mysore hag made any representation
in this behalf; and

(d) if so, the action taken in the
matter?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). The bridge is
not very narrow, as it has a carriage-
way of 18 feet 6 inches. Its condi-
tion is good. It is, therefore, not
proposed to construct another bridge
at this stage to replace it.
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(¢) No, The work of constructing
a new bridge in place of the existing
ene has been accorded low priority
by the State Government.

(d) Does not arise.

Madurai Temple

3250. Shri Yashpal Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it ig a fact that Gov-
ernment are considering a proposal
1o organise shows of song and sound
at Madurai Temple in Madras; and

(b) if so, when a flnal decision
would be taken in the matter?

The Minister of Tramsport, Aviation
Shipping and Tourism (Shri Samjiva
Reddy): (a) Yes, Sir. The Govern-
ment is considering a proposa] to
mount a Sound and Light spectacle
at the Madurai Temple.

(b) The Meenakshi Temple at Madu-
rai ig living temple and permission for
putting up a show has been sought
from the Commisioner Religious En-
dowments Trusts, Madras State.
Further action can only be initiated
after permission has been received.

Qwre forfrm Wit & fod faeoh
qfogn wert winfa

3251. sff wiwerc Wi dowr
w1 afeng, Tywaw, Wiagw ae qden
HA TE wATH XY T 6

(%) w7z ax § f& FQwT
fafaa safeaal £ dom @ #1 3fe
¥ ¥afrg afcags w=rerg ¥ FQwaT
furfera /vt & fay faeet ofcagw |z-
w7 afafa & aw & 1960 ¥ ww
gtufa Tty w0t €, 1 7 TR
T &Y k;

(@) ¥av qg Wit 7= ¢ fr 9%
gfafa ¥ aFTT & 339500 I &7
=0 feay ar; W)

Written Answers CHAITRA 18, 1888 (SAKA) Written Answers

9448

(w) afx g, & ww & ofe fiew
wrd & g wf ot ?

afcagw, SxwER, AagA quy adew
st (sft wofw TwEh) : (%) fofew
T17 safeat & ol ofcags qgemfan
gfafaar aam & fad Wi g @u
Tfag aTEeE W ® R 1960
3 faeety faeeh SwmEw TTer oF wfafe
gty w0t 1€ @ | @ afafy w©
27-11-1963 ¥ TT A KT AW
2 faqr T 47 |

(w) drgi

() affe gra s 313562
w9 #Y Tfir 10 FEHTRAS T T
N Wi ¥, I wawEyR ¥ faed aw
afcaga &< &, wiT 3% & g & xA-
X ¥ sqg #Y w1 @y wfe afafa &
e 47 swrafaw s f qft s
¥ wm ok

(o™ W Awwd

3253 ofi qo Wro wrew™ : WT
wry, ¥fi, avqaifow fawme aa agec
7= qg ¥ATA F1 FO w4 5 “wfgw
aw IYATHY wrReE & gt fawrd
wrat & oy Toregra & s fordr
# 1966-67 ¥ fray FOERT AN *
faare & 7

wig, pfe, avufoe fewte o
qEeTe warew & el (sft T
faw) : fgard s g w9
Ty &1 arfaea Tow gTETE A gy
for Wt @a, gfa, amafow fags
4T HEHIT wATIT gia avpErtaw
foxr aar agF T wRATHG (wiha fawmr)
& ofi gAYt AEwT §UsA 9
AT & TR § W A QAT w1
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gru frfa f&Y o Qv dat »1 o
wA ¥ Agmar s § |y
ERTEYAT ®T ITYNT K ¥ fgen o
g goeTe 9T §Y § | g faart
¥ foq JeTET Aqedi & frafr ¥ W
T FTO WY wEgrgar wr § )
'1966-67 & SYorY gAY AR @B
Wl e ® St AT fad ¥ am-
ST a1 JATEA AGRT AR &7 wE
wrdwn qft §
Production of Jute

3253, Shri P, C. Borooah: Will the
Minister of Food, Agrioculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that these
has of late been a sharp decrease in
the jute yield in the country during
the last three years;

(b) if so, how the estimated figures
of production for 1965-86 compare
with those for the preceding two
years;

(¢) the reasons for the decline;

(d) the steps proposed at the rc-
cent annual meeting of the Indiun
Jute Millg Association to increase
production and export of jute; and

(e) Government's reaction thercto?

Yhe Deputy Minister in the Dﬂnls-
try of Food, Agricul O
Development nml Coopemt(on (Shri
Shyam Dhar Misra): (a) and (b).
There has been a sharp decline in the
production of jute in 1965-66 as com-
pared with that in the preceding two
vears. The estimaicd production of
jute in the country during the last
five years is indicated below:—

Year Porduction
(thousand bales
of 180 Kgs.)
1961-62 6,358 .
1062-63 5,449
1963-64 6,185
1964-65 6,021
1965-68 4,485
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(c) The decline in production dur-
ing 1965-86 is attributed partly te
the shrinkage in area under jute and
partly to insufficient rains -during
the growing period of the crop.

(d) In his opening address at the
last Annual Meeting of the Indiam
Jute Millg Association, the Chairman
of the Association, inter alia, refer-
red to the need for giving high prio-
rity to jute production. He also re-
ferred to the need for the getting up
of an apex body armed with execu-
tive and financial powers to coordi-
nate and give unremitting attention
to the national and State policies for
jute agriculture. He did not mentiom
any thing about raw jute export,

(e) The Government is already
giving due priority to jute produc-
tion. Proposals have been formulat-
ed for the attainment of a high pro-
duction target of 110 lakh bales of
raw jute by the end of the Fourth
Five Year Plan. Besides. rea'ising
the importance of jute production,
the Government has decided to
include certain important jute deve-
lopment schemes in the Central Sec-
tor under the Fourth Five Year Plan.
As regards the sotting up of an apex
body, a Central Jute Development
Council has recently been set up by
the Government in which represen-
tatives of jute growers, trade and
industry and Members of Parlia-
ment. etc., are also represented »
advise the Government on the jute
production programmes. In addi-
tion, a Regionaj Office for Jute Deve-
lopment hag been set up at Calcutita
from: 1st April, 1986 to look after
the jute development programmes in
the various States. In view of this,
the Government of India do not
consider it necessary to set up any
apex body.

wft feelt 5 PRy aw wpw

3254 Wt Wi Ww dow

w1 afeagw, vEwaw, Awgy awy wdea
wat 4 w€, 1065 ¥ warcifew wva
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HEr 3016 & IAT & §ead ® qg
gara &1 g s f& af fae ¥
TR aF w3 aw ofeagy ¥ fay
w9 FATT FY Sy ?

qficags, I¥eaA, AAgA quT WET
WAt (sft wsfte Ted) : TRID FIFT
AT aia A faatagdt azF 1 e
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Fa7 farm & &7 foar @ 1 oy a9
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@i garA F fo qra e w
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it #ire for e %1 929 T § faama
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994470 ¥ FT.H5T7A 77 far &,
2, o faaior ®0F mown 21 a9 & g3
1

Gauhati Airport

3255, Shri Dasaratha Deb: Will the
‘Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any suggestion has
been received by Government to use
«Gauhati airport (Assam) as interna-
tional Airport, particularly for flights
between India and South-East Asia;

(b) if so, the reaction of the Gov-
.ernment thereto?

The Minister of State in the Minis-
try of Transpert ang Aviation (Shri
“C. M, Poonacha): (a) No, Sir.

(b) Does not arise,
Kera'a Water Tramsport Corporation
3256. Shri Vasudevan Nair: Will
the Minister of Transport, Aviation,
-state:

(a) whether the retrenched em-
dloyees of the liquideted Kerala

Written Answers CHAITRA 15, 1888 (SAKA)

Written Answers 9452
Water Transport = Comporation have
been paid their retrenchment bene-
fits; and

(b) if not, the reasons for the
_delay?

The Minister of Transport, Avia-
tion, Shipping ané¢ Tourism (Shri
Sanjiva Reddy): (a) and (b). Out
of the sum of Rs. 2,85465.48 due for
payment to the retrenched employees
of the Kerala Water Transport Cor-
poration, payments to the extent of
Rs. 2,80,946.13 were made upto 28th
March, 1966. The balance sum is due
for payment to 21 employees, out of
which 4 are dead and succession
certificates in respect of them are
awaited, The remaining 17 emplo-
yees have already been addressed
but have not turned up so far te
receive payment,

Cachar Road in Manipur

3257 Shri P. O, Borooah: Will the
Minister of Tramsport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the steps taken for the cons-
truction of Cachar Road in Manipur;
and g

(b) whether the workers have been
given armed protection for complet-
ing the road?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Samjiva
Reddy): (a) and (b). Information is
being collected from the State Gov-
ernment and will be placed on the
Table of the Lok Sabha as soon az
it is received,

Dredgers for Kandla Port

3258, Shri Vishram Prasad: Wil
the Minister of Tramspert, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it ig a fact that a
contract was entered into with a
foreign firm in November, 1960 for
the manufacture and lﬁlfﬂf @
dredger for the Kandla : and
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(b) if so, the due date of supply
aof the dredger and when it wag sup-
plied?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjivg
Reddy): (a) Yes.

(b) The contract for the supply of
the dredger was executed on the
23rd November, 1960. The dredger
was to be completed within 18 months
of the signing of the contract at the
builders yard in the Netherlands and
thereufter to be delivered at Kandla
Port within a period of seven weeks.
Thus according to the terms and
conditions of the contract, the dred-
ger was to be delivered at Kandla
Port after successful trials by the
end of July, 1962,

The dredger was completed at the
Contractor’s yard in Holland in time.
It started for Kandla Port on 6th
June, 1962 and reached Kandla Port
on 20th July, 1962. It was, however,
mot possible to accept the dredger as
certain defects were noticed during
trials at Kandla Port. These defects
were removed by the Contractor and
tte dredger was formally accepted
on 11th September, 1963.

Buffer Stock of Rice and Wheat

3259, Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
ity Devel t and C Y
be pleased to state the success achi-
eved during the year 1965-66 in the
creation of a buffer stock of wheat

and rice?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Deve) t and Cooperatl (Shri
Govinda Menon): The after effects of
two successive crop failures during
the crop years 62-63 and 63-64 and
the drought in 65-66 necessitated the
issue of large quantities of food-
grains from the Government of India
stockg during the year 1965-86 and
no progress coulq be made tov ards
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the building up of a reasonable
buffer stock during that year.

Imports in 1965-66

3260. Shri D, C. Sharma: Will thy
Minister of Food, Agriculture, Com»
manity Development and Cooperation
be pleased to state:

(a) the total amount spent on the
import of wheat and rice from other
countries during 1965-66; and

(b) the amount of Foreign Ex-

change spent for the purpose?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Memon): (a) The total
amount, inclusive of foreign exchange
component, spent on the import of
wheat and rice from other countries
during 1965-68 (upto February, 1966),
was Rs. 221.24 crores.

(b) The amount of foreign ex-
change spent during 1965-68 (upto
February, 1966) on the import of
wheat and rice was Rs. 43.63 crores,

&t o gfe e frw

3261. off TRTICA: ¥T W
yfy, amafae fowem qar wg@T
Tl g ATy F w0 w46 5 ww
% Teu ¥ fear uwE qfw ¥
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wtw, pfy, awufos fesma we
wgeTT g9 R (st s few)
Qifsrr wTETQ %Y A oF faore
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Central Secretariat Stenographer
Service

3262. Shri Harl Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) how many promotion grades
there are in the Centra] Secretariat
Stenographers Service;

(b) the number of posts in Grade
1 in the Department of Aviation;

(c) how many among them, are
permanent and how many temporary;

(d) how many stenographers in
Grade II are eligible for considera-
tion for promotion to Grade I and
how many are to be considered for
one vacancy;

(e) whether any Grade 1 posts are
lying vacant;

(f) if so, how many and for how
long; and

(g) the reasong therefor?
The Minister of Transport, Aviation,

‘Shipping and Tourism (Shrl Sanjiva
Reddy): (a) One.

(b) Two.

(c) Permanent—Nil,
Temporary—Two.

(d) (i) Thirty-three.
(ii) Five.
(e) No, the posts have been filled
up by Grade II Stenographers,
(f) Does not arise,
(g) Does not arise,

Soil Comservation in Orissa

3263. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Commaunity Development and
Cooperation be pleased to state:

(a) the amodnt allottegd to Orissa
State for soil conservation during
the Third Five Year Plan period; and
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(b) the amount actually apent by
the State Government thereon dur-
ing the above period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Ovoperation (Shrd
Shyam Dhar Misra): (a) A sum of
Rs. 84,00 lakhg under State Plaa
Schemes and a sum of Rs. 83.00 lakhs
under Centrally Sponsored Schemes
were allotted to the State of Orissa
in the Third Five Year Plan for
Soil Conservation.

(b) The amount likely to be spent
during the Third Five Year Plan
period, as reported by the State Gov-
ernment, would be Rs, 94.57 lakhs
and Rs. 138.15 lakhs under the State
Plan and the Centrally Sponsored
Schemes respectively.

Agricultural University,
Bhubaneswar

3264 Shri Dhuleshwar Mecna:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agri-
culture, Commaunity Development and
Cooperation be pleased to state:

(a) the nature and extent of Cen-
tra] assistance given to the Agricul-
tural University at Bhubaneswar
(Orissa) during 1965-68; and

(b) whether the amount was fully
spent by that University during the
above period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel and C th (Shri
Shyam Dhar Misra): (a) During the
year 1965-66, a total grant of Rs. 7.00
lakhs from the Central Sector has
been released to the Government of
Orissa for meeting non-recurring
expenditure on the Centrally spon-
sored scheme of establishment of
Orissa University of Agriculture and
Technology, Bhubaneswar.

(b) The grant was partly to cover
an expenditure of Rs. 431221 al-
ready incurred by the University dur-
ing  1964-65. The belance of
Rs, 2,68,779 was spent by the Univer-
sity during 1965-66.
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Duiry Projects in Orissa

3265. Shri Dhaleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Coemmmunity Development and
Cooperation be pleased to state:

(a) the number of dairy projects
in Orissa State at present; and

(b) the total amount allotted by
the Central Government for the pur-
pose during the Third Five Year
Plan period?

The Deputy Minister im the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Two.

(b) Rs. 28.20 lakhs,

Cooperative Sugar Factories in Orissa

3266. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of Co-operative
Sugar Factories at present in Orissa;

(b) whether any such sugar fac-
tories are proposed to be opened in
that State during 1966-67; and

(¢) it so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
lop t and C tion (Shri
Shl.nde). (a) At present there is one
working cooperative sugar factory in
Orissa.

(b) and (c¢). A letter of intent bas
been granted in 1965 for establish-
ment of a new cooperative sugar
factory of 1250 tonnes daily cane
crushing capacity in Tehsil Bargarh,
District Sambalpur in Orissa. Estab-
lishment of the factory is likely to
take 2 to 3 years.
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Flying Club in Orissa

3267. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will. the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have given
any grant to Orissa Flying Club at
Bhubaneswar (Orissa) during 1965-66;
and

(b) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A total sum
of Rs. 52,850!10 Paise made up as
follows, has been paid to the Orissa
Flying Club, Bhubaneswar during the
year 1965-66:—

Fixed Subsidy Rs. 40,000.00
Subvention Rs. 12,850.10
Total: Rs. 52,850.10

Rice from U.AR.

3268. Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Food, A;rlrul-
ture, C lop and
Cooperation be pleased to state:

Dev

(a) whether any agreement has
been signed between India and United
Arab Republic for supply of rice; and

(b) if so, the terms and conditions
of the agreement?

The Minister of State in the Mimis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). An
Agreement has been signed on the
23rd March. 1966 for the purchase of
20,000 metric tons of rice from Lhe
U.AR. The cost of the rice is to be
paid in non-convertible Indian rupces
to be utilised by the UAR. for the
purchase of Indian goods under the
Trade Agr t. The shipmen! of
13,000 metric tons is to be effected dur- .

ing April, and May, 1966, and of the
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remaining 7,000 metric tons either
during April and May, 1966, at the
seller’s option, or from the new crop
in November and December, 1966.

12.00 hrs.
PAPERS LAID ON THE TABLE

AvupiT REPORT AND APPROPRIATION Ac-
COUNTS, POSTS AND TELEGRAPHS

The Minister of State in the Minls-
try of Finance (Shri B. R, Bhagat): 1
beg to lay on the Table a copy each
of the following papers:—

(1) Audit Report. Posts und Tele-
graphs, 1966, under article 151 (1)
of the Constitution. [Placed in
Library. See No. LT-5971/66].

(2) Appropriation Accounts, Post's,
and Telegraphs, 1964-65. [Placed
in Library. See No. LT-5972/66].

NOTIFICATION UNDER THE COMPANIES
Acr

The Minister of State in the Mimie-
try of Law (Shri C. R. Pattabki
Raman): Sir, [ beg to lay on ihe
Table a copy of the Companies (Cent-
ral Government’s) General Rules and
Forms (Amendment) Rules 1966, pub-
lished in Notification No, G.S.R. 368
in Gazette of India dated the 19th
March, 1966, under sub-section (3)
of section 642 of the Companies Act,
1956. [Placed in Library. See No.
LT-5973/66].

-
ANNUAL REPORT AND AUDITED ACCOUNTS
oF ANIMAL WELFARE BoARD

The Deputy Mimister in the Mixis-
try of Food, Agricultural Community
and C i (Shri
Shhde) Sir, 1 beg to lay on the Table
a copy of the Annual Accounts of the
Animal Welfare Board, Madrag for *he
year 1964-65 along with the Audit
Report thereon. [Placed in Library.
See No. LT-5974/68].
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EI1GHTY-FOURTH REPORT

Shri 8. V. Krishnmoorthy Rao
(Shimoga): Sir, 1 beg to present the
Eighty-fourth report of the Commit-
tee on Private Members' Bills and
Resolutions,

12.02 hrs.

RE. STATEMENT BY PRIME
MINISTER

The Minister of Parliamentary
Aftairs and Communicationg (Shel
Satya Narayan Simha): I am sorry to
inform the House through you that
the Prime Minister has become indis-
posed due to a mild attack of flu and
had been advised completn rest for
two days. Therefore, the promised
statement which she was to make
today in the afternoon will be made
by her on Thursday after the ques-
tion hour.

Shri Hari Vishnu Kamath (Hoshan-
gabad): We wish her speedy recovery
by the grace of God.

it gt (fgaT) : o W gaT
gar e gur ar ?

12.68 hrs.

STATEMENT RE. ELECTRONIC
COMPUTERS FOR L.IC,

The Minister of State in the Minis-
try of Finamce (Shri B. R. Bhagat):
Sir, with your permission 1 propose to
correct an error, in the information
given by me on the floor of this House
on the 17th February, 1866, in reply
to a supplementary put by Shri Tridib
Kumar Chaudhuri to Starred Ques-
tion No. 62 regarding Electronic Com-~
puters for Life Insurance Corporation.
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while replying to Shri Tridib Kumar
Chaudhuri 1 had stated as follows:

‘“We have not purchased them;
we have hired them. We are
paying for the services......”

The correct position is that the con-
tracts for the installation of the Com-
puters were entered into on a rental
basis. Subsequently, however, on 28th
June, 1965 the Life Insurance Cor-

poration decideq to purchase the
machines outright.
Shri S. M, Banerjee (Kanpur):

During the same question hour when
this question was asked I put a ques-
tion whether it was not a fact that
14,000 employees of the LIC were
likely to be declared surplus or re-
trenched because of the electronic
computers. You supported my ques-
tion and asked the same question.
Then t withdrew.

That question should also have been
replied now.

Mr. Speaker: I thought I always
support him, though he does not.

Shri S. M. Banerjee: I always sup-
port you, Sir.

Mr. Speaker: Yes; but the question
does not arise.

Shri S. M. Banerjee: You will al-
ways forgive me for my impulse. You
should not take such matters seriously.

Shri Bade (Khargone): What is the
amount of foreign exchange that they
are supposed to spend on this?

Mr. Speaker: That does not arise;
wabout the correction, he may put any
question that he wants to.

Shrl Bade: At that time, they said

something about foreign exchange
also.
Mr. Speaker: | am not concerned

with what has happened to the other
Ppoints at that time. We are not con-
cerned with them now.
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Shri Shimkre (Marmagoa): The other
day, when he replied to the questionm,
on behalf of the Government, it was
stated that the installation of these
computers would not mean any re-

trenchment. At least let the Minister
make it clear.

Mr. Speaker: No, no. Shri Priya
Gupta.

Shri Priya Gupta (Katihar): In
reply to the question the other day,
it was made clear that foreign ex-
change would be required. The ques-
tion cropped up when Shri Tridib
Kumar Chaudhuri asked whether any
foreign exchange wag involved. Now,
if foreign exchange is required for the
purchase of computers to increase
efficiency in the LIC, may 1 ask
whether it will not be better to avoid
incurring any expenditure by way of
foreign exchange which is required
for other purposes at this critical mo-
ment, and thus avoid retrenchment of

14,000 emplovees in the LIC, at the
same time?
Mr. Speaker: Order, order. Are

these matters covered by the correc-
tion?

Shri B. R. Bhagat: No, Sir.

ot wrmft (fgeme): weqe wEET
& wdt ¥ 979 1@ T A g v
for =t e WA, I T X e g
LA GO R SE SRR

R qETAATLY 79 ¥ wfeaa wweaTT
wTH Y
Shri  Harl  Vishng  Kamath

(Hoshangabad): Sir, may 1 make a
request that in order to facilitate a
good debate on Bastar, copies of the
statements made by the Home Minis-
ter on two days as well as the state-
ment made by the Minister of Plan-
ning may be circulated—all the three
statements?
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12.07 hrs,
DEMANDS* FOR GRANTS—contd.

MiNISTRY OF TRANSPORT AND AVIATION
—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under
the control of the Ministry of Trans-
port and Aviation. Out of five hours,
one hour and 25 minutes have already
been taken. Three hours and 35
minutes remain for this debate. That
means this debate will conclude at
3-45. How long .is the Minister likely
to take for his reply?

Shrt M. R. Masani (Rajkot): May
we know when the hon. Minister will
reply to tae debate?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The Minister of State would
take about half an hour and I would
take about half an hour.

Mr. Speaker: Half an hour each. So,
I will call him at 3.15. But there are

three Ministers  intervening.  How
long would Shrimati Jaipal Singh
take?

Shri Sanjivq Reddy: She will take

about 15 minutes.
Mr. Speaker: Then, Shri Poonacha?

Shri Sanjiva Reddy: I said half an
bour. (Interruption). I shall cut my
specch 'if ‘necessary. 1 shall finish it
within 10 minutes. 10 minutes would
do for me. (Interruption).

Shri Harl Vishnz Kamath (Hoshan-
gabad): The time may be extended,
Sir.

Shri U. M. Trivedi (Mandsaur):
When this debate commenced, the
request was mode that the time may
be extended, particularly in view of
the Mact that most of the time of the
speakers was taken by the Air India
strike, and that is why . . .(Interrup-
tion).
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Mr. Speaker: We will extend it by
half an hour,

Shri Basappa (Tiptur): By one hour.

Shri D. C. Sharma (Gurdaspur):
Yesterday, when we were discussing
a very important subject—the Minis-
try of Parliamentary Affairs—I made
a request that one more hour should
be given to it, but nobody listened to
me and nobody listened to the House
also. So, I ask why should the time
for this Ministry—the Ministry of
Transport and Aviation—be increased.
The other one is the most important
Ministry so far as this House is con-
cerned.

Shri Hari Vishou Kamath: We may
sit a little longer.

Shri Nath Pal (Rajapur): You have
been plensed to announce that you
will extend the time allotted for this
debatc by half an hour.

Shri Basappa: One hour.

Shri Nath Pal: I referred to the
Speaker; not to him, 8hri Basappa. I
just want to know whether the exten-
gsion of time would be given with
retrospective effect in the case of
those of us who have already spoken

. (Interruption).

Mr. Speaker: Order, order. Shri U.
M. Trivedi.

Shri U. M. Trivedi: Yesterday, 1
was referring in the last portion of
my speech to the working of the
Motor Vehicles Act. T had drawn the
attention of the Ministry to the state
ot affairs in transport and ssid that
there is what is called road transport
in existence. A fairly good quantity
of goods is being carried by road
transport from place to place. It has
become essentia) these dayg that, rail-
ways being not very competent
enough to carry all the goods, the
development of road transport musi
not be circumscribed in any particular
manner.  Therefore, a set of rules

*oved with the r
T9(AIYLSD—4.

dation of the President.
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[Shri U, N. Trivedi]

covering the whole of India must be
framed so that the carrier’s liability
can be invoked by the user of road
transport in case the goods are lost,
damaged or in any manner suffer pil-
forage. Such rules are not forthcom-
mg, with the net result that the use
of road transpoct iy more or less a
speculative business.

While 1 am talking about the Motor
Vehicles Att and its working, a new
evil has cropped up, to which the
‘minister will be pleased to pay parti-
cular attention, namely, compensation
for accidents to be paid where acci-
dents occur on account of road trans-
port. There is a provision for the
appointment of a tribunal under the
Act, but on the appointment of the
tribunal and preference of the claim,
a time limit of two months has been
put. The result is that thousands of
people who are entitled Lo their claims
being satisfied do not receive the bene-
fit arising out of this claimg tribunal,
It is true that it does save the ex-
penses of cour{ fees, but at the same
time, under the Fatal Accidents Act, a
man can flle a suit after nearly one
year. This being a special type of
suit, the remedy under the Fatal Acci-
dents Act 35 now removed. The only re-
medy now available, where an accident
takes place on account vf a motor
vehicle, has to be availed of within
two months. Under these circums-
tances, I would request the minister to
look into this state of affairs and ex-
tend the time limit from 2 months to
at least 6 months. The tribunals that
are appointed must be of such per-
sons who have some knowledge of the
working of the 'motor vehicle. They
must not be mere munsifs and civil
judges, but men with some knowledge
about the working of motor vehicles.
Better still, if such appointments are
made from among those who have
worked as presiding officers of labour
courts. They will be able to serve
this purpose better.

Before I conclude, I would reiterate
my request to the minister that he
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‘must apply his mind forthwith, as
soon as he practically can, to this loss
which is recurring day after day. He
should see that the strike by the Air-
India navigators is brought to an end
and the losses must be immediately
put a stop to. They will not losc any
prestige if this service is restored, res-
tored for the good of the country and
for the economic benefit of the coun-
try at large.

Shri Basappa: Mr. Speaker, Sir,
civil aviation, which is to play a very
significant role in the transport sys-
stem of the country hereafter. has
been brought to a lot of criticism in
this House yesterday. No doubt, the
Air-India lay-off and the cancellation
of 13 flights from Calcutta has created
a very bad impression in the whole
country, not only in this country but
all over the world because Air-India
had 3 reputation not only in Europe
but in America also. That reputation
has been brought down to a very con-
siderable extent, and the reasong for
this loss of reputation must be gome
into very thoroughly. The disgrace the
shame that we have been put to be-
cause we have not been able to rum
these scrvices is a bad thing. Who
exactly are responsible for this is al-
ready well known.

An, hon. Member: Who are they?

Shri Basappa: The so-called work-
ers. The top officials say that the
navigators award should be looked
into carefully, the award should be
modified, and all kinds of things they
are putting forward, whereas there
is the other section which says—Shri
Masani was saying that yesterday—
that the award is sacrosanct and it
should not be altered at all. In these
conditions the Minister has to play a
role of his own,

Yesterday the hon. Minister, while
making his statement, took g very
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bold stand. I think he was correct in
taking this stand. No room should be
left in any quarter to think that a
policy of appeasement would go a
long way in this, because we have
followed this policy of appeasement
in the past in all matterg and we
have come to a lot of trouble in this
country. The moment we give up
this kind of policy of appeasement
and take a strong attitude at every
stage things will become much better.

Sir, some advice wag being tender-
ed by Shri Nath Paj—who is not here
now—to the Ministry. He said that
they have taken a wrong place and a
werong time for doing these things. Ot
is not so. When the navigators took
such a step, after going into an illegal
strike and taking a strong attitude, to
defy even the ultimatum, what else
remained to be done? The fact is, this
illegal strike, this unreasonable step
that has been taken by these people
is known throughout the country.
They are the so-called workers who
are getting Rs. 5000 to Rs. 6000 a
manth. For these people, who are en-
gaged in this essential service, to take
such a step is not justified,

Shri Narendra Singh Mahida
(Anand): Rs. 2000.

Shri  Sanjiva Reddy: Sometimes
Rs. 6000 also.

Shri Basappa: The Minister says
that it is Rs. 6000 also. I know you
had been running air services in the
beginning and you had employed
many pilots also. You might not
have been paying them so much but
the Government ig paying them suffi-
ciently well.

Mr. Speaker: I have not been run-
ning any service.... (Interruption).

Shri Basappa: 1 am sorry, Sir. So
the Government hag to be careful in
all these matters.

Yesterday, Sir, they were saying
that the Government had almost
agreed to certain things. It wag gouc

that the hon, Minister, Shri Poonacha
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came forward to deny all those
things. Therefore, he has to be verv
careful when talking to these people
who come as mediators. They would
put the ministers in a trap. But, of
course, the hon. Minister, Shri Sanji-
va Reddy, is strong enough to resist
all those things. Shri Poonacha is
a very nice, gentle person. He ghould
also learn to be strong from his Mims-
ter. What I say is, the future action
will have to be very strong. ot
course, the Minister hag to look into
the whole matter, Sometimes when
such serious things are done he has
to take very severe action and even
dismiss the officials if they are found
to be in the wrong.

Coming to TAC, their performance
is very disappointing. The plane: do
not arrive or depart punctually. Fur-
ther there ig indiscipline and insub-
ordination among the staff.

Here I must gay a word about the
Directorate-General of Civil Aviation,
There are nearly 60 aerodromes
which have to be operated and there
are nearly 700 gazetted officers to look
after those aerodromes. The qualifi-
cations of the persons to man these
aerodromes have not been finalised
yet and there is no proper criterion
for their selection.

The Minister should look into the
working of not only the people who
operate these planeg but also the
management. If there is something
essentially wrong with the manage-
ment it must be set right. The Minis-
ter should take a balanced view and
not a one-sided view. Of course, to
do all that it takes a long time. So.
in the first place, he should ensure
that the plane serviceg are operated.
Afterwards, he should go into these
things thoroughly.

Ag air transport has to play a very
vital role in our country there ghould
be a reappraisal of the existing sec-
tors of the air serviceg by Govern-
ment and the two Corporations. The
target for the Fourth Plan is that Air
India should expand their services by
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42 per cent and IAC by 46 per cent.
While trying to achieve that target,
the Minister has to ensure that ac-
cidents in air travel are reduced to the
minimum. I am saying this because
it hag been noticed of 1ate that some
of the accidentg are not due to natu-
ral causes but due to human failure,
specially on the part of the pilots. And
yet we notice that instead of giving
them punishments they are
promotion. 1 hope the Minister will
look into it.

Coming to transport, it has to play
a very dominant and important role
in the development of the country.
There is so much of imbalance in it
and its impact on trade and industry
is great.
there should be keen competition
between road and rail transport.. But
it should be healthy. A Committee
has been appointed to look into co-
ordination between various modes of
trap-port. The Ministry should take
a comprehensive view of the various
modes of transport and develop them,
keeping in view the role they have to
play in future. In each area they
have to develop that system of trans-
port which is suitable for that area
and which will help the e¢conomic
development of that area. In the
Fourth Plan Rs. 2,000 and odd crores
has been allotted to the public sector
and Rs. 650 crores to the private sec-
tor for development of transport. The
transport system ghould receive im-
petus froem the Government. Road
transport should be improved to the
extent suggested in the Fourth Plan.

Now some Internationa) develop-
ment agency is giving aid to some
States for the construction bf roads.
Only some States are recelving this
benefit. I Hope the Minister will look
into the matter and ensure that all
Stateg recelve aid from such agencies
for construction of roads, For ex-
ample. after the re-organisation of
States some areas which are back-
ward hnave joined Mysore. So, .the
cntire road system of Mysore requires
improvement. The number of nation-
al highways in Mysore is very small.
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More money has to be allotted for im-
provement of national highways In
Mysore.

Coming to shipping, Sir, you were
also present when the National Mari~
time Day was celebrateq yesterday
under the auspices of the President.
In that connection, certain suggestiogs
were made. One wag that we mus
be carefu] about certain clauses in
the agreements which will be very
detrimental to us. 1 hope in future
no such clauses will be found in the
agreements, clauses which will be
deterimental to the country, It was
also suggested that the labour laws
should be applied to the sea-fares so
that they will do their work much
more efficiently.

About major ports, Mangalore is very
much in my mind. The work is going
on very slowly. The Minister also
knowg that it is a very important
thing. More food imports have to
come into thig country through this
port. Therefore Mangalore Port will
have to be constructed very quickly.
We have to develop shipping from
1.5 million tonnes to 3 million tonnes,
Therefore it requires great effort on
our part.

Last word is about tourism. Mysore
affords very beautifu] places for peo-
ple to come and see. Both internation-
al as well as home tourists can go and
enjoy their holidays.

Mr. Speaker: Not only places but
elephants as well.

Shri Basappa: I am reminded of
Bandipur where elephants are caught
in a nice way. They are tamed also
for very useful purposes. That is a
place where an international sport
avd fames sanctuary can be develop-
ed. Also. Brindaban, Sharavathi
Velley Projects and all these areas are
very nice. 1 know. the hon. Speaker
has :een all those parts, The air strips
must be developed in Hospet also to
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see the beautiful temples of Somnath
and at other places near Hasan and
Bellur. In this way more foreign
tourists can come and spend their
money; also we can earn foreign ex-
change. There is a planto earn Rs, 100
crores worth of foreign exchange.
How can that be done? Therefore I
suggest that these two corporations
which have come into existence must
aot be sabotaged by the private sec-
tor which they are very particular to
see. 1 cautinpn the Minister even now
that these people will sabotage your
corporations and you must take care
of your corporations to see that
tourism is developed in this country
on proper lines.

The Deputy Minister in the Minis-
try of Transport and Aviation (Shri-
mati Jahanara Jaipal Singh): Mr.
Speaker, Sir. I thank hon, Members
who have stressed the importance of
tourism. I shall confine my remarks
to the subject of tourism.

Shri Masani has gaid that we lack a
policy, that we are organising things
in a haphazard manner and are living
from hand to mouth. His contention
ig that lourist trafic between 1856
and 1860 increased at 5 rate of 20
per ‘cent and that between 1860 and
1085 the rate of increase declined to
10 per cent. I would like to remind
him that the last one year hag been
an eventful year for tourism in India.
Because of hostilities started by
Pakistan, the number of tourists de-
clined. The challenge that was im-
posed by the adverse conditions of
1965 was fully met, There was a real
danger that we might end the year
with 26 per cent to 30 per cent drop in
tourist figures which would have
meant g losg of Rs. 6 crores to Rs. 7
crores worth of foreign exchange
earnings.

Within a week of the cesgation of
hostilities, a big re-assurance cam-
paign was launched by our depart-
ment. This was considerably helped
by Air India offices overseas.  The
meesage that travel conditions in
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India were absolutely normal and
discounting the alarming reports

about India was put acrosg to thou-
sandg of foreign trave] agents, im-
portant journalists, newspapers,
magazines, was crossed through televi-
sion netwo ks and al] possible media
of publicity including group discus-
siong with foreign tour promvters
and travel agents were employed.
The help of foreign airlines operating
through India was also sought., I am
glad to say that the calendar year
1965 has cnded with only a decline of
54 per cent over the previous yeur.
1t is difficult to prove as to how eff-
ective the publicity campaign ig or is
not, but there is considerable evidence
to show that but for this re-assurance
campaign, the decline would have
been much larger.

As part of this campaign, the 15th
annual session of the Pacific  Area
Travel Association, usually known as
PATA, came in very handy. It is a
conference where leaders of travel in-
dustry, senior executives of airlines,
shipping companies and heads of
foreign tourist organisations and im-
portant writers in the travel field as-
semble. Even in the normal circum-
stances. the PATA conference helps
to boost tourist traffic in the country
in which it is held. Tourist traffic is
a luxury trafic and a tourist, who
spends his own money, would not
come to a country about which he has
misgivings. The holding of PATA
conference ebout three monthg ago
was like g shot in the aurm of Indian
tourism. This opportunity was fully
explofted and I am happy to say that
the conference was a great success.
Out of about 400 foreign touristg who
attended the conference more than
a hundred have written letters of ap-
preciation which are not just polite
expressions of thanks but show that
a well-managed conference has won
the goodwill and support of all these
active promoters of tourism. I would
like to add there that all this was pos-
stble through a small Government De-
partment in a large Ministry,
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1 am sure many Members of this
House have seen the Sound and Light
Spectacle. usually called Son-et-lum-
jere in the Red Fort. I wonder if the
Members realise the amount of ima-
ginative effort gone to the making of
this Show which is first of its kind
put up by any Asian country. 1t is
a new form of entertainment which
tourists generally like very much and
while it has become quite established
in European countries, it is an achie-
vement of which we can well be
proud particularly in view of the fact
that all the male and female voices
and all the music were entirely
Indian, the recordings were done in
1ndia and the producers were also
Indian.

Now that the Third Plan has ended,
it would not be out of place to men-
tion that 24 Tourist Bungalows and
canteeng etc. have been completed and
c¢ommissioned into use by the Tourist
Department and 80 Tourist Bungalows
have been completed and commission-
ed by the State Governments with 50
per cent subsidy given by the Centre.
The great virtue of these bungalows
is that they are in out-of-the-way
places and, therefore, they open up
for tourism many places which are
not otherwise available. More than
30,000 tourists have availed of the
facility offered by 24 establishments
run by the Central Government and
many more must have availed of the
facilities offered by the 60 bungalows
«1n bv the State Government.

Because of lack of imports a few
vears ago, the condition of taxis and
cars on hire available to tourists had
considerably deteriorated. Now for
the last two years an increasing num-
ber of cars are being sold to trmnpo.rt
operators  approved by the Tourist
Department through the State Trading
Corporation.  This has considerahly
improved the road transport service
available to tourists. Tourists are also
increasingly using the tourist bus ser-
vice provided by State Governments at
the instance of the Tourist Department,
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Publicity and promotion in about 30
foreign countries from where most of
the tourists come has been most acti-
vely pursued in the last year. 37
lakhs pieces of printed publicity mate-
rial in English ang several other
languages were distributed in a syste-
matic manner so that these publica-
tions reach potential tourists.

I do not accept Shri Masani’s con-
tention that we have not formulated
any Tourist Policy at all. What is
a Tourist Policy? It is an omnibus
phrase. There may not be a declara-
tion at any given moment of a tourist
policy. But there has been a distinct
tourist policy which has been evolved
gradually during the last twelve years.
Even if a declaration is made, the con-
ditions of tourism change so rapidly
in the international world that any
given declared policy of today would
have to be revised after some time.
For instance, there is g certain demar-
cation of functions and of responsibi-
lity between the Centre and the States
in the matter of Five Year Plan pro.
jects. Certain types of projects which
offer facilities of the type desired by
foreign tourists will be financed and
developed by the Central Government
and certain others which offer facilities
to domestic tourists by the State Gov-
ernments.  This does not mean that
the Centre is not mindful of domestic
tourism, We believe that domestic
tourism service has a base for the
growth of all tourism and is, therefore,
highly essential. A great deal has
been done by the Transport Ministry
in promoting domestic tourism. Then,
the development of tourist centres has
been done on a selective basis and a
great deal of thought has gone into
the process of selection.

Shri Masani has urged that an auto-
nomous authority should replace the
present Tourist Department because
the Government Department cannot
prove effective in organising publicity
and promotion.  Further that
this authority should not
indulge in any commercial
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activity. I would like to assure him
that this problem has engaged the’
attention of the Government over
many years. This was carefully con-
sidered by the Jha Committee on
‘Tourism appointed by the Government
in 1963. The view taken by the Gov-
ernment in 1964 when the Jha Com-
mittee Report was considered was that
while there were advantages and dis-
advantages in both systems, one of
organising tourism through a Depart-
ment of the Government and the other
of doing so through an autonomous
Corporation under the present Indian
conditions, more advantages lay in
continuing to doing so through a Gov-
ernment Department. For instance,
in dealing with State Governments and
with other Ministries of the Central
Government, a Government Depurt-
ment undef a senior officer with suffi-
cient status, can be more effective.
However, following from my statement
that tourist policy is not somewhat
static but is continuously being evolv-
ed, we would have no objection in re-
viewing this matter again.

There has been some criticism of the
three public sector undertakings in
the field of tourism. The Transport
Undertaking is blamed for losing
money and the other Corporations for’
not having done anything positive.
Our thinking is not quite different
from the Members on these matters in
the sense that we have decided to
merge the three undertakings into one.
However, we should not be alarmed
by the losses because a new undertak-
ing in a competitive fleld takes time to
establish itself. This matter is engag-
ing our close attention and I would
like to say that, during the process of
amalgamation of the three undertak-
ings, the functions of the new Corpora-
tion would also be reviewed.

I now come to the important ques-
tion, raised by Shri Masani, of leakage
of foreign exchange spent by tourists
in this country. Probably, his esti-
mate that 75% foreign exchange spent
by tourists is lost and smuggled out
is exaggerated. It is impossible tc
collect statistics of transactions of this
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type. However, I would concede that
there is a considerable leakage. Even
if it is much less than 75%, it is bad
enough. We have been aware of it
and I understand that certain ways
and means of plugging the leakage of
foreign exchange have been under the
consideration of the Ministry of Fin-
ance for some time.

Shri Nath Pai used a very siurong
language about the way our customs
officials treat foreign visitors. I would
like to tell the House that, in order to
facilitate the clearance of air passen-
gers, a pool of customs officers, select-
ed for working at our international
airports and thus achieving specialisa-
tion, has been created. I understand
that during the last one yesr, there
has been a remarkable improvement
in the handling of air passengers by
Indian customs. I am told that many
foreign airlines, operators and travel
agents have expressed appreciation of
the improvement that has taken place.

I hope the House will agree that the
situation is quite hopeful. We have to
go a long way but we are moving in
the right direction,

Dr. L, M, Singhvi (Jodhpur): 1
should, first of all, like to welcome
the new set of incumbents of this
Ministry, the hon, Membebr who just
now spoke on this Ministry’s Demands,
as also her senior colleagues. It sounds
rather anomalous that a Ministry
which wag looked after hitherto by a
single Minister of State is now manned
by as many as three incumbents. I
do not know whether it does not sound
puzzling and somewhat bewilder-

ing. . . .

Shri Daji (Indore): One plus threc-
fourth plus half.

Dr, L, M. Singhvi: Yes:
another way of putting it.

that is

The increase is bewildering. Either
the Ministry was very short of minis-
terial personne] until now or i is
over-manned as at present,
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Be that as it may, I should like to
emphasize the fact that transport in
our country is a basis both of military
strength and of economic mobility. I
had occasion to raise several issues
with regard to our transport policies
and co-ordination when I spoke on the
Railway Budget. At that time, how-
ever, the hon. Railway Minister ad-
vanced the plea that he had not studied
the report of the Committee on Trans-
port Policy and Co-ordination, for the
appointment of which he claimed a
measure of credit, but for the imple-
mentation of whose recommeéndations
he was unable to show an equal mea-
sure of enthusiasm.

I should like particularly to empha-
size the important role of transport in
the situation of Emergency. In 1890
in a book called The River War, Sir
Winston Churchill hag occasion to
emphasize the importance of transport
in the context of Defence and this is
what he said in his inimitable colour-
ful language:

“In a tale of war, the reader’s
mind is filled with the fighting.
The battle—with the vivid scenes,
its moving incidents, its plain and
tr d results ites imapgi-
nation and commands attention.
The eye is fixed on the fighting
brigades as they move amid the
smoke; on the swarming figures of
the enemy; on the general, serene
and determined, mounted in the
middle of his staff. The long
trailing line of communications is
unnoticed. The flerce glory that
plays on red, triumphant bayonets
dazzles the observer; nor does he
care to look behind to where,
along a thousand miles of
rall road and river, the convoys
are crawling to the front in unin-
terrupted succession. Victory is
the beautiful, bright-coloured
flower. Transport is the stem
without which it could never have
blossomed.”

1 often wonder whether the impov-
tance which is rightfully due to trans-
port is really accorded to it by the
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C:'overnment, whether in the context
of our military strength or in the con-
text of our economic growth. It seemg
to me that the development of trans-
port has been relatively unsatisfactory
and particularly the development of
road transport is far from being
satisfactory.

The ‘other day when I put a ques-
tion on the subject of border roads,.
the hon. Minister was at pains to as-
sure me that there was no reduction
and no curtailment whatever in the
allocationg contemplated earlier for
border roads, My information hap-
pens to be otherwise, and 1 know that
1 am in a position to substantiate what
1 am saying. I hope that the hon.
Minister of State or the hon. Minis-
ter himself when he rises to rep'y
would correct the reply which
was in error, if 1 may say so with
great respect. The fact of the matter
is that perhaps either because of the
sense of complacency into which in-
evitably the spirit of Tashkent has
seemed to lull us or because of some
other problems with which the Mini~
stry has been confronted, the alloca-
tions for border roads, and particularly
for border roads in Rajasthan have
been sowewhat reduced.

1242 hrs,

[MRr. DEPUTY-SpPEAKER in the Chairl.

It is not reduction is alone that
causes concern but if that reduction
is an indication of a certain fall in the
barometer of priority for border roads,
then it is a matter of profound and
serious concern for this House.

1 neeq hardly emphasise that the
basic cause of our relative failure and
deficiency on the transport front
which was admitted or shall I
say, conceded by the hon Minister
of Defence the other day on the floor
of this House, was due to the fact that
there were no roads worth the name
in the entire Rajasthan border region.
I have travelled extensively in that
arra and I am in a position Lo say that
in Barmer ag well as in Jalsalmer
these reverses were due largely if not
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wholly to the deflciencies of our trans;
port system. For years, we have been
trying to voice these feelings and this
concern in this House and outside, but
I am afraid that it hag not attracted
the attention which was due to it. I
hope that the hon, Minister would be
able to give a clearer, a more compre-
hensive, and, I hope a more reassuring
picture of what the Ministry proposes
to do particularly in the field of border
roads, and particularly in the State of
Rajasthan with the difficult conditions
in which 1 am intimately familiar.

Whether this work is assigned to the
Border Roads Organisation or to the
State Government is @ matter of de-
tail. But it seems that as at present
the allocations will not be absorbed
properly and the country will not get
the benefits commensurate with what
it will spend, unless the personnel are
increased, unless the department
undertaking these activities is reorga-
nised and unless a massive effort is set
afoot in the border roads organisation
to build the many necessary and vital
road links. For example, we do not
have a road link between fie Barmer
sector ang the Kutch sector, though
they happen to be manned by a single
commander. This is a position which
is obviously hurting our defence in-
terests in that area and I know that
it could affect adversely our defence
capability in that area. Similar Is the
situation in Jaisalmer.

Without going into any greater de-
tail, I would like to elicit from the hon.
Minister, when he rises to reply to this
debate, what he proposes to do pre-
cisely and in detail in respect of build-
ing up a border roads organisation,
and simplifving procedures so that
most of these matters can be expedit-
ed and also ensuring that the quality
of work that is done in these areas is
up to the mark.

1 should like to emphasise that road
transport should not be a cut-throat
competitive factor for the railways,
but that neither the development of
railways nor the development of roads
should exclude the other. It should

CHAITRA 18, 1888 (SAKA)

D.G. 1966-67 9486
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mentary.

Shri 'Slnm Lal Saraf (Janmu and '
Kashmir): Does the Ministry deal with
border roads or national highways?

Dr, L, M. Singhvi: It deals with
both. That is the reason why I
brought up this question. I had the
privilege of being associated with a
committee appointed at one time for
assessing the work of the border roads
organisation, and I had occasion to see
the excellgnt work done by the border
roads organisation in Ledakh....

Shri Sham Lal Saraf: That is with
the Army, I suppose.

Dr. L. M. Singhvi: I may say for the
information of my hon. friend that the
border roads organisation happens to
be under the Ministry of Transport.

The question before us is whether the
massive programme for border roads,
which was adumbrated initially in the
wake of the emergency and in the
wake of the realisation which hsd
dawned upon Government that with-
out such a massive programme it
would be difficult for us to defend our
borders, is going to be implemented in
the near future,

There is another aspect of the matter
which has not been sufficiently em-
phasised in this House. That is in
respect of the inland river transport
system, We have it on good
authority that in 1780, there were as
many as 30,000 boatmen employed in
inland river transport. There were
streams when boats  could ply on the

Ganges upstream  between Agra
and Calcutta. This situation has
only worsened. It is a surprising

thing that we have done nothing to
salvage the whole network, the wholc
system, of inland river transport,
which is what we should have done.

1 had occasion at one time to suggest
that there should be an inland river
transport on the trunklines and that
the whole country can be so connectcd.
I am fortified in saying this by all the
studies made on this subject in various
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modern countries where both in terms
of defence and in terms of economic
mobility, guch a trunk system of inland
river transport has been organised, I
should like to know whether Govern-
ment has ever looked at this aspect of
the matter, whether it has tried to see
the possibilities of this particular
avenue of transport, and if so, what it
intends to do.

We have here an excellent report
by the C on Transport Policy
and Co-ordination. This Committee
has had a very chequered career, it
passed through many vicissitudes and
changes. 1 should like particularly to
‘know from Government whether this
report has been properly considered
:and whether it is even now in a posi-
tion to react to the various recommen-
dations contained in dt. It is custo-
‘mary—and we have the painful ex-
perience of witnessing this—that com-
mittees after committees are appointed
only to shelve their recommeéndations;
committee after committee is called
upon to go in great detail into the
various problems and prospects of a
certain subject, and yet nothing is
done when their recommendations are
available to Government, or too little
is done to implement those recommen-
dations. I should like particularly to
know whether any institutional
changes are contemplated by Govern-
ment in order to secure better co-
ordination in the field of transport.

T4

The other day when I suggested that
these subjects, road transport, railway
transport, civil aviation and inland
river transport should be placed under
one Ministry or that there should be
an all-India commission on transport
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good to have as many portfolios dis-
tributed as diversely and as widely us
possible. I have no quarrel if this
secures efficiency.

Mr, M. R. Bonavia who had submit-
ted a long and learned memorandum
to this Committee on Transport Policy
and Co-ordination has discussed this
matter in considerable detail, and he
feels that institutional changes are
called for, are indeed inescapable if
we want to infuse a degree of dyna-
mism in the working of our transport
and in securing better coordination. I
shoulq like to know whether Govern-
ment have considered the possibility
of these institutional changes, whether
the Government are prepared to for-
mulate a scheme for planned deve-
lopment of transport in a co-ordinated
way and not in a truncated, sporadic
manner, and whether Government
have been able to visualise a plan
which will keep pace with our econo-
mic development and with our trans-
port potential in economic terms.

One word about tourism. This is
another subject to which greater
attention is required to be paid. With
all the extenuating explanations made
by the hon. lady Deputy Minister in
support of the policies of the Govern-
ment for promoting tourism, I think
there still lurks a legitimate doubt in
our minds about the sufficiency of these
measures. Really speaking, it is true
that it is not possible to achieve re-
sults in this field overnight, that a
long and sustained effort is necessary
but then India has so much to offer
that it would be a pity if this aspect
of the matter is ignored or is not suffi-
ciently emphasized. I am afraid that
the deficiency lies not only in the in-

to coordinate these various branches,
my hon. friend, Shri H. C. Mathur—
who is not here at the moment—
thought it was a fantastic idea. I do
not know if he has forgotten that this
is not all that fantastic and that not
too long ago there used to be a co-
ordinated and single Ministry for these,
subjects. But with the trend for
proliferation and multiplication of
ministries, perhapg it was felt it was

convenience or annoyance caused to
the incoming passengers by customs
officials, it lies deeper. No effort is
made to diversify and to give a larger
range of choice to the prospective visi-
tor. It a certain place in Rajasthan
or two places in Rajasthan have been
developed, it is left at that. No
effort, no continuous quest for finding
new places, beautifying them and
making them available and accessible
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for new tourists is made. I know for
©xample that Jodhpur, which is a his-
toric town, and which has so much to
offer, has not been developed by the
Ministry merely because it has some
- old outdated notions or because it has
not had the political patronage of the
State Government. I do not see why
a large number of places, whether they
are in Assam or Madhya Pradesh or
Rajasthan, should not be developed as
Pplaces of tourist interest. This would
provide not only employment in the
country, but would really increase the
range of choice that is available to
the incoming tourist, who is otherwise
made to follow an itinerary which is
of a set pattern,

I want once again to emphasize that
the Government must apprise us in
full measure about the steps it pro-
poses to take to secure that measure of
co-ordination, that measure of mas-
siveness in the programme for deve-
loping transport in the country that
is necessary to release it from the
shackles of old and outdated notions
in which it has been kept for a long
time. I hope that his speech would
give us at least a measure or a ray of
hope in this matter, Otherwise, things
are somewhat bleak and cheerless.

Shrl J. N, Hazarika (Dibrugarh):
1 rise to support the Demands for
Grants with respect to transport and
civil aviation. While doing so, I can-
not but make some observations with
regard to the roads in the State of
Assam and also the road transport
system.

Yesterday, my hon, friendShri P. C.
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widening miles 309 to 3252 between
Makum and Talap of Assam Trunk
Road, East, National Highway No. 37.
Out of this, Rs. 1,51,328 was spent
during 19864-65.

1 can give another example with
regard to the construction of a bridge.
I am referring to the sum of Rs.
11,25,600 which was apportioned for
the reconstruction of a bridge with
well foundations over the river Sessa
in mile 262 of N. H. No. 37. Of this
sum, in 1064-65 not a single pie was
spent, and during thig winter I do not
think much has been spent on the con-
struction of this bridge.

Likewise, there are many examples
which I can show to prove that Assam
roads have been so much neglected
during the last two or three years.

We are told that economy
measures have been adopted. 1
agree to a certain extent, but I do
not agree that economy measures
should be observed in such a way
that ultimately the purpose of eco-
nomy is lost. If the road is not re-
paired this year, next year the road
repairing cost would be more than
double.

Particularly, Assam roads are all
strategic roads. Every piece of road
in Assam was a strategic road during
the last emergency. Having known
all this, I request the Government to
give particular attention to the cons-
truction of roads, annual repairing of
roads as well as widening and im-
proving of roads.

1 can understang if some economy
es have to be observed in res-’

Borooah said that the wideni and
improving of roads, particularly the
‘National Highways, in Assam was go-
ing on at a snail’s pace. I agree with
him, and I want to say that dur-
ing the last two or three years practi-
cally no improvement of the roads in
Assam has been done, and even, the
annual repairs are not being made,

For example, a sum of Rs. 17,84,300
was the estimated expenditure for

pect of our own expenditure, but I
do not understand why economy
measures have been observed in rei-
pect of external assistance. A sum
of Rs. 28 crores had been apportioned
under I.D.A. for highway develop-
ment during the Third Plan. Ot this
1 do not know why a sum of Rs §
crores has not been utilised.

With the condition of Assam roads,
I also want to link the condition of
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the road system in the North East
Frontier Agency. There are border
roads no doubt under construction
linking the plaing with the interior
hills, but there are no lateral roads
linkifig the foothil] of one division
with the foothill of another division
in NEFA, while such roads have pro-
bably since been opened on the other
side of the border. If we build late-
ra] roads, it will help not only our
defence strategy, but also help the
tribal people by increasing their con-
tact with the plaing of Assam. There-
fore, 1 urgently request the Govern-
ment to make lateral roads as well
along with other kindg of border
roads in NEFA and the hills of Assam.

Along with the construction of
roads, I want to speak a few words
on the road transport there.

13 hrs.

The Central Road Transport Cor-
poration came into being as a result
of the Chinese aggression. Though it
started in g humble way now it is
fairly developed and Assam people
are very delighteq to see the fleets of
trucks plying in the State, and we
hope that the position would improve,

The Government have createq the
Inter-State Transpory Commission.
This is a very welcome step which the
Government have taken. Particularly
North Bengal and Assam should have
this kind of transport system, not
only for goods traffic but also for
passenger traffic. I suggest that this
inter-State Transport Commission
should take up the question of open-
ing bus services even between North
Bengal, from a place called Siliguri,
to Assam, particularly to Gauhati.

After offering these suggestions I
want to say a few words with regard
to Inlang Water Transport. This is
a very happy step which Government
has taken since two or three years
back, namely taking over of the
River Steam Navigation Company for
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transport work on Brahmaputra, They
have taken some more steps towards
improvement of navigation on the
Brahmaputra. I am happy to ob-
serve that the Bottom Panel System
which has been experimented upon
has been ful. Gover t hat
also acquired some dredgers so that
Brahmaputra river could be dredged
and made fit for navigation.

1 suggest, Sir, not only Brahma-
putra itself, but also the tributaries
of the Brahmaputra should be nsed
for navigation purposes. There are a
good number of tributaries which are
deep which could be used for navi-
gation throughout the year, ag for
example, the Dehing River. It is
quite a deep river. It: length is
about 70 miles and it is very useful
for navigation. Plywood could be
carried. Treated timber could be
carried from places like Margarita.
Tea could be carried by the river;
petroleum could be carried from Dig-
bhoi. Crude oij could be carried
from Duliajan to other places. Ferti-
lisers could be carried from Namrup.
My suggestion is that the Inland Port
should be developed over the entire
region of Assam,

1 am glad that Pandy has been
fairly developed and that develop-
ment work at Jogigopa is also under-
taken;, and I am sure, with these
teps the entire navigation system in
Assam could be improved. And, in
order to make it economic, the works
of navigation should be extended to
quile a good number of tributaries
also.

Now, Sir, with regard to the River
Steam Navigation Company, 1 do not
know whether it is in the process of
liquidation; it looks like that, Sir,
because wages are not being paid;
suppliers of coal are not being paid;
those who serve the company as out-
agents have not been paid. Long out-
standings are stil] there. They have
made representation after representa-
tion to Government, but their legiti-
mate payments are not being made
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so far. If it is in the process of liqui-
dation, I suggest, Government should
still do something so that it is not liqui-
dated at all. Government has a con-
trolling share at present. I would
suggest that the entire Company should
be taken over by the Government and
extensive and intensive navigation of
transport done by Government on
the Brahmaputra river and its tribu-
‘taries.

One worg with regard to the crew
members. Some dayg back we were
told by the Minister that there were
large numbers; of Pakistani crew
working in the company, who were
interned during the emergency, dur-
ing the Pakistani aggression. We were
told that about 300 Pakistani crew
members were missing. 1 do not know
how they were missing. It is prima-
rily a responsibility of the Home
Ministry. Yet the Transport Minis-
try is also responsible for this. This
matter should be taken up by them
with the Home Ministry and necessary
steps shoulg be taken according to
our policy.

Now, Sir, with regard to Civil Avia-
tion, T only want to say one word. I
do not know why The construction of
aerodromes should take such a long
time. It takes unreasonably long
time. One airport at Mohanbari in
my constituency of Dibrugarh was
practically not being useq for 2 year:
because the airstrip was under cons-
truction. The contractor took more
than two years for improving and
renovating the air-strip with the re-
sult that Jarge numbers of passen-
gers were inconvenienced for two
years. Although for some time the
airforce strip was used, the same was
continucd during the emergency. I
am told by the hon, Minister, Shri
Reddy, about ten days back that the
T ption of Vi t services,
No. 213 and No. 214 would be made
upto Dibrugarh from the Ist April.
I hope that these services would have
been resumed by now. An enquiry
should be made whv construction on
the aerodrome took such a long time.
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With these words, 1 also want to
suggest, that the airstrips in NEFA,
which were undertaken originally for

construction, should also be cons-
tructed as early as possible.
Shri Narendra Singh Mahida: Mr

Deputy-Speaker, Sir, in a vast coun-
try like ours, mainly consisting of
villages, roads are the mainstay of
the transport system. Naturally, our
planners rightly emphasizeq the
development of highways apg road
transport,. The Nagpur Plan set the
target at 197,950 kilo metreg of roads,
and the target was exceeded in 1961.
A Twenty-year Plan for Road Deve-
lopment was drawn up in the year
1958. According to this Plan, we will
have 4.05.554 kilo metres of surfaced
roads and 6,51,783 kilo metres of un-
surfaced roads by 1881, In other
words, every village will be linked
with a metallic road at the end of
this plan. Yet, Sir, my State of
Gujarat is backward in the matter of
road development even under the
Nagpur Plan,

On the National Highway No. 8 at

Broach, we have the old railway
bridge over the river Narmada for
roag traffic. It cannot have much

heavy load on it. As a result, trucks
have to be unloaded at one end and
re-loaded at another end to carry the
goods. This causes a lot of incon-
venience to the road transport. A
new bridge has to be constructed on
the river Narmada nearby, but no

work has yet commenced. 1 request
the hon, Minister to attend to this
need.

Ag regards Aviation, Sir, our pro-
gress in regard to Civi] Aviation—as
I have watched from the earlier
days—has been tremendous and very
spectacular. One of the largest
operators in the world, the LAC is
the first in South-East Asia to operate
jets on the internal routes. Almost
every important town is covered by
the 1.A.C. There are 83 aerodroma:
in the country, some of which were
selected by me in those early days.
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There are three international and
eight major airports in our country.
The 1.A.C. carries more than one
million passengers a year, and flies
nearly 20 million miles, annually.
Besides linking numerous airports in
India, it operates regular services to
neighbouring countries as well,

The Air-India International is one
of the world’'s leading airlines pro-
viding services to twenty-one coun-
tries. The Air-India’s jet workshop
is one of the best equipped workshop
in the East. Internal and internatio-
nal air transport offers unlimited pos-
sibilities as our economy marches
ahead. Yet I draw the attention of
the Ministry to the various remarks
of the Public Accounts Committee,
41st report, No. 119 of 1965-66, pages
495 to 500 and also of the Committee
on Public Undertakings, 21st report,
No. 35 on Air India, pages 63 anq 65
to 78 and 23rgq report No. 37 on IAC
page 73 and 78 to 97. I am afraid, T
cannot quote the details as I have
very limited time. He shoulq also
look into the 1964 Report of the Air
Port Security Committee, pages 38 to
40. We have had rome unfortunate
air crashes here and outside, We havg
lost some very valuable lives. I feel
that we should introduce aqua-plan-
ning equipment at the Bombay Santa
Cruz airport; it gives warning to the
danger of water on airport runways.
It is installed in Gatwick airport near
London. 1t tells the airline pilots
whether there is a risk of aqua-plan-
ning on landing or take-off, a hazard
that can make an aircraft overshoot a
runway and cross wind: veer-off. It
should be installed gt Santa Cruz be-
cause it receives very swift anq heavy
rainfal] during the rainy season.
The recent strike in the Air India
International is very unfortunate. 1t
is anti-national. This indiscipline is
our national problem. It should be
checked 1 congratulate the Minis-
ter on the very strong measures. . . .
(An hon, Member: Don’t do that
very much), 41 navigators are holding
up and are causing a loss of about a
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crores of rupees. I do not wish to
go into the pros and cons of the
question. The navigators may have
a claim to get better facilities than
the engineers. This claim can be
enquired into. As suggested on 28th
March, the navigators of All met
Shri J. R. D. Tata and requested him
to arbitrate in the dispute and they
were prepared to abide by the verdict
unconditionally, but Tata refused. I
again request the Minister to persuade
Shri Tatay to agree to arbitrate for to
my mind he is the only man who is
capable of dealing with this situation.
Pilots have refused. according to
press reports to fly without naviga-
tors. Their guild would agree only
to operate Middle-east London sec-
tion under certain facilities. It 1s
ridiculous that some 41 navigators
should holg up the working of AIL
The alternative is the closure of the
All. 1 hope national interests will
prevail with the pilots, engineers nnd
the navigators. They ghould now
resume their service and leave the:
decision, if possible. with our fair
Prime Minister who_ I am sure, wanm'd
look into their grievances. Ths otner
alternative is to disband the corpora-
tion. We have to cal] a halt some-
where to this growing national indis-
cipline. It will be difficult to restart
a concern like the AIL. I am quite
sure that with the help of Shri J.R.D.
Tata and our Prime Minister, this
question will be solved.

Shri Daji: This Ministry embraces
such a large field of activity right
from the ground to the sky that if
we were to develop an underground
transport system, it would be under
this ministry. Really 1 wish well for
the new incumbents of this ministry
because T know that they face almost
an unenviable task Transport has
®een the worst sufferer on account
of the anarchy of our planning. The
strategy of industrial and economic
development has to be ultimately bas-
ed on an efficient transport system:
without that all our other efforts may
end in failure or hottlenecks that we
have experienced. It s in this con-
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text that a proper development of
transport policy will require all the
much-advertiseq and much-known
qualities of this particular Minister
who has now taken over charge. Due
t> shortness of time, 1 will make only
one or two remarks. 1 said that this
was the most anarchic. Let us take
the examples. Cochin shipyard was
included in the Second Plan. The
Third Plan is over now. The Japa-
nese Blueprint has come. Where is it
lying and why—nobody knows. Let
us take the Haldia port. It is bogged
down because of the onerous terms of
the World Bank which, for God-
knows-what reason, had been sending
team after team. The latest team
suggested certain modifications in the
management which are not, rightly,
acceptable to the government. It only
stresses once again the urgent need
for taking a more self-reliant attitude
rather than relying on others.

Let us take another aspect of the
matter—roads. Our roads are in a
very bad state. If a new economic
pattern of production has to develop
and the remote parts of the country
are to be connected with the beehive
of industrial and economic activity,
the rapid growth of roads is urgently
called for. The transport committee
in its report shows how the repairs
of even national highways are neg-
lected, There is urgent need toset up
a road planning board or road cons-
truction board which would take a look
into this work in detail . . . (An hon.
Member: Like the Railway Board?)
Perhaps, yes. In the Plan we spoke
about increasing nationalisation of
road transport, particularly passenger
transport. Very little has been done;
even funds allotted in the Plan have
not been utilised. I knov; in my own
State they have sent the nationalisa-
tion scheme to the Centro but it is
held up here for one reason or
another. We do not know whether
the policy is only for ornamental
reason, just like the Hindi proverb:
TN & T & F v A § g
Elephantg have two sets cf teeth,
one for show and another for use. Is
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the policy of nationalisation also an
ornamentation, a show, a flop, or is
it real?

Before 1 pass on to the other im-
portant aspects, 1 will say only one
thing. Whatever the right or wrong.
of it, what stands out clearly is that
the taxation policy should be uniform,
clear by the very nature of the goods:
traffic which goes right from the
northern to the southern and western
part. If each State has a separale
taxation policy, it is not rational.
The Centre should take a hand in it
and improve matters.

I want to urge specially only two
aspects of the Ministry’s work, Onc
is the Shipping Corporation. I do not
propose to deal in detail with its
working. 1 have had occasion to
examine its work in the committee
on public undertakings. We arc not
sure of our policies. It was proposed
that at least 50 per cent of the ship-
ping would be got in the public sector
by the year 1975. Weere funds allotted
accordingly? According to what was
given before the committee by the
concerned officials of the Ministry, we
were nowhere near that target.

If so, Sir, I am posing the very fun-
damental question pertaining to this
Ministry: whether the planning has
been done so unrealistically that the
Ministry subsequently finds it impos-
sible to implement? Is this the way of
our planning? If so, some radical im-
provement has got to be made.

Secondly, how our entire administra-
tion is biassed against the public sec-
tor is very clearly brought out by our
Committee on Public Undertakings.
When we consider the Shipping Board,
what do we find there? To our great
surprise, we find that unremunerative
routes are given to the Shipping Cor-
poration; the routes which are new
and which are unremunerative, the
Shipping Corporation is forced to take
up in the national interest, Insist ‘hat
the Shipping Corporation should take
up remunerative routes as per the



9493 D.G. 1966-67
|Shri Daji]

recommendation of the Committee on
Public Undertakings. At the same
time, I do not mind when these
routes are given to the private com-
panies. If the private shipping com-
panies are given the unremunerative
routes, they refuse to accept them.
If public sector undertakings are given
remunerative routes, they would cer-
tainly show better results. In the na-
tional interest if the Shipping Corpo-
ration is asked to take over the unre-
munerative routes, why should not the
same thing be applied to the private
shipping companies as well? Why
should they refuse to take up the un-
remunerative routes in the national
interest? In the case of Jayanti Shipp-
ing Company it js absolutely embar-
rassing and surprising that a Govern-
ment Director of the stature of Shri
Sukthankar should sign a report and
at the same time the same person is
appointed to enquire into the affairs
of the company. When he signs the
report, he is a party to that report.
When an enquiry commission ig ap-
pointed, he is a member of the Com-
miitec. How can you expect an ac-
cused to be a judge? Therefore, this
aspect of the matter requires to be
given a very serious thought.

Then, Sir, I come to the subject of
the day, viz. the working of our Civil
Aviation lines—both the I.A.C as well
as the Air-India. So much has been
said about the anti-nationa] character
of the navigators, this, that and the
other. Everyone is fed up with this.
On the very first day, I made my posi-
tion verv clear about this. Even now
I can make it very clear, The manner
in which the navigator has got less
than 12 or 13 hours’ notice cannot be
justified in any case. In an essential
service, 12 hours’ notice is not enough.
This sort of anti-national character of
the person etc., will not lead us any-
where. Strike is of course a very
good opportunity to really lift the sil-
ken curtain decorated with the Maha-
raja’'s symbol and it is to redeem the
working of the Air-India. I make
bold to say that the management of
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Air-India is not what it ought to be;
things are not good in the State of
Denmark. The management of this
requires a thorough probe. The per-
sonnel policy of the management has
been alwolutely very wayward, partial
of policy, of playing of one group
against the other—the policy of favouri-
tism—the policy which mililates against
any sound principle of the manage-
ment about a public sector un-
dertaking. If you want to implement
the award with regard to navigators,
you can do that. But, why should the
management go out of the way sepa-
rately and settle with the pilots and
others? Having done that, they also
wrote to the navigators, engineers and
all that they are not going to uphold
their rights. Is this the way that a
management should act thereby ins-
tigating one against the other and sub-
sequently taking sides with one
group? If it comeg to the Khosla Re-
port—we are discussing thig report.
also—it is full of contradictions, and
«n the face of it, it is really bad. Two
charts have been given in the same
judgment of pay-scales. Both the
charts are contradictory to each other.

Coming to the wage increase, the in-
crease given to the engineers is about
Rs. 300. T was told, To the engineers,
it would be more because their num-
ber was less; the increase given to the
watchdogs viz.,, Class IIT and IV was
only Re, 1 Re. 1 is the wage increase
given by the Tribunal to the lowest
class employees of Air-India. Navi-
gators and otherg got from Rs, 400 to
500 a big jump. Government cannot
blow hot and cold by giving this sort
of an increase. Similarly, when the
Dag Commission recommended
Rs. 7-8-0, the Government gave an in-
crease of Rs. 5 only to the lowest class
of employees.

Therefore. I appga! to the hon Mi-
nister—I know he is quite capable of
doing a certain thing—to look at the
whole thing in great details, I say that
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the personnel policy of the Air-India
and the I.A.C should be looked into
by him. What do they do now? They
pamper a group of smal} persons to do
the work. Such was the attitude shown
by them when there wag a dispute
between the pilots and the hostesses.
Certainly Air-India did an injustice
to the hostesses. No one was allowed
to stand up against that. Injustice
was also done to the cabin personnel.
Yesterday, the Minister sajd that the
pilots are not allowed to fly without
the navigators even though they could
fly. It was true, and the Minister also
stated that about a year back they did
tnke up the flights without naviga-
tors, Does the Minister know about
this? I want to know whether he has
Lieen informed about this. I think he
has not been informed. In 1965, when
the pilots took the risk of flying the
aircraft without navigators they had
submitted a list of demands and under
which conditions, they would be able
to fly. There were conditions from (a)
to (g) under which they would fly if
they were asked to fly without navi-
jators, None of the conditions had
been fulfilled by the management but
still the pilots undertook the risk to
fly their aircraft last time. This is a
very serious thing; it seems that the
management have been using their
powers and position to do all sorts of
things. I am amazed to know that a
top-most official of the Air<India
smuggled a big radiogram from abroad
violating the foreign exchange regu-
lations or customs regulations. But
still, the same officer continues to ho'd
the top-most post in Air-India. Do you
expect the pilots or the navigators
to have respect for such an official?
Do you know, Sir—I do not want
to say that, but I am forced to say that
in the larger interests of the country—
that they not only smuggle radio-
grams but also the prohibited contra-
band goods which are a danger to the
plane and the passengers. Recently,
they smuggled silver-tipped ammuni-
tion which was prohibited to be car-
ried in an aeroplane. One of the per-
sonnel refused to handle that in Bom-
bay; they had to send it back again
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to America. In this process rules were
violated bothwuays. First, when it was
brought here, rules were violated.
When it was to be sent back, a special
customs permit was obtainedq to send
it back without the customs duty be-
ing cleared. All these things go on.
All the staff know it; the engineers
know it. With all these things, do
you think that these navigators etc.
will respect the t? First
of all 1 say that you order a full probe
into the working of this undertaking
to know as to why they go on smug-
gling them by violating the foreign
exchange regulations and customs re-
gulations. Not only that. Probably the
first paper which the Minister omi-
nously got when he was appointed as
a Minister was about the news of the
tragie crash at Mont Blanc' where Dr.
Bhabha died. Thig was probably the
first official paper that the Minister
got. There are many accidents. Last
year, in this debate, I had an occasion
to point out but the Minister mocked
at me by saying that it was al] a fan-
tastic story. One of the reasons
for increaseéd rate of aceidents is
that the safety regulations are
systematically being violated by
this management, patticularly the
TAC Management, and why? Because,
the Secretary of the Ministry, the
department, is also the Chairman of
of the JAC. This dual position s
wrong, in any case. 'The Estimates
Cc itt has r ded thst
such a dual position should be done
away with, and the Public Under-
takings Committee followed and again
recommended that this dual position
should be done away with on a matter
of principle But in the case of the
IAC, it is totally wrong. Not only
that: the duties and responsibilities con-
flict; the DGCA has to be under the
Secretary of the Department, and the
DGCA is responsible for the safety
regulations; he is overruled by the
Secretary who is also the Chairman of
the IAC! It was refused to be acceptcd
and contradicted by the then Minister,
it has been upheld by no less a person
than Justice Khosla himself. Now,
I ask whether Justice Khosla's report
ask whether Justice Khosla’s report
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is not binding on the Government, es-
pecially when they say that the award
is binding on the employees, What is
the report of Justice Khosla, when he
enquired into the Dakota crash of
June, 1963? He says:

“Mr. Khuller, Indian Airlines
Coorporation Engineer, pleaded
by way of alleviation that the
DGCA knew of the infringements
from reports of the snags relat-
ing to the auto-pilot and, there-
fore, they knew that the auto-pilot
wag being used and the placard
(forbidding its use) was being in-
fringed. In the circumstances, why
DGCA not do anything in the
matter and why did he not issue
a direction requiring IAC to carry
out flight tests or categorically ban
the use of the auto-pilot?”

Then, he goes on to observe:

“l am clearly of the opinion that
the Director-General of Civil
Aviation cannot be completely ex-
onerated of a certain measure of
negligence and apathy....”

Negligence and apathy in the case
of aeroplanes. Are you playing with
the lives of our passengers who fly,
and for what? For the sake of cco-
nomy of a few appliances, This is
Justice Khosla’s report. It goes on to
say:

“It took more than a year to
issue the order relating to the pla-
card about yawed flight though
the FAA directive required this to
be done within a fortnight of its
receipt. The manner in which the
question of the auto-pilot was dealt
with redounds to the credit of
neither the operatorg nor the
Director-General of Civil Avia-
tion, Simply to forward the
reply received from the CAA
to the operators and conveying an
implied approva] of the auto-
pilot and then to allow the placard
barring the use of the auto-pilot
to continue ig a far from satisfac-
tory state of affairs..” and so on.
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The whole report is against this.
What has been done now? Thig Air
India and the IAC management—

" Mr. Deputy-Speaker:
Member’s time is up.

The hon,

Shri Daji: Sir, I am concluding. Let
me sum up. When they purchase
things, they do not give importance
to the more important things. The ra-
dar igs not important! And what they
purchase is lying as junk in the go-
down. What they purchased with a
discount is now a junk; when they
purchase a new big aeroplane, they do
not bring sufficient spares. What is
the result? Sometimes we find that
one plane is to start from Calcutta;
another plane is coming in, and from
that plane certain parts are taken and
fixed in the plane which is due to
leave and then the plane starts! This
entire, planless activity of this Cor-
poration is responsible for the state of
affairs in this land of Denmark which
is absolutely blank. And therefore,
when such is the case, merely to try
to dismiss, with the might and power
of the very strong Minister, these 41
navigators would not be just and pro-
per. I therefore say that the whole
thing requires g thorough probe and
a thorough enquiry. At least this dual
position of the Secretary of the De-
partment being also the Chairman of
the IAC should be ended immediately
in deference to the opinion expressed
by the Public Undertakings Committee
and the Estimates Committee and also
in the interests of the travelling pas-
senger service,

Lastly, I say that the situation has
reached a dead-lock; it has reached an
impasse, It is not a solution of the
Minister to say, “We will ground the
entire air service.” That is not a solu-
tion, The solution is, as I said, the
navigators must resume work, About
that, there should be no doubt. They
must resume work, The other things
can be adjusted I think that if they
are ready to resume work, the Minis-
ter should be ready to accommodate
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them and must give second thought to
their grievances and if the strike is
settled, I think the nation will fee!
very happy about it. No one is going
1o lose face, The very fact that they
struck work and are ready to resume
work is sufficient to show that we
have stood it well. The demanding of
a written apology or some such thing
by high officers as a gesture is abso-
lutely not called for. It does not re-
dound to the might and power of a
mighty State, a country, a Minister,
to ground the services and try to do
away with the services of 41 naviga-
tors becausz they are found in a wrong
cornor, a tight corner. Let us not be
found wanting in doing justice, As
Shakespeare said, let justice be also
tampered . with mercy; that will be
double justice. Let the Minister come
forward with boldness and let them
resume the work, Let them sit toge-
ther and negotiate and come to some
agreement that can be just,

«ft favemre T (Rafar) : aa-
i Sumegew oY, fAET 7@ & wART
qEEt  wTHTT ¥ I AT ITN AT
R ®Y gfaerel av awarHi & ) §
A wTHr gug faar § Afes qamama &
I GET ¥ A ¥ IR ;A G
faar § Forgd s oF FE Famfeat
grafaa &, fagd wOT Wl O
ATY B § AR AT T & gfeeww &
WY aga €1 wEEW § | SF arnATa &
e & graeg ¥ oF Q) o & a1y
F wfasr &7 @) am fagr afer mrm &
affy wa 7=t qfewr s wT
JgE & Iq 97 FY ag 9 77 fored
IFIA IqATET & A H UL w7 A7
srefaa fiear a1 | dfed ¥gE ¥ qw
T HEY qv .

“The one thing to which we must
give topmost priority is roads:
roads of all kinds, not only very
up~to-date, bitumenised or ce-

ment roads, but roadsg of any kind
to open vast areas of this count-
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try which are closed today and
which you cannot reach unless you
walk or ride. I give roads first
priority.”

5 QA & graey ¥ a1 ey 13
q1a & & g wg e o &
gt T gEdy diorar ¥ g foerw &
ford frer weaTere ¥ T 0 fear Wie
ard FrorAT 4 oY g o sEwT 27
qfera qget Dwar F gramma @<
I§ T =X WY OF @ wared W
T, 98 TR =y fegy ) gedy Ao
¥ g A ) gA0fw e 28
sfova 98 X =mw fewr @
fe 7 o /Y Hed g F IR
T B w9 fem T, saw W ¥
IaAT e A @ e anfta
TR w0 dfed AgE ¥ Wy ar
o\ g =y 23. 6 sfawa @ W@
N faod 3 ot ¥ wee Wy Qe
& graey & s st g & cenfa
VT & JIU I|Y A TG O AT
¢ fir Ay gvorr & "sTe W aramaT
g ¥ afvfaw =g & fag ¥aw
19. 2 gfawq 39 gwafo & =g g
sy sy g & fag fafewa g1 o
W& AT wgX w7 AIww a8 & fF
IQ qTET ¥ A0 F OF WY § qEL WA
ax grarer Wit W amr g €,
v Fzrr § AT WY FAA WA A
& T Y § afew e o & fag oY
IEET W A Ay & X 1060-
61 ¥ gudy AomT # |3 A AAY A
AT ET AT GAT A7 AgF ¥ rafw
WA 16 AT 20 AT A T AT
qr | & wgA ¥ gawy g% & f& Aver
Ty Y & fag oY ag are §, ag 97
¥ ag WY @ ¢ AfeT IN I WEE
Ay gy ¥ g fear o v § foverr
#raT Wfgy ag Wit & o7 & AT 7
J awt g
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[fr e T )

oy W @1 Al ¥ 9w W ¥
TR F K & a1 | W6 A owe
g | A RW ST qAY ATT & G
oy wff vy ¥ wgi 9T yAEey ¥
gl ¥ 3w Wi &Y wfy 1 9@ -
o 9T ¥AE 17 WE o qvw §
W TH AT 97 WG § ¥ Wraw
N S wT wEy e gw W &
gt P WRW F 45 AW GEE §,
fagre 3 18 &, P ¥ 36 8, R AR
FTeIT # 36 R, FTW ¥ 46 &, WEW ¥
52 W § agr o W # 1 AT IA-
AT 9T ¥AW (7 WA a%F & | AR
W FT 0 TE | Af AT 9T
34 W9 & IOF gEAS A IAX Wl
Y IO AW § ) T A, W
| T doEww % figme ¥ W A,
ar WY ggwi & faww ¥ IOT RAW w1
aur § | & W9 ¥ greT §OHTC W S
g8 X wRfe s wige § e ot
IO HEY & ¥R W 9T WM &
gfe T w wY T &, @i anrman
& gramt ¥ qre § IAWT SEriAar €Y
feafy ag & i ¥aw wramw & SO
Rw ¥ frewr gwr ¢ W aF W@
SAW IEY WRI ¥ | 9GP A% IJUNT e
i wRr w7 dEeR §, IER AWM
SO ATH W IAE fAOTE T W w7
g &, ¥feT grarar & wree & avaew
3 ¥ /TR ¥ for wgTEaT €Y Wi
o Ay §, Ty WY I ITEE AR @

wra feafy ag § fr ¥aha aoeTe
qg v T § fie w2 HORTT ERY
8z (wawtehy) aewt w1 W fawr
it o SuTae Sy ol §, a0
wn W gfe ¥ A Agmyd @ §
T e WX 3w faww w4l )
W g ¥ Iaw g qvere ¥ fore
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HPETT T AEEHAT §, ITH IH
faegw e Adt faar saw & 1 gwEreE
* wrag ¥ tqoer gie, i 9Ed o
qg%, TG Tt faar wa qr /Y7 A
A #T AE & g q1ev Ay my ar
fir &gt ax v #Y gfee & qg ¥ frafor
F AR A AN AT A WG
iy, A A g AR A T

gt a% ARy aea & fawmw
@ guR ® &= §, T8 g wa
o Ay o ¥, fred Iec 3w ¥ fag
a6 sferrf Sow @ v ) FEw
FIHTT F AT ¥ ¥g7 9w § 6 WX
1€ qu @1 AW F facgw dAT 9T
qear &, awlt a8 Saw foaw &am Ay
# awmdt § 5 wag § feell & mRwi
Y @y Gy ), forad S I wré
99 & | W AR 9T I§F &, A, W@
T TUT-IUT %% 9 IF T¥A & |
# g § frogw a W et faw
T@AT I FW H QU A F W FE
TEFT ST qear § | T@T aF wHIwy
weFl & fawra &1 gw @, fa@w,
G99 WX IAX AW AN awT A
faeet @t Qraramet ¥ ST T fwar
¢ e aew A @ fF o faww ®
7 # 0] ¥ W 9 qgEar § I,
A @ aey fraw ®) At ®T AT
Tfgw |

o wRrTery WX qraTaTe ¥ TR
# worig Teer wETC AR IR 98 WA
Farx § fir fie 2w wrfrw v,
A, w @ §, SAw QM
@ @ A arTET WX ATETAR &
Al & fage W) R § fAg ag
e g 6 99 gfet oI el w
< forar amdr, ot wgd} AT 3T wR-AR
e § qw o § N @ A ¥ IR
NG RAY AT RAAFN ¥IT
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Eorar il F1 oAl qgEm N
TWATYT FET UGN HTAWGF ¢ | g
oy § fF T W 9T o T §R
&, T X ¥ g q@ A 9w
¥ ¥ ) 5 weqT ¥ RN &, av
T waTAm ¥, g Wi A aret ¥ fie
Tg 9T Sahu qr sEde aA faar
Ty | §few v T WR A
N ag wd § Fr ST vt sfowa &
TR FHR T WR qq a9 wfqwe =7
R AT ) ey g R e
sy & fog st sfwrer AW awTT
% ok drw whivra 9§ wwarg @, g
& A9 grar § aY qg v A€ Ifam am
T 9 aEd) & | g T W B v
*T T =aAeqT Y T1fgT i g v
& fou Rw gwr st W g
Y qame g stfey arg 3

w1y s & fe I W & wwl
¥, faiws IaT R W fage #,
afear  fgwem & few = qET-3uT
ot foexet @ # @ fired & 0
I I EFH QAN FAE
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# Wft, 75 @ g s A A
urfg wt a1 frard €1 sugeqr wTF
FIRA QFAT FHIGT d1aT & | GHOET
ot ¥ & A W g, g uRr wr O
&, et sTefaw yuat & qr any frer Ry
faar W Ioeey &, oy o w8
@Y W AT TR § | Jerger & fag
FUTS TF TAT W §, TE F TG
o ¥ {1 A, Ifer agT aew 8 wuE
¥ 1 &1, ¥ AT qgr gt oX 0w ToR
WU T 91, A e & qaw qw
w | QY WY ¥ e oY srEar W
F ST owr ey FHET A7 aFAT § W
FO & W IR ¥ Z9Er
wrfegn 1

Shri K. N, Pande (Hata): Sir, I
do not like to touch all the aspects
covering this ministry, but 1 want to
confime myself to a few points aris-
ing out of the strike ¢7 the Air-India
navigators. Just before me, my hon.
friend, Shri Dajt while speaking sald
that as @ result of the award of the
tribunal, there are poeple who have
got only Re. 1 increment per month
and so, there is genuine cause for

forg o 1 % 9 wE gt o wrrveRrET

g1 7 &) f gk 0% g

a6, % ww g o v €

v fog Iod wiw ¥ fewen ode
i:ﬂ%%a‘critmﬁigvﬁ%ﬁﬂh
¥ fog ¥=0T aoeT W qw D
At wfieg | s domer & AwT WA
o g Ay 9T 9§ qesnewrd
[ & wrw wm Y T & W
fag oz wrawmw § fe grmarE o
| wrawea & fag $aw w0 e fy fik
@ & Y g2y dror ¥ wfta ¥
ey & AW I & few A 7 oY
oW {ATET WY

o 3 & zhaw & are F g wew
gy § 1 I A &, oflk guk kel

dissatisfaction, with fhe result that
some people have to go on strike.

Shei 8. M. Banerjee: He never said
that.

Shrf K, N. Pande: You may con-
tradict it, but let me have my say.
May I know whether it is a fact that
there are a few people who have got
only Re. 1 per month as increment
and so the navigators are fighting
for those people who have got only
Re. 1 increment?

I would like to say a few words
about the history of the agitation.
There was a demand of the employees
of Air-India with regard to incre-
ment in their pay and also reduction
of working] hours becauge 0@ the
change In circumstances, when the
jets were introduced in the gervice.
It is mentioned in the report that
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while the tribunal was sitting, the
department tried its best to come to
some settlement with the concerned
parties. As a result of their efforts,
there was some agreement with re-
gard “to the pilots and flight engi-
neers and that agreement wag filed
before the court, which formed part
of the award. As a result of the
award of the tribunal, people who
used to work for 90 hours in 1959
are now working only for 50 hours.
Similarly, the Commanders who used
to get sometime back a maximum
salary of Rs. 3,650 are now getting
Rs. 4,300. Similarly, navigators who
used to get a maximum salary of
Rs. 2,320 sometime back have now
come to the gcale of Rs. 2,575. Simi-
larly, in the case of others also there
is an increase.

While speaking about this matter,
I do not know whether hon. members
opposite consider the implications
arising out of these things or not.
Yesterday, our learned friend. Mr.
Nath Pai gave many examples and
said in such and such cases, the awards
were modifled. He happens to be a
renowned barrister. There has been
a consistent fight so long that the
judiciary should be separated from
the executive.
the conclusion that the executive
should play a more important part
than the judiciary. If that is fully
accepted nobody will have any faith
in the awards of any tribunal.

Shri Nath Pai: Does this Govern-
ment have any faith?

Shri K. N, Pande: My suggestion
to the Government and to all the
parties is, once a judge is appointed
and he gives an award, whether it is
for or against, that should be accep-
ted. Modification always creates
trouble. See the peculiarity of the
demand. The Navigators have put in
the demand that unless the Govern-
ment modifies the awand they will go
on strike. The pecularity is further
added because the pilots who “ad
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come to an agreement with the de-
partment have also become their
supporlers.

Sir, this is in the public sector and
the Chairman of this corporation
happens to be Mr. J. R. D. Tata. He
is a very experienced man. (Inter-
ruption). I may not agree with his
views, that is a different matter.

An, hon. Member: If is not public
sector.

Shri K. N, Pande: The money comes
from the Government. A very able
man is the Chairman of this corpora-
tion.

Shri S. M. Banerjee (Kanpur):
Tariph karo.

Shri K. N. Pande: I am not going
to ask for anything from Mr. Tata.
You cannot deny that he is a capable
man. Moreover, Shri Banerjee should
know that urder his chairmanship
thig Air-India has got such a repu-
tation......

Shri 8. M, Banerjee:
at all.

Shri K, N. Pande: It has got such a
reputation that even foreigners used
to try to get reservations in the Air-
india services ignoring other services.
Sir, the crash near Geneva brought Air-
India to a miserable position, but this
strike has ruined the prestige and
reputation of Air India. They should
know that there should not be any
strike at the cost of national interests.
After all the nation is bigger than
an individual or a class of workers.
I do not support the idea that sim-
ply because it hit a certain section of
employees they should put the couh-
try to such a tremendous loss of
Rs. 80 lakhs.

What is required of this House at
the present moment is that we should
plainly say to the navigators that we
have no sympathy with this agita-
tion. First they should withdraw
their agitation and then leave the
matter ¢to the Ministry. The Ministry

No, no; not
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would then try to consider the
matter sympathetically. That is the
honourable course to be adopted. I
would also like to mention here that
insteag of trying to bring about some
improvement in the position some of
my colleagues. some Members of Par-
liament, are trying to create false
hopes in the minds of these naviga-
tors telling them that they should
wait for some time and their demands
wil] be conceded, This is a wrong
policy and I do not agree with this
policy. Everything should be mede
plain ang clear to the navigators.
They should be plainly told that the
country has no sympathy with the
agitation. Tt is said that Shri Reddy
is a very strong man. I may sub-
mit that every Member of the House
is very strong on the matter of prin-
ciple. I do not want the whole coun-
try to surrender to a demand which
is not genuine, to a demand which is
unreasonable, at a time when the
country is facing such gave difficul-
ties. If he is strong I congratulate
him. Had he not been strong I
would have said something against
him as well. Now the time hag come
when the Government should take a
firm policy to see that the country is
not made to lose because of such
agitations. They should realise that
appeasement does not pay. Appease-
ment does pay sometimes, but it does
noty pay always. On the contrary it
gives encouragement to wrong people
who take wrong courses in order to
ruin the entire country,

A few remarks I want to make
about the highways. As Shri Reddy
happeng to be in charge of this
Ministry, he should lay down some
principles in the matter of construc-
tion of highways. The area, the popu-
lation and the question of approach
to the remotest corners of the coun-
try should be the primary principle
in having highways. There are many
States which have newly come up
and where there are no highways.
There are also border States. These
type of States require some pre-
ference over other States. Therefore,
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he should keep these States in view
and formulate a policy for construc-
tion of highways.
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Shri Khadilkar (Khed): Mr.
Deputy-Speaker, Sir, the discussion
of the Demands for Grants of tha
Ministry provides this House with an
upportunity to consider the function-
ing of the Ministry. In fact, I have
to say it figuratively that this pro-
vides an opportunity to both sides of
the House to put the Ministry in the
dock and see if they have committed
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some mistakes in certain respects and,
if they have done well, compliment
them properly. This sort of some cri-
tical evaluation is called for and this
is the function of this House. For
that these Demands are brought for-
ward for discussion.

Unfortunately, what I find is that
there is a tendency that without be-
ing critical, without understanding
the problem, people just go on giving
fulsome praise for things which they
do not deserve. Whenever ! spoke
on the Transport Ministry's Demands,
in the past I have devoted much of
my time to road transport and such
other things. Today also there are
some things; for instance, I would
talk something about shipping, parti-
cularly the Jayanti affairs and the
foreign exchange involved in it. To
my knowledge, even the Reserve Bank
has taken note of this. But I feel
that I should devote the time that I
have been provided with for a discus-
sion of the current dispute of Air
India.

An allusion was made, directly or
indirectly, to my efforts at mediation.
Let me be very frank with you, Sir,
and with this House as {o whether I
acted in a proper spirit. If the strike
is called an anti-national act, some
treacherous thing, then mediation
certainly is not good because I am
helping them. Therefore I would like
to nafe in brief why 1 started this
mediation, how far it progressed,
where it was blocked, as if I am giv-
ing evidence before this House on
oath.

When this dispute had rot taken a
very serious turn, my hon. friend,
Shri Nath Pai, wrote to the Prime
Minister in his letter dated the 18th
March—I will just quote the rele-
vant portion of it; I will read only
one paragraph; yesterday he mention-
ed some portion but another portion
is more important—

“By way of compromise they”—
that is, the navigators, pilots etc.. par-
ticularly the navigators—

“suggested that the enforcement

of the sward, which has led to
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the strike, should be postponed
till after your return from the
‘States. If this is done ang you
appeal to them to end the strike,
they will resume work. This is
what they gave me to understand
and I got in touch with Chief
Minister Naik, Chief Minister of
Maharashtra, and requested him
to convey this messags to you.”

So, mediation actually started on that
day.

I want to submit that this strike
could have been averted much earlier
by his efforts as well as by my efforts.
I want to raise one important funda-
mental question before this House.
Who is responsible for Rs. 90 lakhs or
more of foreign exchange loss or
other losses? That must now be
brought before this House. Why I
say this is because after thig some of
the pilots and navigators approached
me. Naturslly, my first reaction wes
not very favourable. I told them,
“You are not advised well in taking
thig precipitate step.” They said,
“That is true in some respect, but still
you try to understand our point of
view.” When they gave me the whole
background of thig dispute, more or
less. T was convinced that this strike
has been brought about not by the
navigators, not by the pilots, but by
certain acts of omission and commis~
sion on the part of the management
and, unfortunately, in thig affair—that
is what I find—the Minister ig led or
misled by the Secretary of the De-
partment. Nowadays, as you know,
Secretaries have become ‘more or less
courtiers; formerly they used to give
independent advice but now in the
new regime they behave as if they are
courtiers  and they never give their
independent opini » they
feel that perhaps it may not be to the
liking of the Minister. Thevefore
this matter must be examined by this
House.

Who is responsie  ultimately,
finally, basically for the strike? With
tact an? certain' amount of human
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congideration the strike eould have
been averted at a véry early stage
when it started or when I took up the
thread when, because his senior eoi-
league Shri Sanjiva Reddy was not
on the spot, I approached his junior

1league, Shri Po h 1 phoned
him. I am giving the story; T do not
want to contradict him, but I have a
right to correct hirh because this is aa
august House and I will not make 4
statement which ig false. If it s
proved false, I will pay the penalty;
but T wil] say that the Minister has
also to pay the penailty.

An hon. Member: What is the
penalty,
Shri Khadilkar: When I phoned

him, he was so good. He said, “Well
come on, let us hgve a discussion.” He
said, “It would be of an explora-
tory nature”, I admit it, “becauge my
senior colleague is not here”. 1 said,
ves. We had about two arid 3  ha¥t
hours’ discussion and tentatively we
left it there because the pilots and
navigators concerned said, “We are
also- having some talkg in Bombay
with the management simultaneous-
1y.” After three or four days—I am
not quoting dates because it will take
time—again they came, all of them,’
all authoriseq representatives or office-
holders of the unions. T phoned Shri
Poonacha to say, Would' it be possible
to have a secong sitting?” He said
“You are welcome.” He gave me
enough time. We discussed every-
thing threadbare.

My first reaction was not favour-
able. I do not like to settle any trade
union dispute by hummiliating th?
workers. Some of ug have almost
simvilar reaction like thet of 5 bull.
When somebody mentiens the word
“strike”, it s as if it iv @ red@ rag to »
bull gnd hiy reason is paralysed; we
do not gy deep into what are the
symptoms. Strike is a'symptom. We
never gu deep into the social matuise
and try to understand why this
symptom has erupted. ‘Therefore T
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said to the pilots and the navigators,
“You will have to express regret.”.

Whatever transpired between us, I
noted it down. It wag not an agree-
ment, I must make that clear. When
he says that it is not an agreement,
he is right; but it is sort of a sum-
mary of our discussions put on paper

and communicated to him. After
communication he was good
enough........

Shri Nath Pal: It was a fabrication,
he gaid. ]

Shri Khadilkar: I am going to
that. He must withdraw the word
“fabrication”.

The Minister of State in the
Ministry of Transport and Aviation
(Shri C. M, Poonacha): I have said,
it is not. It ig not correct to say that.

Shri Khadilkar: My hon. friend,
Shri Nath Pai, or myself have been
functioning in public life for more
thaa 35 years.

Shit C. M. Poonacha: So am 1.
8hri Khadilkar: I know; therefore,

1 am dealing with you and I was
dealing with you. Therefore 1 will
say that we will not say a word

which is untrue; particularly, we res-
pect this House.

Then, after thece
prepared this draft, just a rough
draft, and gent it on to him. He
phoned me back and said, “Khadil-
karji, it is al] vight, but it needs a
lot of change and modifications.” For
instance, the first demand of the union
was—it wa- a right demand——that
Government should institute an in-
quiry into the affairs of the manage-
ment. He said that it should not form
part of this draft. 1 entirely agreed
with him., Then. the main clause was
the third clause. Why I am sayinx
thig is because I want to point out to
this House that the House. is being

isled by st t pposed to "2
made f2om postiong of  strength—1I
do not know what sort of strength? I
recognise social strength; I recogniie

negotiations, I
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social sanction but I do not recognise
strength of a danda. This is my ap-
proach to life, political life in parti-.
cular, because ] believe in persuasion
and in understanding and, therefore, I
believe in democracy.

In this recpect what the manage-
ment has already conceded nobody
has cared to look at. On 23rd there
was a communication by the manage-
ment in which it has been stated.—

“If there were any anomalies,

inconsistencies and discrepancies”—
I am quoting verbatim—

“these could be rectiied by
mutual com:ultations and agree-
ments between the management,
guilds, associations and the unions
concerned.”

Once you recognise it that there are
certain contradictions, anomalies, dis-
crepancies, whatever they are, what
else ig there? I must confess that ]
had the pleasure of talking with the
Minister and he was a nice person
trying to understand ang settle the
matter, He never wanted a crisis.
Some people want to develop a small
situation into a crisis so that they can
ride rough-shodq over the situation.
That was not his approach. When
this had been conceded, 1 pleaded
with him, “Look here, if this is con-
ceded, then what ig the question?”
The question is very simple. After
all, a question of pay hag been
brought in. I think, if the question of
pay is to be brought in, the whole
Award can be revised. I did
not want to bring in the
question of pay nor other things.
The point at dispute is only ranking,
whether this ranking was done with
some technical assistance, whether
the job evaluation was made or not.
The Minister ought to reslise that
those who sit in the cock-pit are doing
a very difficult job and a risky job.
Whilz dealing with such well-qualifi-
ed persons who have earned a name
for us, you should not stamp them
with anti-national act and this and
that. I do not think this would be
right because during the last War
some of them offered their services
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to go to the front.
it.

You must realise

Shri Joachim Alva (Kanara): You
don’t consider the degree and the rate
of sacrifice in the I.A.F.men as compa-
red to mere commercia] pilots,

Shri Khadilkar: Please listen to me.
You have never understood the
problem,

of engineers—they expeoted as a
member of the advisory board or
something like that and you have got
a free ticket. That is why you speak
for them.

Shri Khadilkar: When he conceded
the question of job evaluation, of
their responsibility in the cock-pit,
the management "accepted that their
rank will be third, not common rank-
ing with the flight engineers-naviga-
tors’ rank would 'be superior to that
of engineers-they expected as a
symbolic reflection of it virtually hav-
ing accepted the question of job
evaluation, Then, what remains in
this ‘dispute? Only one point and that
point is, if that was the suggestion
made—we had a long discussion—that
if a proper technical advice is taken
this dispute could be resolved ang on
the advice of small technical com-
mittee, the Government should be
guided regarding the pay scales that
is the basic thing.

We went even further. On the sug-
gestion of the Minister of State, Mr.
Poonacha. Do you want to disturb
the gradations given? Why not
adjust it by way of personal pay?”, I
readily conceded that point also be-
cause he was very helpful—I must
confess that. With all this, where is
the point on which now the strike
continues? It continues b of
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into consideration. Who is responsi-
ble for this? We never try to fix res-
ponsibility. 1 would appeal to every
section of this House: let us fix the
responsibility. If the management is
responsible, they must be made to
realise that they are responsible for
the continuation of this strike.

Sir, this is a national issue. We
have an international reputation.
These pilots were so eager and they
felt that it would be their honour to
fly our Prime Minister to New York
and back, strike or no strike, it being
an internal dispute. But the manage-
ment thought it might perhaps create
a favourable impression. At first,
they misguided the Ministry and that
effort wag scuttled. The first demand
that wag made—he will bear me out—
was not about this grade of pay but
they pleaded, “Will you even now
allow us to fly her back? We forget
everything about the strike” Our
Minister said, “I appreciate your en-
thusiasm” because they said, “We con-
sider it our honour and privilege to
fly back our Prime Minister”. The
Air India is a sort of an international
organisation doing, indirectly, some
diplomatic goodwill work all over the
world. Wherever 1 have gone, the
Air India offices have served me as a
sort of a diplomatic centre there. The
Ministry ought to realise this. There-
fore, 1 plead even now that there is
no justification for this atittude. ‘They
must realise it. They must know,
when we are building a socialistic
society, we want to look to the in-
terests of the workers. If they are
wrong, certainly, you castigate them
and punish them, if you can prove
that they are in the wrong.

This dispute has been prolonged
because of the perversity of the
management. There is a clique in the

certain rigid attitude on the part of
the Ministry because they have been
wrongly guided by the management.
Let me tell you very plainly that
Rs. 90 lakhs are the poor tax-payers’
money and we never take these things

t. There is a clique in the
warn this House that those who are
not qualified for long flights, less-
qualified persons, are given higher
rank because of favouritism. At
whose cost andat whose risk? Have
you gone into it? 1 would plead that
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this dispute must be gettled and this
House ig seized of the matter and the
responsibility for the loss and the con-
tinuation of the strike must be fixed
here and now. This is the occasion
for that.

I would again say a last word—
there are so many good things that
the Ministry has done but I have no
time to go into them—that this House
has a right, as a sovereign body, to
tell the Minister who is responsible
to this House that here he has been
misled and that hig stiff attitude is
wrong. As to the applause he got
from Mr. Masani, he must beware of

it, 21l

Shri Sanjiva Reddy: You forget
your own Congress Benches and you
remember only Mr. Masani,

Shri Khadilkar: Some people ap-
plauded Mr. Masani, “Put them in
_jail”. "This ig easily said. There was
a strike in London; there was a strike
in Paris and there wag a strike in
New York—international pilots and
others. They were never charged
that they were anti-national. In
this country, because there 18 a strike,
the word ‘anti-national’ is bandied
about. Don't use that word so cheap-
ly. It you use it frequently, it will
be misused and it will lose all its
meaning. Therefore, I again appeal
to Mr. Sanjiva Reddy to shed his
rigidity and to come forward gene-
rously and treat them asg children. If
they have gone astray, pat them and
bring them back and see that not a
dny more this gtrike continues. If he
ds, I am fident, the workers
will respond. If he assumes the same
rigid attitude, an un-understanding
attitude, being led by the manage-
ment, then he will continue in the
blind alley and there will not be any
solution.

8hri C. M. Poonacha: With your
permission, Sir, I would like to inter-
vene in the debate at this stage.

Many jmportant points have been
raised. While it would not be possi-
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ble for me to touch all the points that
have been raised in the course of the
debate as well as by way of tabling
some cut motions and things like that,
I would like to touch upon some
salient issues that have been raised
in the course of the debate.

It was put forth by one hon. Mem-
ber of this House that in this Minis-
try of Transport, we do not have a
fixed policy. 1 was wondering as to
what exactly this remark or this
observation means. In the matter of
transport policy, in the matter of
road development policy, in the
matter of port development policy,
in the matter of ship-building and
ship development, in the matter of
tourism and in all other modes of
transport, the House has been, from
time to time, given the occasion to
discuss gpecific plang and programmes
related to these problems. With the
broad approval that has been obtained
from time to time during the course
of geveral Plan periods, there has
been an accepted course of action in
the direction of improving the vari-
ous modes of transport that we have
in this country.

Taking the road development pro-
gramme over which some hon. Mem-
bers were kind enough to give their
comments and t{o make their obser-
vations and also valuable suggestions,
I would like to inform the House that
the responsibility as far as the road
development programmes are con-
cerned in this Ministry is limited,
firstly, to the devel t of national
highways.

Number two is to assist the State
Governments in getting financial
assistance for developing roads of
inter-State importance and also to
assist the Governments financially to
some extent for general road deve-

lopment programmes within the
States. Under these various categor-
ies, assistance given, the amount

spent, has been of the order of Rs. 130
to 135 crores in the First Five-Year
Plan programme; gbout Rs. 245 to 250
crores in the Second Plan period; and
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about Rs. 480 crores in the Third Plan,
to the close of which we are now
coming.

Developmental works in connection
with national highways, roadways of
inter-State importance and the State
road system have been extended after
careful examination by this Ministry
and with this, we have progressed
considerably in the directlon of es-
tablishing national highways of the
length of about 15,000 miles. We
had several missing links in this net-
work of national highways; all of
them have practically been linked up
except a few.

Shri Sham Lal Saraf: What about
border roads?

Shri C. M. P h
to that.

I am

We had to plan and build about 252
uridges over the various national high-
ways; most of them have been com-
pleted; only a few of them—about 60
to 70 major bridge construction
works—are in arrears which are at
various stages of execution.

Then we have the question of border
roads, As far as border road develop-
ment programme is concerned, we
have the Border Road Development
Authority constituted which has taken
up a programme for developing roads
in Jammu and Kashmir, Punjab,
Himachal Pradesh, Uttar Pradesh,
Sikkim, West Bengal, Bhutan area
Assam, NEFA, Mizo Hills, Nagaland,
etc. The length of road under this
programme would be 5,341 miles, of
which 8.887 miles of road work has
already been taken up, We have also
a programme for improving the roads
which are in existence in these areas,
such improvements being to an extent
of 2,770 miles. This is as far as border
road development programme is con-
cerned.

Later, after we had the conflict with
Pakistan in 1968, we were confronted
with certain deficiencies in our com-
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munication system in the region of
Rajasthan ang QGujarat. There also,
we have drawn up plans for the
development of 2,500 miles of road
length in Rajasthan and 954 miles or
nearly a thousand miles of road length
in Gujarat area at an estimated cost
of about Rs. 26 crores 5o far as Rajas-
than s concerned—this is all addi-
tional—and about Rs. 12 crores so far
as Gujarat area is concerned. We
have taken up the work, We once
thought of executing the works
through our own civil engineering
staff but later, we foung some diffi-
culties in this matter and so we have
entrusted the work to the State P.W.D.
and they have taken up the works.
The works are on hand; the works are
going on. It might take two to three
years for us to complete this pro-
gramme of road development in the
States of Rajasthan and Gujarat and
in the other areas which I have just
now mentioned.

A point was made—I am trying to
be brief—about transport operators
having resorted to strike in the State
of Punjab, Here again as related to
transport problems, I must say that
the Ministry has been endeavouring
its best to develop the transport sys-
tem in the country because that is the
surest and the quickest way of trans-
porting commodities from one place to
another within a State area, or inter-
state area, barring of course the Rail-
ways which do a commendable job of
transporting goods from one end of
the country to another—on long
haulage Foutes—on ' an economical
basis and on an efficlent Dbavis
too. To supplement the Railway
system  we have the road system and
the road transport organisation get up.
Very many factors come up for con-
sideration at every stage—the question
of vehicles, the question of roads, the
question of bridges and then also the
question of uniform transport policy.
As the hon. House is aware, the ad-
ministration of the Motor Vehicles Act
largely vests with the State Govern-
ments and they have their own pre-
grammes for the motor vehicles taxa-
tion and other regulations. But, by
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and large, it has a uniform pattern
ang it is being co-ordinated at the
Centre by, what we call, the Inter-
State Transport Commission. This
Commission assists the various trans-
port authorities in the country, co-
ordinates and also programmes for the
issuance of inter-State or multi-State
permits and thereby assist in the easy
flow of goods from one end of the
country to another, It might, there-
fore, be interesting to know that, with
the varioug works that we have taken
up, the transport system has no doubt
increased in this country and one can-
not say that the transport system has
been put under sufferance because of
the great importance that we are give
ing to the Railways; it is not so. If
we look into the flgures, we would
find that the number of trans-
port vehicles that ply in our country
has increased two-fold in about five
or six years' time and the capacity
of production of vehicleg in thig coun-
try has also increased tremendously.
We are now in a position to meet the
internal demands so far as heavy
truck passenger vehicles are concerned
from within the country and the pro-
duction progr have been stepped
up. We have almost reached near
self-sufficiency in some Tespects,
though there is some difficulty in
meeting the full demands in view of
foreign exchange difficulties. We
have also taken up the question of ad?
vising the various State Governments
in issuing inter-State permits for the
goods vehicles to ply between the
neighbouring States and in that direc-
tion made considerable progress.
There has been a singular increase in
the number of inter-State permits that
have been issued by the various State
transport authorities, the latest posi-
tion being that we have as many as
25,000 vehicles now permitted to ply
between more than two States. This
is to illustrpte that there has not been
any under-rating of the importance of
road ransport in this country. In this
vast country, we cannot afford to
under-rate the importance of road
transport. Road transport has to play
a great part, particularly in the quick
movement of foodgrains, bulk commo-
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dities and provisions from one end to
another and between the producing
centres and the assembling centres,
i.e, the market centres. Therefore, in
this regard, road transpart does play
a very important part and the Minis-
try’s efforts are always in the direc-
tion of giving the maximum assistance
that is possible.

Coming to the question of develop-
ment of port capacity in our country,
which was raised more than one
hon. Member, it would be interesting
for the House to know that in spite
of the various limitations that we
have, with the difficulties ag far as
foreign exchange and other require-
ments are concerned, the port capa-
city in this country has been stepped
up considerably, As against a capacity
of about 48 million tons of goods
handling capacity at the ports, we
have almost touched 60 million tons
capacity today. It is hoped that be-
fore 1970 or 1971 we shall be able to
handle nearly 80 million tons of cargo,
both incoming as well as outgoing,
through the various ports of our coun-
try. We had about six major ports
before, but now we have 8 major
ports, and with the inclusion of
Mangalore and Tuticorin which are
under way now, we shall be having
10 major ports.

Shri Basappa: The work at
Mangalore is going very slow.

Shri Poonacha: I am coming to
that point. So, 10 major ports with
a capacity to handle about 80 million
tons of cargo is, of course, a com=~
mendable performance as far as the
Ministry’s efforts are concerned.

It was a problem and it is still a
problem, namely the handling of huge
quantities of foodgrains that are now
programmed to be imported under the
various deals that have been con-
cluded. As against a normal handling
of about 6 to 7 million tons of food-
graing import, we are called upon to
handle over 12 million tons of food-
grains import this year, Hon. Mem-
bers would be interested to know that
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as against a normal capacity of about
6 lakhs tons per month, we have al-
ready touched the figure of 1 million
tons per month. The performance in
the month of March has been 1 million
tons; 1 million tons of foodgrains have
been received, discharged and then
moveqd to the various consuming cen-
tres. It is hoped and it is pro-
grammed on a very sound basis that
in the month of April we shall be
able to handle 1'2 million tons.

Shri Nath Pal: Why should he not
be generous enough to give credit to
the dock workers and their leaders for
the magnificent work done by them?

Shri Poonacha: Of course, certainly. .

8hri Nath Pai: But he did not do
s0.

Shri Poonacha: In this empire of
ours, if Shri Nath Pai were to so term
it, the entire dock workers and the
port labour are all included.

Shri Vasudevien Nair (Ambalpuzha):
But he had to be reminded of it.

Shri Poonacha: Théy are all part
of it, and ‘we do not consider them as
outside our fold, They are very much
ours. We are happy that they have
played a very useful part and we hope
that they will continue to play the
same most useful and helpful role,
and in that I would always look to
the active assistance of friends like
Shri Nath Pai and others.

Ag regards shipping development, it
is a happy coincidence that today's
debate on our Ministry’s Demands is
taking place on the most eventful day,
namely our maritime day; we are dis-
cussing here the Demands of this
Ministry on this maritime day, and it
18 heartening to note . . .

Shrt Sham Lal Baraf: It is a happy

augury. boos)
-Shri Poonacha: It is  a happy
augury, It is the third anniversary

that we are observing now. It ls
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heartening to note that our shipping
tonnage has increased beyond what it
was expected to be under the Third
Five Year Plan programmes. Under
the Third Five Year Plan programmes
we were expected to touch about 11
lakhs tons capacity. We have exceed-
ed that, and today it is 15 million
tons; that is, 156 lakhs tons capacity
has been almost reached, And with
the orders that we have already
placed with the various shipyards and
the vessels that are under construc-
tion today it could be reasonably
hoped that within a year or two we
shall be touching a gross tonnage
capacity of about 2 million tons. This
has added to our capacity to handle
both our export and import trade
much more vigorously and successful
ly.

May I at the same time refer hon.
Members to the changes taking place
in the very pattern of our economic
life? I do not want to refer to the
various other things, but in this field,
we were hitherto a country which was
exporting raw materials and importing
finished goods. From a pattern as an
exporter of raw material in bulk and
an importer of finished goods and
engineering goods, we are fast chang-
ing into a nation which is also an ex-
porter of finished materials and an
importer, in a progressively lesser
degree, of raw materials. This is a
great change that is taking place in
our export-import trade.

In the same way, as far as shipping
is concerned, we were hitherto operat-
ing on f.0.b. exports and c.i.f, imports.
Whatever we exported we sent f.0.b.
because we did not have the shipping
capacity, and whatever we wanted to

import was importe c.if at
our ports. Now, we are
chaging this pattern. We are

now ourselves quoting c.if. for ex-
ports and f.o.b. for imports. This is
a thing which has got to be taken
note of. If this trend could be main-
tained and developed, then within
about five or six years we would be
one of the principal maritime nations
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of the world. It is now hoped that
by the end of the Fourth Plan, we
would be adding to our gross tounue
another 3 million tons and i
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teq for impl tation will be
mcuted thhout further deluy and
we will try our best to see that
A 's ications are improved

5 million tons capacity.

Up till now, we were operating
vessels of 12,000 or 13,000 or 20,000
tons capacity; only vessels with such
capacity were received in our ports.
But now we are able to receive vessels
of a higher capacity. Our ports have
been considerably improved in this
direction, and we hope that we can
now receive vessels of a higher capa-
city. Then, our ports are also being
developed, modernised, equipped and
mechanised. Reference was made to
certain special problems of Assam and
then the Rajasthan area, Dr. L. M.
Singhvi is not here. But Shri P. C.
Borooah is here. Assam has its own
problems. When my hon. friend Shri
P. C, Borooah was detailing the diffi-
culties of Assam, I was feeling whe-
ther he was not voicing my own feel-
ings. I come from an area which is
almost similar to Assam. May I say
to Shri P. C. Borooah with all res-
pect that we suffer from geography in
the first instance and then perhaps
from history? Probably, geography
and history have contributed to the
woes of his State to a larger degree.
We should try to solve them,

As for road development pro-
grammes in Assam, we have not in
any manner lightly treated the matter.
We have been doing our utmost to
help the State to build up its road-
ways system, and a considerable pro-
gress hag been made. The only diffi-
culty is that the construction and
maintenance of the road system in
Assam is more difficult than in other
areas. This is so in my district also.
On account of the very high rainfall
and also the nature of the terrain of
the area concerned, it is a bit expen-
sive, But important road programmes
drawn up for the State have been
taken on hand and we have made
considerable progress. I would not
like to go into details of these pro-
grammes, but 1 give this assurance to
my hon, friend that the progremmes

to the expected levels.

1 would make a brief reference to
the inland water transport system.
The RSNIWT service in the Brhama-
putra covering the Assam region,
Cachar and other areas, has been dis-
rupted for reasons well known to
the House. We hope that friendly re-
lationship will be restored and the
right to operate on this riverway will
again be avajlable to us. We will then
operate the RSN in full strength, At
the t, it is dislocated; there is
a certain fleet strength isolated in
Assam and some units of the fleet are
in Calcutta at the moment. However,
we are now trying to operate on the
Jogigopa, Gauhati and other seotions
with the fleet strength we have in the
Aulm region, The RSN is no doubt

tioning to that t, but it has
not been nble to function in full
cepacity because of the dislocation
that has taken place. But our object
is to do our best to get RSN back on
its normal working condition. No
doubt, it ig a losing concern at the
mament. The position has to be
throughly examined; various improv-
ments thnt could be effected to make
it an efficient IL.W.T gystem have to
be done. The matter is under the
active consideration of our Ministry,
and if normal relationships are restor-
ed, and we get opportunity to ply on
this river system, we will certainly
use RSN to its full capacity.

‘There have been one or two sug-
gestions with regard to the recent
strike in Punjab.

Shri Nath Pal: Leave some points
for Shri Sanjiva Reddy,

Shri Sanjiva Reddy:
difference; go ahead.

Shri C. M. Poonacha: T was try-
ing to make a comparison. The situa-
tion has taken a turn and a strike is
now on and most of the vehicles are
off the road. I understand that it s

It makes no
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consequent on the increase in motor
vehicles tax enforcible from 1st April
1866, This fresh increase in tax was
decided upon by the Punjab Govern-
ment. ] wanted to compare the new
rate with the rates in other States and
find out whether the recent increase
of the tax in Punjab was really of
that severe nature ag to hurt the
operators very seriously. I have some
flgures here, Taking the total, both
the motor vehicles taxation and the
goods taxation which they have im-
posed very recently, I find the position
as compared to some of the other
States is as follows. In Madras, the
annual total tax comes to about Rs.
3,900 per vehicle, in Kerala it is
Rs. 3,600, in Madhya Pradesh it Is
about Rs, 4200 and so forth, In
Punjab it is Rs, 2,414—ag against the
figures in the region of 3,600, 3,900 and
4,000 in other States. This is after the
recent increase. Till 31 March, 1966,
it was Rs. 1,810 in Punjab as against
Rs. 3,600 elsewhere, Now in Punjab,
they have increased it by Rs, 600,
making it Rs, 2,414, against which
there is such a serious reaction and
the operators have decided to go on
strike, I am not trying to pronounce
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Sbri C. M, Poonacha: Bearing in
mind means bearing them in mind
with a view to take further action to-
wards implementation.

Shri  Shinkre: I would start by
maying that the new incumbent aof
this Ministry deserves some pity for
the very bad reception that nature
gave him after he assumed charge of
the new portfolio. As you know, one
after the other, there were three ma-
Jor air accidents involving the loss of
3 very costly aircraft, ane Boeing, one
Fokker Friendship and one Caravelle,
resulting in the death of more than
150 persons. Any other person with
lesser fibre and weaker calibre would
have lost his heart, but as far as we
could hear him making his statement
yesterday, we can at least be sure
that he is possessed with enough guts
and courage to face the situation.

14 58 hrs.
[Sur1 SHAM LaL Sagar in the Chairl.
That brings me to the recemt strike

—or running strike—involving Air
India International which, in practice,

an opinion on this matter. The matt
is, of course, under consideration. I
wag only trying to understand the
extent to which this new impost was
going to seriously affect the opera-
tors in Punjab vis-a-vis their coun-
terparts in other States in the coun-
try. Comparatively speaking, as the
position stands today, it could not be
said to be exhorbitant. Thigis the
point I wanted to make.

With these few observations and
with your permission, I wish to thank
the House for the valuable sugges-
aions Members have given. We  will
bear in mind all the other minor de-
tails and points made during the
course of the discussion and we will
try to do the needful

Shri Nath Pal: Not only bear
them in mind, but try to implement
them.

has ted to complete paralysa-
tion of our international air services.
Nobody would dispute that the strike
is completely illegal, but 1 would urge
upon the Minister and the Ministry
that they should not stick too much
to the rigidity of the legal position
and should make a completely dis-
passionate examination of the whbole
question with an open mind, special-
ly bepause from the memoranda and
representations that have been circu-
lated amongst MPs—perhaps the Mi-
nisters have also received them—it
appears that the flight navigators have
a very serious grievance or charge
against the management.

As we know, normally the Ministers
are led by their Secretaries. I do not
endorse the opinion expressed by my
hon. friend, Shri Khadilkar, that the
Secretaries are simply courtiers. Quite
the contrary. We bave come to such »
stage that Ministers are courtiers of
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the Secretaries of their departments.
There may be some exceptions, happy
exceptions; I know Shri Sanjiva Red-
dy is definitely in a position to
be one of such exceptions. So, as I
wag saying, the charge appears to be
very much i the m t,
and the flight navigators appear to
be feeling or thinking that the man-
agement sided up with the flight en-
gineers whereby Justice Khosla was
somewhat misled to give an award
which does not correspond to the re-
alities of their position, That being
8o, 1 would warn the Ministry against
relying very much on the advice of
the Secretary, and take some sort of
decision with their own examination
of the entire matter.

15.00 hrs.

Asking one supplementary regard-
ing the air crash of Air India Boeing
near Mont Blanc, 1 had drawn the at-
tention of the Ministry to g press re-
port which at that time had appear-
ed in a very important West German
newspaper, and we know that the
West German press is not particular-
ly friendly to this country, in a news-
paper called Frankfurter Allgemaine
stating that at the same time and at
the same place where the Air India
Boeing met with the disaster, an Ita-
lian jet fighter was also missing, and
the implication or inginuation was that
the Italian jet fighter might have hit
Boeing and caused the disaster. Since
I have geen in one Iocal weekly also
this news item displayed on very
broad letters, I would very earnestly
urge upon the Ministry to examine
this question, because it is not go
much to find out or assess the respon-
sibilities but to restore the great pres-
tige of the pilots and the navigating
staff of Air India, that this country re-
quires that the real position should be
forthwith restored, so that we can
say to the world that this disaster of
Air India has nothing to do with the
inefficiency or carelessness of the pilot
or the crew of the craft, but it has
some different origin. € do not want to
nelieve myself that our Ministry will
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heapnrtytotbegenenlhushing\p
of the truth of the entire situation as
reported by that newspaper end some
other ne pers both outside as well
a3 in this country.

As the time atm disposal is
bound to be very shorf, :nd as other
hon. Members who spoke earlier have
dealt with various aspects of the vari-
ous departments under this Ministry,
I would be very brief and make pas-
sing references to only two depart-
ments of this Ministry, aviation and
tourism.

I do not know why they have now
called it Aviation instead of Civil
Aviation. When you say civil aviation,
one knows that all aviation other
than military is included therein.
Whether thig has something to do with
the economy measures that the Gov-
ernment have launched upon I do not
know, but I think jn most countries of
the world this aviation department is
called Civil Aviation. So, why  they
had to make this particular reduction
or elimination of the word “civil” I
do not know, may be not to make it
uncivil

This brings me to g very important
point regarding the Indian Airlnes
Corporation. { think by and large the
Indian Airlines Corporation requires
only to be civil to be g good air cor-
poration. The moment it becomes very
civil, all troubles with the Indian Air-
Ines will cease to exist.

Mr, Chalrman: Two minutes mo.:.

Shri Shinkre: As everybody knows,
there are very small things, very
small irritants that sometimes came
in for a long bad experience and un-
pleasant experiences. For instance, let
me say what happened with me about
a month back when I went to Cal-
cutta. I arrived at Palam just to
hear the announcement that the fight
had been delayed by bne hour. After
about one hour and 20 minutes, I was
greeted in the aircraft itself by the
ugliest looking air hostess that I have
ever come across, 1 do not want to say
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that ugly looking air hostesseg should
not be given a chance to work as air
hostesses, but it is beingsaid to us re-
peatedly that they have some sort of
criterion of selection bf the air hostes-
ses, but that particular afternoon
when I went to Calcutta, it so happen-
ed that that so—and-go could not be
placed anywhere within the sort of
bracket of good looking onesor even
average looking ones, and 80, even a
fellow passenger asked me: what is
this? I said: she may be related to
the Chairman of the Corporation or
to some Minister, and that hag
made up for her shortcomings of
beauty and good looks, Thereafter, I
arrived at Calcutta 13 hour late, com-
pletely in the worst part of the even-
ing, to be greeted by the worst traffic
jam that Calcutta isso famous for. All
this added to my unpleasant experi-
ence.

Shri P. C. Boroovah (Sibaagar):
What is the worst part of the even-
ing?

Shri Shinkre: The worst part of
the evening wag that I had to spend
something like 1§ hours there in the
traffic jam. But Calcutta was excel-

lent after the evening.

The other aspect I want to refer to,
1 hépe you will give me some time,
is tourism,

Mr, Chairman: Please conclude in
one minute now.

Shri Shinkre: At least four more
minutes.

Mr, Chairman: There are many
other gpeakers. Only two more mi-
nutes.

Shri Shinkre: This Government,
although they speak so much about
tourism, do not appear to have given
tourism that approach, that human,
approach, that is essential, if we want
our tourism to develop and flourish.
We want teurism just now because
we want to earn as much foreign ex-
change as possible through tourism. If
that ig so, and experience has shown
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that only five to ten per cemt of
Ppeople really care for tourism. ......

Mr. Chairman: Condlude, please.

Shri Shinkre: About 90 to 95 per
cent either travel because of business
or some real engagement or scme work
So, if we have to care for this five to
ten per cent who can be termed real
tourists, we will have to gee that they
are afforded and accorded here guch
a reception and given such amenities
that will be within their reach, But
what do we see? The Ministry iz try-
ing to encourage the building of pres-
tige hotels and o on which would
cater to not even one per cemt, the
tourist as such would not like to go
to prestige hotels, would rather prefer
second class ar third class hotels.

An, hon. Member: You mean home
tourists.

Shri Shinkre: Even international
tourists, because a tourist from Ame-
rica or Europe, by the time he goes
back home, gpends Rs. 5000to
Rs. 7,000 only on transport, and
thereafter he will have to .

Mr. Chairman: The sentence is
non-stop, I cannot help.

Shri Shinkre: In this regard, I
would draw the attention of the Mi-
nistry to the so-called poor cousing of
Europe, Spain, Portugal and Greece,
which are very famous for tourism,
and the Mlnistry ought to know that
these countrieg have . . .

Mr. Chairman: I shall have to call
another Member now. Mr. Jaipal
Singh.

Shri  Shinkre:...develop tourism
only because they provide cheap ame-
nities.

Shri Jaipal Singh (Ranchi West):
After the recent aggressions, aviation,
civil and military, has taken on a new
gignificance and we ought to look at
this Ministry very seriously, do a
lot of rethinking and try to make
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changes which, to my mind, are very,
very necessary if we have to suryive.

Not long ago the Indian Air Force
wag the Cinderella wing of our arm-
ed forces, but recent performances
have shown that, although immediate-
ly it may not be as big as the land
forces, it is just as important, and
in effect the two are inter-dependent.
The recent aggressions have proved
that, and hence we have taken to
doubling the expenditure on the Indiap
Air Force.

During the past I had advocated in
this House more than once that we
should begin to think nf Aviation,
Civil Aviation in particular, as a
second line of defence. We do not do
that in thig country, despite the fact
that Civil Aviation came to the regcue
of this country more than pbnce. We
had it in the North-East frontier.
There were situations elsewhere also.

Mr. Chairmman: Kashmir also.

Shri Jaipal Singh: I am very glad,
Sir, you are supporting me in this
regard. 1 wish that the Treasury
Benches, and especially the Planning
Commission and the Finance Ministry
should come to their genses, they
don't. There are various branches of
Civil Aviation here which used to be
in  water-tight compartments once
upon a time. -Fortunately, that situa-
tion has now disappeared. But gtill
there ig g great deal of overlapping;
and it is because of this overlapping
that still 1 feel that something has
to be done, so that there is no waste
of time. R

Take, the flying clubs. We have 19
flying clubs, Last year we had 83
lakhs of rupees spent qn them. How
many commercial pilots did they pro-
duce? Six. I know they produced
other pilotg also. But 1 ogly wanted to
point out that there has to be more
serious thinking. What is happening
about the employment aof pilots in Air
India, Indian Airlines Corporation
and even the Indiagp Air-Farce? They
are borrowing from each other. Yau
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find one minute Air India is taking
pilots from the LA.F,, another minute
Air India is taking from ‘the fIndign
Airlines Carporation and so on and g0
forth. Now this calig for, as I say,
very serious re-thinking and re-plan-~
ning. It ig not that I want to get rid
of my friendg over there. I think, as
things are at the present moment, gl-
though this picture may mot gbtain in
other countries, ag things are in bur
country, I feel, Sir, better results
would be achieved if Civil Aviation
were to be a department in the Minis-
try of Defence. We would have the
advantage of coordination, of disci-
pline, of so many other things. Al-

" ready, the flying clubs are doing part

of the work of the Indian Air Force
in thig regard.

Shri Joachim Alva: It is not 8o in
Britain. Their Civil Aviation Depart-
ment is not a part of the Defence Mi-
nistry; it is a separate Ministry alto-
gether.

Shri Jaipal Stngh: It is better we
became wiser since we became inde-
pendent. Let us live acdording to our
requirements,  according to the cir-
cumstances in which we find ourselves.
If we have to copy, I would like: to
tell Shri Joachin Alva that he has
no cage against the navigators because
the position of the navigators in every
other line is different from what he
advocated yesterday. We are talking
about other countries. Let us face the
problem ourselves, as we can face
them, as they are good for us, to serve
our purpose. That i the way we
should approach this problem,

I knaw, in the pasf, what I have
adrvocated has not met with the ap-
praval of the Treasury Benches. But
1 stil] feel that if the entire depart-
ment of Civil Aviation cannot go over
there, at lesst, there can be greater
co-gperation in the matter of recruit-
ment, of training, and even in respect
of the rather bigger question now of
replacement of aircraft. We have beeu
hearing all sorts of whispers; various
ajrcraft have come here and Ministers
flew in them, mdlhopeﬂuywm
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‘ride in more of them. I would like to
know clearly whether, after all the
agitation which we have had in this
-country against multiplying the types
of aircraft any decision has been
taken to economise and have only
two, or at the most, three kinds of
aircraft? Or, are they in the same
position as in the past when the Vis-
counts were to be replaced and they
took years and years before they
could decide about the replacement of
the aircraft? Today, Sir, the same
situation is there, I know there is the
foreign exchange difficulty; and that

is why I have brought in this question

of this new significance that hag come
about, as a result of the recent ag-
gression. The Government must now
think that Civil Aviation is part of De-
fence. When we talk of Defence we
seem 1o forget whether we are short of
forcign exchange or not. Similarly,
Civil Aviation, in order to develop, in
order to be the second line of defence,
will have fo be treated on a higher
priority than it has been the case
hitherto. And, I am very clear in my
ming that all the training schemes
will have™o be co-ordinated. There
is a great deal of wastage. There
are, for example, the sclected flying
clubs whivh give commercial pilots
training. There is the ILA,C, special
training centre in Hyderabad and so
forth. Well, this seems to be just dis-
sipated energy to my mind. There
could be great economy if there is a
little more coordination. Then, Sir,
about the flying clubs, I would
like to say that we have to
become more and more air-
minded. 1 feel that there are
certain provinces that seem to get a
sort of special treatment. I feel that
in my province, in Ranchi especially,
they should open a flying club. That
can be a part of the Bihar flying club,
I do not mind that. Similarly, the
gliding clubs should become more
popular and more widespread espe-
cially among our university students.

Mr, Chairman: The
ber's ttme is up.

hon. Mem-
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Shri Jaipal Singh: There are many
other things, but since you say 1 have
taken up too much time, I wish to
refer to only one subject, namely, the
most important thing at the present
mgment, the question of pilot shor-
taga. Pilot shortage is there in the
Indian Air Force also It ig there in
Civil Aviation also. Similarly, even
with, ghall 1 say, otlier arms of avia-
tiom like engineerg ang the like, there
is ghortage. All this has to be set
right becausg we are in a very diffi-
culy position at the present moment.

1 have been hearing a great deal
sbout the Management. I am not
concerned with who the Secretary is;
or far how long he has been there.
Buay what™is rather important, I think,
im Civil Aviation, is the fact that the
man who is there must belong to the
LA.C.?! Officers have come gnd gone.
They remain for a couple of years
and then go. The hon, Minister
should see to it that such people arc
recruited into it who are in the indus-
try, the industry is in their blood;
they will do anything for it, not people
just who come and go, Only recently
somebody has come and he is about
to go to some other job. It ig natura!
that people who are in the industry
look forwrad to better opportunities in
the industry.

Sir, I am not one who ghares the
views of some Members here about
the pilots and air hostesses. I do not
believe in damning the whole 1ot be-
cause one or two misbehaved. Pilots
are a very fine lot of men, and to say
that they are grossly overpaid is sheer
ignorance. If you remove the ban
and permit them to go abroad, they
will get double the amount, One of
my pllot instructors has gone to
Singapore and there he is getting
double of what he was getting at the
Delhi Flying Club,

' Mr. Chairman: Please conclude.

Shri Jaipal Singh: Let us not hit at
people who are not here to answer. I
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do feel, rather strongly, because it is
not fit to level charges againgt them.

As far ag the navigators are con-
cerned, I think, the navigators have
a case, although they bave put them-
selves in the wrong by this illegal
strike, Otherwise—believe me, I
know enough of these
have a case, ‘but they have set about
it in the wrong way. Therefore, 1
would ask the Hon'ble Minister to
be charitable about it; but I do think
that a solution can be found.

Sir, the Air-India has been in an un-
fortunate situation for us, but I wish
the Hon'ble Minister the wvery best
of luck in solving the problem as fast
ag possible,

Shri M. L. Jadhav (Malegaon): Sir,
I rise to support the Demands that
are before the House. In the first
place I would like to draw the ttten~
tion of the Government to the con-
dition of the Bombay port. There is
room fon extension of thig port. I
find that there are about sixteem
minor ports in Maharashtra; but they
are all undeveloped, and they are not
accessible even by crafts or by trucks
or by dredgers.

It is nccessary that these ports may
be developed so that that all types of
traffic can be handled in these ports.
People in these areas are poor and
backward and they suffer for want
of communication. It is very neces-
sary that these ports may be made
sca-worthy throughout the year and
communications should be made
cheaper.

The extension of Ballad pier and the
construction of a new passenger ter-
minal building were included in the
Second Plan but there is no progress
in construction though we are on the
verge of the Fourth Plan The passen-
gers have not good hotels and the
services are poor and we cannot at-
tract tourist. The plight of Kokan
pasgengers is horrible, Something
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should be done to provide more ameni-
ties and attract tourists, In Bombay
port there is a lot of congestion. From
April 1964 to March 19065 5000 ship
days were lost because the vessels had
to wait outside the gtream for the
berth. Ome day lost means a loss of
Rs. 8,000, This way there is a loss of
lakhs of rupees and taking that into
consideration we should develop the
port in such a way that vessels are
nat required to wait outside the port.
In a number of cases demurrage had
to be paid; it comes to Rs. 33.39 lakhs
in 1964. This demurrage naturally
increases the cost of the freight. This
should be remedied.

Regarding Indian Airlines, I may say
that we are running about 77 routes
out of which 23 are not remunerative.
Why should we run these routes which
are not remunerative? Why not leave
them to private enterprise? We are
making a huge loss in the Air India
operations. When we cannot run
these routes remuneratively and when
we have not sufficient aeroplanes to
run all these Toutes economically and
efficiently, we should leave out some
of these routes, The Dakotas are out
of date and we should have some
better planes. We should sce that the
flights run in time. The food we get
in the restaurants and the planes is of
poor quality; it is necessary to im-
prove the quality of the food. The
other services also need improvement.
Late running of flights is a usual
feature, It is such an embarrassing
thing that it costs a lot of incon-
venience to passengers, With regard
to accidents, I find that human element
is more responsible than the
mechanism. With due care and pro-
per repairs, and flight checks and
proper weather reports and other
necessary information, these accidents
can be avoided. We should take these
steps to avert accidents.

st gew wx weAw () ¢
quTafr wgvw, § srAedr AT f )
w37 & aorgfar At 2

Mr. Chalrman: The Bell is rung—
now there is quorum,
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Shri M. L. Jadhav: Will regard to
road development, I find that a
nationa] highway like the Bombay-
Agra road is not caredq for properly.
Between Nasik and Thana there are
three railway level crossings which
are not covered by overbridges, This
point was raised a number of times
and we were told that this would be
covered but it has not been done. This
hampers traffic. Early action in the
matter is very necessary to remove
bottlenecks aon this road. Moreover, a
number of accidents take place in this
road because of its narrow width and
the heavy trafficc. This impediment
should be removed by increasing the
width of the road. With these words,
1 conclude.

Mr, Chairman: Shri Shankar Alva.

1:
£y

Shri A. S. Alva (Mangalore): Mr.
Chairman, I congratulate the minister
for making a statement about the
strike of navigators. But at the same
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time I believe that the last word has
not been said. After all no useful
purposce will be served by blaming
one party or the other. I am gure the
minister will be able to find out a
solution before long.

The hon, minister was kind enough
to say that the runway of Manglore
airport would be lengthened so as to
admit other planes than dakotas and
I am sure he will take an early deci-
sion to start work. Steps may also be
taken to acquire lands at an early
date.

Mangalore will be an important
place after the major port comes into
being. As far as the major port 1is
concerned, I would submit that the
Minerals and Metals Trading Corpo-
ration, in their report, have stated
that we have not got enough port
facilities in India and port work is not
progressing rapidly and as such they
find it difficult to export our iron-ore
in full. Recently also, a bargain has
been struck for the export of ore to
European countries so that the west
coast will be in a position to handle
these things cheeply. But not much
work has been done in the Managalore
port, It is a project of Rs. 26'69
crores. Also, recently foodgrains
which have been imported to India
are handled to a certain extent from
the Mangalore port itself. I would
submit that since the design for the
break-water and turing basin is ex-
pected to come to the Centre soon, it
may be examined and a green signal
may be given so that the ports may be
completed as early as possible. There
is also a proposal to have a fertiliser
factory at Mangalore near the port
itself. This would be an additional
reason why the work of the port
should be taken up urgently. There
is one other thing also, That is about
the light-house which is to be located
near the port. The work on that also
may be done at an early date.

In jassing, I would just like to refer
to the National Highways about which
the report says:

“The existing system of National
Highways includes 14,928 miles of
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roads. Owing to financial limita-
tions it has not been possible to
make any addition to this system
during the Third Five Year Plan”.

‘This is not a happy state of affairs, I
would submit that the centrally-aided
road.—that is, West Coast Road—
which is now touching the two -high-
ways i.e., highway No. 4 at Panvel in
Mahurashtra and highway No. 47-A at
choliiser: in Kerala—this is a very im-
portant road—may be converted into
a national highway,

Then, I would submit that the road
which is now running from Madras to
Bangalore and to Managalore via
Mpysore and Mercara may either be
declared as a national highway or a
centrally aided road since it is a very
important road. From Mangalore upto
Madras, a lot of bus services and lorry
gervices run, Lots of goods are being
conveyed through this road; it is a
very important inter-State road and as
such, the Mi should see that this
road is either converted into a national
highway or at least this road may be
developed as a centrally-aided road.

As regards the inland water trans-
port the west coast has got a number
of rivers. As far as Kerala is con-
cerned, there are rivers and canals
and generally goods go by canal and
river routes. Canal ig cheap mode of
transport and goods can easily be
carried and at low cost.

Mr. Ohatrman: The hon. Member's
time is up. You should conclude now.

Shri A. 8. Alva: I would take one
or two minutes more, A survey of
inland water transport was made in
the west coast, This may be extended
to the entire west coast of Mysore
State. One word more and I have
done. As regards tourism a portion of
the west coast of Mangalore whict is
called Marvanthe is fit for develop-
ment. Here the sea and the river run
parallel. In between there ig a very
fine beach which is an ideal place for
tourist attraction, I know that there
is a propasal to have a tourist hotel
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built here and also to beautify that
place. I am sure the Government will
take early steps to convert this into a
beauty spot.

These are some of the things which
I beg to place before the Ministry and
I am sure the hon. Minister will give
his attention to them,

Shri 8, Kandappan (Tiruchengode):
Mr. Chairman, I share the anxey ex-
pressed by some of the Members who
preceded me, that the allocation made
for the improvement of roadways in
the coming Fourth Plan period is not
adequate. Our country is vast; con-
sidering the difficulties of the terrain
and the magnitude of work involved,
the allocation made is really inade-
quate, But, the performance of this
Ministry in the past goes to prove that
it has got to move fast even to justify
the present allocation that has been
given to-day.

In the report of this ministry for
the year 1962-63, there was a mention
of an inter-state road connecting
Mettur Dam in Madras with Madhes-
waran Koil at Karnatak via Kolathur.
A sum of Rs. 18 lakhs was earmarked
for this particular road. Subsequent-
ly, for three years, nothing was done
with regard to that. Recently—two
months back. I think the work was
taken in hand, In fact I wrote to the
then Minister for Transport early in
1064 asking for the reason why the
work was not taken up. I would be
wvery much obliged to know the reasons
for the delay. I hope the present
Minister would give the reasons for
such kind of undue delays.

There is a mention in this report
that practically there is no increase in
the mileage of the national highways
in the Third Plan, I find that there
is a discrepancy with regard to the
mileage given here, Herp it is given
as 14,000 and odd while the Minister
sald that thig was about 16,000. I find
that there are certain improvements
made with regard to the existing roads
by way of constructing bridges and
other works. In this comnection, 1
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would like to draw the attention of the
Minister to an important but much
neglected narrow bridge across the
river Cauveri along Madras-Calicut
trunk road. This is a much traffic
road and hedged in between two im-
portant towns Kamarapalayam and
Bhavani and hence the traffic jam is
almost unmanageable, Even the
pedestrians find it difficult to cross
the bridge, I would very much like
the Minister to pay some attention to-
wards that old bridge.

I made a mention while speaking
on Transport last year about the col-
lection of toll on the newly construct-
ed bridges which is a novel innovation
of the Madras Government, Madras
is already collecting a heavy tax for
the maintenance of roads. Every
trafic on the newly constructed
bridges have got to pay tolls now.
The excuse of the State Government is
that they do not have adequate funds
for the maintenance and improve-
ments of these roads. I would like the
Central Government to intervene and
put a stop to this open day-light
highway robbery. 1 would urge the
Ministry either to pay some compen-
sation or by taking up some of the
State roads into the central sector to
assist the State Government to give
up this kind of repugnant practice.

In the interest of tourism, I would
like to make one humble submission.
Not only for the sake of foreigners
but also for those who travel from
one part of the country to the other,
I would very much like that the mile-
stones on the national highways should
have the mileages noted in all the
national languages of India. It is
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Shri S, Kandappan: Pleasge give me
flve minutes more. I have taken only
five minutes so far.

Mr. Chairman: There is no time.
Please conclude,

Shri S. Kandappan: This will help
in a way the integration of this coun-
try by combating the pernicious ten-
dency, the atrocious claim made that
there should be scope for Hindi and
Hindi alone in thig country,

With regard to shipping, I would
like to say a few words. The Govern~
ment have no sense of maritime out-
look. I am afraid they are oblivious
to the obvious fact that our country
has got a lengthey coast. Even the
claim made by the hon, Minister of
State just now that they have exceed-
ed the target for the third Plan only
goes to prove that they have under-
valued the importance and the poten-
tialities of development of our sea
trade. The sea traffic and other water-
ways are much cheaper than the road
traffic, as we all know., Even the
technique of shipbuilding seems to
have been forgotten and we depend on
other countries’ vessels to transport
our cargoes or o bring our foodgrains
and other cargoes by paying a heavy
freight.

With regard to coastal traffic, I
would like to draw the attention of
the House to one particular aspect.
There is mention of the Sethusamud-
ram project in the report at page 16.
This is a very important project, and
the report says—I am quoting:

“This project envisages the
cutting of a ship canal across the

qQuite possible. It is quite possibl
(Interruption). I would go to the
extent of saying that even the place-
names of important towns and cities
and other places of historic importance
should be noted down in all the
languages.

Mr. Chairman: Please lude in

Mand F Ja linking up
the Gulf of Mannar on the South
to the Palk Bay on the North.
The dredging of this canal will
enable ships from the West Coast
to East Coast to sail round the
Coast of India completely within
Indian territorial waters itself,

two minutes.

instead of having to goround the
island of Ceylon as done mnow.
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There will be a saving of shipping
mileage approximately equivalent
to a day’s sailing and in addition
‘the ships will benefit by the safe,
protected and comparatively
calmer sea route for the voyage
from coast to coast.”

This project, in spite of the importauce
of this scheme, has not been taken up
so far, and only recently some in-
vestigation has been ordered. Even
that was held up due to want of foreign
exchange to get some wave recorders.
“There could be no excuse for such
negligence. This project, apart from
mercantile reasons, is a must for the
security of our country. Our navy
from the east coast must have access
to the west coast without having got
to go round via Ceylon though it is
a friendly country. I cmphasise this
project and its importance, and I
would like to submit that this project,
alongwith the Tuticorin harbour ex-
pansion scheme, should be expedited.

Shri Muthiah (Tirunelveli): Mr:
Chairman, Sir, I thank you heartily
for giving me this opportunity to
speak. Since the time at my disposal
is very limited I will confine my re-
marks to two or three points pertain-
ing to my constituency. Demand No.
138 for Rs. 8'29 crores is for capital
outlay on ports. For the Tuticorin
harhour project, only Rs. 19360 lakhs
have been allotted, including Rs, 130
lakhs for works and Rs. 25 lakhs for
tools and plant, against Rs. 400 lakhs
asked for by the Harbour Authorities
and the Harbour Development Coun-
cil, Tuticorin. For 1965-66, only Rs. 2
crores were allotted, against Rs, 4
crores asked for, and even that amount
was cut by about Rs. 5 lakhs in the
revised estimate, This niggardly al-
lotment of funds for the project which
is to cost Rs. 24 crores or more, I8
most regrettable. - This is going to
prove a great loss to Government ‘n
the long run because of the cost of
maintenance of the big establishment
of the project. Only Rs. 4.3 crores
have been spent so far on the Tuti-
corin project. The target date fixed
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by Government is 1969, and only
three years remain,

Shn Tarlok Singh, Member of the
Planning Commission in charge of
transport, said in Madras in 1964 that
at least Rs. 4 crores should be allotted
every year in order to finish the pro-
ject by 1969, Rs. 4 crores should be
allotted for 1966-67 and the remain-
ing Rs. 15 crores should be allotted
during the remaining three years. If
this is done, the harbour project is
sure to be completed by 1969. The
cost of the project involves a foreign
exchange of Rs, 1'8 crores and that
should be released in time. A float-
ing crane is essential now and this
involves foreign exchange and the
Government should acquire it with
out delay.

The Tuticorin harbour project is a
profitable project, and even in the
first year after completion, the profit
is estimated at about Ra. 45 lakhs.
This profit is sure to rise every year
and the outlay will prove a good gain
to the Government in every way. The
construction of the north and south
breakwaters has been completed up to
minus three metres. After that, the
work stopped, because of want of
funds. I have pleaded several times
in Parliament for the immediate re-
lease of funds for the construction of
the two breakwaters from minus three
to minus five metres. I am happy to
hear that the Government has re-
leased Rs. 40 lakhs just now to con-
tinue the construction of the break-
waters from minus three to minus five
metres, and 1 express my gratitude to
the hon. Minister for this prompt step.
T would like to point out that the
construction of the breakwaters should
proceed with speed in future without
any delay and without any break. The
construction of the two breakwaters
ang the construction of the berths
should be given to different contrac-
tors. A single, global tender is not
advisable. Government should im-
mediately call for tenders for the cons-
truction of the two breakwaters, sinece
the Technical Advisory Committee
has given its approval to it.
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The Government should also with-
out further delay give approval and
sanction to the detailed project report
and the detailed estimate for the Tuti-
corin harbour project, since the Tech~
nical Advisory Committee has given
its concurrence fully.

I request the hon. Minister to ac-
cord sanction to all pending estimates
anid see that the works are executed
expeditiously without break, keeping
in view the fact that every delay in-
creases the cost of the project. 1 ap-
peal to him again to allot Rs. 4 crores
for 1966-67. On behalf of the people
of Tuticorin and on my own behalf, I
earnestly request Shri Sanjiva Reddy,
the hon. Minister of Transport, to be
pleased to visit the Tuticorin harbour
project in June, 1866.

Mr. Chairman: Please conclude.

Shri Muthish: I now take up the
Sethusmudram project which ig in-
geparably interlinked with the Tutico-
rin project. The Tuticorin harbour
project cannot prosper without the
Sethusamudram project. This is a
point which has been repeatedly
stressed by the report of the Rama-
swami Mudalinr Committee appointed
by the Cenral Government in
1955. This project is most essential
not only from the commercial point
of view but also from the defence
point of view. Our naval vessels re-
quire quick mobility from the west
coast to the east coast, and vice versa
in times of danger, and sailing round
Ceylon and in the Ceylonese terri~
torial waters is not good and not
safe, apart from loss of time
and loss of money involved, Rs. 12
lakbs have been allotted for this
project for 1965-66. Rs. 15 lakhs
were allotted for 1966-67, The project

hould be impl ted in the fourth

Mr, Chalrman: Order, order. There
is no time. Shri M. S, Murti.

Sbri M. 8, Murtl (Anakapalle): Mr.
Chairman, Sir, yesterday, our Presi-
dent, while inaugurating the World
Maritime Day said that we have made
good progress after Independence in
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the matter of shipping. But we are
still purchasing ships from outside
although we have a shipyard here.
Since 25 years ago, this shipyard has
been there; it was established 25 years
ago, but there is not much progress
in that regard. The annual rated
capacity of the shipyard is 50,000 tons
whereas it has reached only 30,000
tons. The total value of the ships
that we have produced there in 1953-
54 was Rs. 116 lakhs and in 1962-63,
it has come to Rs, 498 lakhs, But
after that, it is gradually coming down
and the latest figure is Rs. 420 lakhs,
which is the cost of the shivs that
were produced there. In 1962-68, we
reached the stage of constructing four
ships a year and then we thought of
constructing six ships. The develop-
ment proposals have also been sent to
this Government but they have not
been go far approved. They say that
there are difficulties in the matter of
adminigtrative delays, procurement of
materials, foreign exchange and all
these things. But I find in the Direc-
tars’s report one big statement that
the shipyard has submitteq its second
stage of development for the approval
of the Government, That has not been
given. That related to the third Five
Year Plan. It has not been approved
althaugh the third Five Year Plan has
lapsed. There are administrative de-
lays. Whereas the private industrial-
ists can get materials without going to
the Iron and Steel Controller, the
shipyard in the public sector could
not get these things without going to
the Iron and Steel Controller and
following the other procedures, It is
these things that are impeding the
progress there and I wanted to bring
them to the notice of the minister,

They have got a very cheap labour
there which is trouble-free also. But
they aere not being treated llke the
labour in the ather public sector
undertakings. The labourers in the
sister concerns get more than what the
labourers in the shipyard are getting.
You will be surprised to know, Sir,
that their basic pay is Rs. 20 and DA
is Rs. 73, This must be rationalised.
Some piece-rate works, job evaluation
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and work-load assessment must be
introduced there. None of these things
have been done there since 25 years.
These are the causes for the slow pro-
gress. I am glad at least now we
have got a Cabinet Minister who can
go into these things. He knows much
about the shipyard, I request him to
look into these matters, so that the
progress there may be faster.

There is some trouble with regard
to the officers also, They are demand-
ing the same DA as other Central
Government employees and employees
of other public sector undertakings.
The Board of Directors has recome
mended the giving of this DA to them,
but somehow this is being held up
here in the Finance Ministry. These
things may be looked into and early
orders passed in the matter.

1 would like to say a few words
about the minor ports in Andhra. The
major port of Vishakapatnam has
been progressing gradually, but the
other minor ports like Kakinada,
Masulipatnam and Krishnapatnam
also should be looked into, because
the draft in Vishakapatnam port is
less and 35000 ton ships having a
draft of 33 feet cannot come into
Vishakapatnam. So, the minor ports
must be improved and financial assis-
tance must be given to them £ Pro-
gress should be there in a coordinated
manner with regard to these things
also.

I request the minister to look into
these suggestions and see that the
shipyarg functions most efficiently

" Shrl Pottekkatt (Tellicherry): Sir,
the State of Kerala has been neglect-
ed by the Ministry of Transport mnot
only in the matter of providing air
facilities, but also in developing ports,
shipping, ship-building, road trans-
port, tourism and ofher allied matters.
The question of providing air facilities
to Malabar region of Kerala has been
voiced in this House, but to this day
no concrete shape has been given to
this proposal.
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The twenty-third Report of the
Committee on Public Undertakings on
Indian Air Lines Corporation in para
50 says:

“The progress made in opening
new stations has been far from
satisfactory. 1In fact, more sta-
tions have becn closed than open-
ed while it was expected that the
Corporation would bring more
stationg within its net-work, The
committee hope that expansion of
routes will be undertaken early and
efforts made to connect new sta-
tions which have a potential for
traffic growth and profitable oper-
ation of services.”

Sir, it is a matter of great regret
that no stepg have been taken to build
an air-strip at Calicut. Pending the
construction of a pucca air-strip, the
facilities available at Mavoor should
be made use of. I hope that the Min.
ister will take urgent steps in this
direction ang introduce a regular
service to Calicut to meet the de-
mands of the Malabar region.

The story of the second shipyard at
Cochin is another example of the sor-
did neglect of the State of Kerala.
After years of vacillation and half-
hearted deliberations, it was finally
decideq to locate the second ship-
building yard at Cochin. But the
manner in which the project is exe-
cuted is a sad commentary on the
efficiency of the Ministry of Transport.
At this rate, when will the project be
commissioned? We are told that the
Japanese technical team—the Engi-~
neering Consultants—are now prepar-
ing the preliminary designg and a
detailed project report, When the
report will be finalised and how long
the Government will take to arrive at
a decision, we do not know. With the
bitter experience of the phyto-chemi-
cal project before us, which was
started and then abandoned, we have
no illusions about the commitments of
the Government of India. If you are
sincere in the promiscs made, execute
the project without much ado and
commission the ssme without
dehay.
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Sir, in 1954, the ministry initiated a
special programme calleq the Central
Aid Programme of State roads of
inter-State or economic importance,
-As part of this programme, the West
Coast Road which runs from Panvel
on National Highway No. 4 in Maha-
rashtra to Chalissery in National
Highway No, 47 in Kerala wag under-
taken, While the entire road work
passing through the entire States of
Maharashtra and Mysore have been
completed, the major works in the
Kerala region have yet to be started.
Why this discrimination towards the
‘State of Kerala? 1 am told that
several bridges, by-pasg roads and
missing links have got to be construct-
ed and God alone knows when the
entire work will be completed in the
portion passing thrqugh Kerala, D
hope the Minister will give an expla-
nation for this apparent discrimina-
tion.

The possibilities of developing Bey-
pore into an all-weathcr port are very
dbright, If this project is undertaken,
it will be the beginning of the end of
the backwardness of the Malabar re-
gion of Kerala. It is my earnest re-
quest that the Ministry of Transport
should undertake a Master Plan for
the development of the Beypore
port,

The prospects of promoting tourist
traffic in Kerala are indeed very
dbright, There is no other State in the
entire country blessed with all possi-
ble physical formations of Nature as
Kerala. We have got mountains, the
sea, rivers, lakes, lagoons and back-
waters harmoniously combined to
make the entire State a tourists’ para-
dise. Unfortunately the gold mine
which can provide unparallelled scenic
splendour has not been properly tap-
ped by the Government, The only
two places that are now on the tourists
map of India are Thekkady and
Kovalam. Even these two places are
not properly advertiseq either in India
or outside. Very few outside the
State know anything about Kuttanad,
Fzhimala, Anamudi, Varkala and
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Dharmadom. Kuttanad is more to
India than what Venice is to Europe,
But how many among us know that
there ig such a place in India, where
canals and waterways serve the pur-
pose of roads? Out of the 400 sq.
miles which comprise Kuttanad, 300
8q, miles, i.e. three-fourth, is water
and only one-fourth is land, which
again is a conglomeration of cocoanut
grove islands. About 1 million people
live in these islands,

Ezhimala in the extreme north aof
Kerala is a group of seven mountains,
rising abruptly from the sea to a
height of 800 feet. It may be interest-
ing to note that this group of moun-
tains attracted Vasco da Gama to the
land of India. The construction of a
small road and one or two bridges to
connect the sea-side group of hills to
the main road and a few tourist bun-
galows on the hillg are all that is re-
quired to attract tourists to this charm-
ing ang historical spot.

Anamudi is the highest peak, south
of the Himalayas on the Western
Ghats falling in Kerala, There is not
even a road to reach this spot. Var-
kala, with its mineral springs, water
tunnels and chalk-cliffs and temples
provide ample attraction for any
tourist, Indian or foreign. At Dharma-
dom, there is a beautiful island in the
sea off the coast. If the island is con-
nected to the mainland by a foot
bridge and a few cottages are con-
structed on either end of the bridge,
the charms of Dharmadom can be
preserved for the tourists,

There was a proposal to develop the
“Sand Banks” in Badagara into a sea-
side resort. It affords ample facilities
for fishing and angling, This site has
now been acquired by the Birlas. Sir,
why was thig project abandoned? To
benefit the Birlas?

1 am only trying to draw the atten-
tion of the Government to a few very
important places in Kerala which, if
properly developed, can attract a
large number of tourists. Given pro-
per publicity, facilities for air trans-
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port, good boarding and lodging con-
veniences and other amenities, Kerala
can be made the Switzerland of the
East. The number of tourist taxis
available in Kerala is probably the
lowest in India,

16 hrs.

Sir, the shipping services between
the main land of India and the Union
Territory of Laccadive, Minicoy and
Amindivi islands including inter-island
services are woefully inadequate.
Steps should be taken to acquire more
passenger-cum-cargo vessels to aug-
ment the existing services, So also,
harbour and navigational facilities
should be provided in these islands.

Lastly, we are much concerned
about the dispute between the Air-
India management and the flight navi-
gators Guild which has resulted in
the suspension of services. The Natio-
nal Industrial Tribuna] Award should
be reviewed. The attempt of the Gov-
ernment to split the workers by fly-
ing the aircraft with an additional
pilot and without a navigator will
affect the safety of the opcration. A
series of accidents have taken place
from the date the present Minister has
taken charge of the Ministry of Avia-
tion. Our air services have a very
goog record, and once again I request
that honest efforts should be made to
normalise the situation.

Some, hon. Members Tose—

Mr. Chairman: Shri Mehrotra—He
may have five minutes,

Shri Joachim Alva: Sir, before you
call the next hon, Member 1 want to
bring to your notice that my hon.
friend, Shri V. B. Gandhi hpg been
sitting here for two days....

Mr. Chatrman: 1 will gee.

it ww Gl Spam gl
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Mr. Chairman: Shri V. B. Gandhi—
Ho may take five minutes,

Shri V. B, Gandhi (Bombay Central
South): Mr, Chairman, Sir, ordinarily.
1 should be speaking on the transport
section of this Ministry, particularly
on ports and harbourg and their deve-
lopment, as I have been a member of
the National Harbour Board for some
years. But today I want to devote
the few minutes that I have to con-
sider this strike in Bombay of the
Air India navigators.

Now, Sir, yesterday the Minister
has made a statement and it has been
a very helpfu)] statement, 1 do not see
what we could have dome without the
benefit of that statement. We coyld
not have discussed anything very
much realistically. That statemeat
has becn a revealing atatement. For
instance, it reveals a long story of
recurring incidents, incidents of in-
discipline, of go-slow methods, of
work-to-rule practices and even of
some lightning strikes, It is apparent
that the navigators have rushed into
this strike rather in haste, They have
been badly advised, Tt is egmorfii-
nary that such a staff of high-ranking
officers should take this course of
action without giving proper notice
which was required under the rules.
If they had any grievances they could
certajnly have sought redgess of those
grievances in legal ways that were
open to them. The Minister has said
that this is an illegal sfrike. That is
s0, and we agree. In view of
that, we do not see what else we
could do in this House except to sup-
port the Government in its effort to
enforce some degree of discipline to
protect the interests of the large num-
ber ang more numerous employees
who are not pagticipating in this strike
and also to see that the trade union
movement does not go off the track.

Now, §ir, I have very carefilly lis-
sened 1o the speech of my hoen. {riend,
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Shri Khadilkar, We are impressed
with the sincerity of the effort at
‘mediation that Shri Khadilkar ig mak-
ing, but 1 for one must confess that I
did not quite get a clear idea of where
exactly that effort of mediation stands
at this moment. However, I wish to

say that we wish Shri Khadilkar all .

success in his efforts.

Before 1 conclude I would only say
that listening to the speeches from all
sides of this House one felt that there
was a general sense of unhappiness
about the way the situation in regard
to this strike has been developing. In
this general sense of unhappiness I
would not exclude either Shri Masani
or Shri Nath Pai. We all share it and
1 do feel that the Minister will keep
this general sense in view in whatever
action he would be pleased to take.
We, in this House, of course, give him
complete freedom of action.

Shri Sanjiva Reddy: Mr. Chairman,
Sir, 1 have heard with rapt attention
all the speeches made in this House.
Last year 1 had the pleasure of mov-
ing the Demands relating to the Minis-
try of Steel and Mines. This year I
am asked to move these Demands
relating to the Ministry of Transport,
Aviation, Shipping and Tourism.

An hon, Member: Next year?

Shril Sanjiva Reddy: Next year God
knows whether I will move any
Demands at all. It is only an astro-
longer in Delhi who can predict
whether any Demands would be moved
by me.

An hon, Member: Haveli Ram.

Shri Sanjiva Reddy: Unfortunately,
they have not recognised me impor-
tant enough to approach me—none of
the astrolgers of Delhi including
Haveli Ram. Therefore, I do not
know what will happen next Yyear.
Anyhow, 1 am glad that the speeches

‘ made, all of them, were very con-
structive and useful.
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Many of the speeches have pointed
out local demands, the problems of
the States, the condition of the roads
and aerodromes and also about tour-
ism. My colleagues, Shrimati Jaha-
nara Jaipal Singh and Shri Poonacha
have dealt with the problems. Shri-
mati Jaipal Singh, in particular, dealt
with tourism, Though it was a short
speech, I think she replied to most of
the important points made out here.
If anything is left gshe would certainly
get them examined and take action.

Shri Poonacha covered the rest of
the points. Therefore, my work is
much lighter now. Of course, one of
my hon. friends remarked that there
are three ministers in place of one.
That is why I thought I might avoid
speaking. But I am afraid hon. Mem-
bers might take offence and, therefore,
I am obliged to say a few words.

Mr. Chairman: He said the volume
of work has enormously increased.

Shri Sanjiva Reddy: There were
two ministers. We forget the Gujarat
Governor who was in charge of civil
aviation. We forget people the 'mo-
ment they go out of sight. Out of
sight, out of mind; that is the normal
way we look at things. Anyway,
some people have been angry that I
took some action regarding this strike
and some friends appreciated the sup-
posed-to-be firm action 1 took. There
is no firm or stiff action. It is just the
unavoidable consequence of the notice
of illegal strike given by the naviga-
tors which hag resulted in this unfor-
tunate situation. It was forced on the
Corporation and, naturally on the Gov=-
ernment. Also, not that we have not
taken any steps to meet their demands.
Perhaps the steps taken by the Cor-
poration and the Government might
not have been known to my hon.
friends. It was on the 16th of last
month that the Secretary of the
Department went to Bombay, met the
navigatorg and told them that the tri-
buna] award cannot be thrown out
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but, certainly we will take steps to
correct the lies and i i
tencies, and that too by mutual dis-
cussion. It is not as if from the very
beginning we were stiff or tough and
told them that the award cannot be
changed. It is not so. The Secretary
of the Department went there, spoke
to them, discussed with them the
whole question. This is apart from
the steps taken by the Corporation.
The Co:rporation officials have also
been talking to them and persuading
them to come to some settlement.
Shri Tata, Shri Patel and others had
discussions with them. Then the
Secretary himself had to go there and
speak to them. It was on the 16th
that the Secretary spoke to them.
Would you believe it that they gave
notice of the strike on the 17th? And
giving how many hours’ time? Just
twelve hours’ time from evening 4
O'Clock to 4 O'Clock in the morning.
They have chosen the night hours and
not the day hours so that we could
not meet anybody or discuss the mat-
ter between ourselves. They chose
the night hours. They gave notice at
4 O'Clock in the evening till 4 O'Clock
in the morning within which we must
give them a reply.

Mr. Chairman: Under the law they
have to give notice?

Shri Sanjiva Reddy: Fourteen days
is the normal time under the law.

Shri Nath Pai: Mr. Chairman, we
should kindly remind you that you
are in the Chair and not on the floor.

16.14 hrs.

[Mr. SeeaxEr in the Chair]

Shri Sham Lal Saraf: Now I am on
the floor!

Shrl Sanjiva Reddy: I am glad of
one thing. No Member of this House
has supported this illegal action on
the part of the navigators. Every
Member has said that they ought not
to have taken this step. 1 am very
happy about this. Speaking about the
viewpoint of the Government 1 may
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say that firm action does not ‘mean
being obstinate. We would like to be
kind and good to our people, our em-
ployees. But suppose people begin
taking action like this, what is the
alternative left to the Corporation or
to the Government unless, of course,
Members want the Government to
say “I beg your pardon, excuse me, 1

-accept all your demands, I will give

you whatever you want, I will burn
this tribunal award”? What is the
other alternative? 1 thought that some
constructive suggestions -would be
coming, pointing out where I was firm
or where I was rude. From the 17th
onwards We were waiting of some pro-
posals. - When 1 was away from this
city for u week, in Hyderabad in con-
nection with the Rajya Sabha elections,
the Secretary of the Department went
to Bombay, from Bombay he came to
Delhi and from Delhi he came to
Hyderabad, discussed with me the
problem and came back to Delhi.
Except for Government signing on the
dotted-line on the draft which they
through Shri Khudilkar placed before
us, they were not agreeable to any-
thing else, even though we took all
steps to accommodate them by trying
to come to some terms with them.

The workers are of different types.
It it is a low-paid worker who is
really struggling for a morsel ot food,
'my sympathies to him would have
been much more than that of Shri
Khadilkar or anybody else. I would
have been the first to oblige them and
treat them kindly and give them a
little more. But do you call these
people who draw Rs. 3,000 or Rs. 3,600
a month workers? Are these the poor
people who deserve the sympathies of
hon. Members here?

There is bound to be trouble now
and then in the country for various
reasons. There are many many pro-
blems which agitate the minds of the
people. For example, take the food
problem. It is not confined to one
party or one State. It agitates the
mind of the people everywhere and
there is bound to be some trouble here
and there. Then there are political
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p{ablems. Political parties look at engineers. All that the tribunal has
things in different ways. Occasionally done in the award is to put the flight

they come to clashes. So, there is
bound to be some disturbances here
and there. Industrial disputes are
bound to be there. Workers and
management sometimes come to a
clash. But the present dispute has
absolutely nothing fo do with any of
these things. No political party is in-
volved in it. T am glad about it. No
poor worker is involved in this. I am
very very happy about that also.

41 people of this country, this great
country of 41 crores of people, they
agre putting thig country to shame in
other countries. These 41 people, well-
paid people, drawing Rs. 3,000 to
Rs. 3,600 per month, they are doing
this. And what is the average income
of the country where they are demand-
ing more money? I am glad a friend
of mine has raised that point. The
average income of a person in this
country is Rs. 400 per annum. And
here are persons who get Rs. 8,000 to
Rs. 3.600 per month. And vet they
are not happy with it. They are not
happy Wwith the award, not given by
the Government or the Corporation
but by a tribunal. Their allegation is
that the Corporation threw its weight
in favour of the flight engineers.

Ap hon. Member: Technical people
were not associated with the enquiry.

Shri Sanjiva Reddy: It is the job of
the Judge, the ex-Chies Justice of the
Punjab High Court. He must have
come to the conclusion on the basis of
the information available to him. He
must have had enough evidence and
he must have Jooked into them before
taking his decision. Further, if he
wanted. he could have asked for tech-
nical advice, There was no bar or
prohibition. There was absolutely no
dificulty for him to get technical assis-
tance if he qesired 0.

We have the pilots, we have the
navigators and we have the engineers.
1 made it clear on the floor of the
House that after the pilots come the
navigatars end then come the flight

engineers and navigatorg on par. The
navigators have also got an increase.
The only thing is that the flight en-
gineers got a little more so that they
could be on par with navigators. 1
have mentioned on the floor of the
House that the ranking of the navi-
gators is not at all reduced; they still
rank above the flight engineers.

Shrj Nath Pal: Was it ever conveyed
to them?

Shri Sanjiva Reddy: I said it on
the floor of the House. It was con-
veyed to them not by anybody else
but by the Secretary himself.

Shri A, V. Raghavan (Badagara):
In writing?

Shri Khadilkar: I have quoted it.

Shri Sanjiva Reddy: It was not as
if some poor worker was suffering and
was oppressed by the Corporation.
Neither the Corporation nor the Gov-
ernment oppressed wanybody. Here
are people holding responsible posi-
tions, 41 of them, holding the country
to ransom. Even now I would appeal
to them to consider the position or
prestige of our country in other coun-
tries to which our planes used to go.
Let them not worry about petty things;
their seniority is not affected.

Then, suppose 1 reduce the pay of
flight engineers or give the navigators
a little more. The moment we do it
the flight engineers will go on strike.
1f you modify the award and give
something mbore to the navigators the
flight engineers feel aggrieved. 1
knew the difficulties that would arise
if we touch the award. The manage-
ment wanted to change the award.

The workers lower down, the low-
paid workers, also felt aggrieved. As
Shri Daji hag pointed put, the low-
paid workers are to get only Re. 1
more, They have a legitimate grie-
vance rather than the highly-peid
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navigators. But the navigators be-
have as if they are the sufferen.

If tomorrow in spite of the persua-
sion of my hon. friends, in spite of the
efforts of the Corporation and the Gov
vernment, the strike continueg and the
establishment is closed down who
suffers? I know that it is not the
navigators, it is not the pilots, both of
whom are highly paid, but it is the
humble workers, 6,000 of them, who
wll be put to difficulties.

1 know, it ig not the person who is
having a bank balance—many of them
have a bank balance—who is having
the capacity to borrow, but the unfor-
tunate workers, who can neither
borrow nor do anything else, will be
the person who suffers most. Have
they borne this in mind?

What are the scales of pay in this
dountry even of senior officers? They
call them workers, people who are
drawing Rs. 3,600 a month—naviga-
tors, commanders and co-pilots draw-
ing upto Rs. 6,600 per month, not per
year or per decade but per month!
This is the total amount that they are
getting. I have given the figures
yesterday in full. Take, for instance,
the other officers in our military. What
is the Air Chief Marshal, the Chief
of Air Staff, the topmost man getting?
He is getting Rs. 4,000 plus Rs. 100
flying boumty and Rs. 500 entertain-
ment allowance. All that he gets is
Rs. 4,600. The top man in this coun-
try, who defends our country and
who controls the Air Force, gets
Rs. 4,600. The Commander, the
Captain in a Boeing plane gets
Rs. 6,600 all told every month.

shri Niath Pat: How long will harp
on this point?

Shri Hanumanthaiya
City):
Peaple.

Shei Sanjiva Relldy: Let the world

know. It ig not for my sake that I
am telling this.

Shri Nath Pai: This is the commer-
cial rate. Thiz is nothing unusual.
This is the international rate, not
charity.

(Bangalore
Please do not defend these
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Mr, Speaker: Order, order. The
Mnister might be allowed to proceed
as he likes,

Shri Sanjiva Reddy: I am not
giving these figures for my sake—
Shri Nath Paj knows it—but I want
the people and the count:ry to know,
T want everybody in the country to
know whether we are really starving
them, whether this Government or
the Corporation hag done any injustice
to them, I want the people to know. I
know, the people do not know. I
know, Shri Nath Pai knows. He is an
able man; he knows everything, but
how do the people know? Because
speeches were made here, they are
thinking that we are harassing them.

A Squadron Commander, who com-
mands & squadron and who has put
in 18 years of service, how much does
he get? All allowances inclusive he
gets Rs. 1,700. He has put in 18
years of service and he commands a
squadron. I do not want to compare
the other figures. A senlor officer in
the military, the top man gets only
Rs. 4600 and some of them Rs. 1700
and these people are getting Rs. 3,600
to Rs. 6,600. Let them get it: I am
not grumbling about money. But
what about the reputation? Is it
fair?

Even now I say what the Secretary
said on the 16th. I am not angry
with them. They are 41 of them and
I have not seen anybody; I do not
think I know anybody’s name to be
angry with them. There is nothing
for me to be angry with them. Even
now I appeal and repeat the same
thing which the Secretary offered to
them, namely, anomalies can be cor-
rected; inconsistencies can be correc-
ted by mutual discussion. But I will
only say, for the country’s sake go
and join duty immediatety. This can
be considered by the Corporation.
They can sit together and discuss. 1
too could come into the picture. My
Secretary is there and he can go and
sit with them. Some thing could be
done, but let them first go and join
duty and there should be no condition
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about it; then only we will certainly
consider it.

Shri Nath Pal: You did not do

your duty. Why did you not defer
the enforcement by six days? There
is a lot of ignorance. What would

have been lost if you had deferred the
enforcement? The appeal was made
to you to defer the enforcement.

Shri Sanjiva Reddy: I refuse to do
it.

Shri Nath Pal: That is the whole
thing. )

Shri Sanjiva Redy: The tribunal
has given the award and if you touch
one point, a number of them will be
there. The relevant point was made
by Shri Daji when he said that others
got Re, 1 as increment.

Shri Vasudevan Nair: Were all
awvards respected by you? You have
touched awards in the past.

Shri Sanjiva Reddy: I know, the
Bank Award was touched and they are
quoting it every time. They do not
give credit for awards that were not
touched. It is not proper.

Shrl Nath Pal: You changed half a
dozen of them during the past 18 years.

Shri C, M. Poonacha: Only one, the
Bank Award,

Shri Sanjiva Reddy: What would be
the result if after this appeal of mine
still they do not consider it? Shri
Khadi'kar asked, who is resposible?
He says, hold somebody responsible
for this Rs. 1 crore of loss. He did
not name anybody, but I would like
to say that if only people had kept
quiet for some time, there would have
been a compromise eight days ago; if
people had not encouraged them by
saying, “Yes, we will go to this man
and to that man, we will go round in
Delhi and al] that”, there would have
been no trouble and eight days ago
the strike would have been ended.
Naturally, when they get the support
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of important people, they think that
they wil] force this aiid issue a state-
ment that they will get it. Who loses?
It is the country that loses, not in
money—I am not worried about the
crore of rupees—but it is the reputa-
tion. \

‘What can the Corporation do except
laying off completely? They have al-
ready laid off about 1,500 people and
another 3,000 to 4,000 people are there.
We would be paying them without
their working. 1If they are completely
laid off, there would not be much loss,
We are losing Rs. 5 lakhg because we
are paying and are maintaining the
whole staff without the income coming
to the Corporation. We are losing
Rs. 5 lakhs because of it. If we do not
spend the money, we do not lose that
also.

Therefore I am sure, my hon. friends
wou'd persuade the navigators to come
back to duty. I may repeat what we
said on the 16th of last month. What
has happened has happened. We have
lost, unfortunately. There is no use
now of thinking of the loss that we
suffered because of this illegal action.

I  hope, my  hon. friends
would persuade them.
Shri Daji: You did not complete
the sentence. You said, “We are
saying again what we said on the
16th”.
Shri Sanjiva Reddy: I read that

sentence. I wi'l read it again if you
want. What the Secretary said on the
16th when he met the Navigators’
Guild and other associations was that
they can take up anomalies and incon-
sistencies of the award with the
management and this can be resolved
by mutual discussion. What else
could you say? If you guarantee one
thing to the navigators then you get
into trouble with the engineers. That
is what I said.

Last year also we had some trouble.
There was a strike by the navigators
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also last year in May and then the
pilots helped the Corporation by flying
without the navigators. It is not as
though they are going to do anything
illegal. The ICAO requirement says—
I am reading it—

“The flight crew shall include at
least one member who holds a
flight navigator’s licence in all
operations where navigation can-
not be accomplished by the use of
visual or non-visual ground aids.”

You need a navigator only where you
do not have visual or non-visual aids.
The rule is that within 600 miles you
must have some radio communication
with the flying plane. In India, for
instance in planes going to Calcutta,
Bomaby and Madras we do not have
navigators. In a similar way in a
plane flying to Moscow we do not
need a navigator. From Moscow to
London or via the Middle East to
London you can fly without a naviga-
tor without any risk. It is permitted

in the rules, I wish,
at least they could do it. Tomorrow
or the day after tomorrow their

Guild is meeting and let them take
a decision in the interest of the
country. After all, if the country's
prestige suffers, it is not only the few
of us who are sitting here but they
also are equally responsible. I hope,
they will resolve these differences and
all of them would come back imme-
diately so that we can get the planes
flying from the 7th onwards if not
immediately.

1 do not want to harp on this point
alone. Other important points were
also made, for instance, about taxation
in Punjab. Shri Poonacha explained
about the motor vehicles taxation.
The truck operators are on strike now
in Punjab, I am told. Of course, I
I read in the papers. I am told, Delhi
is suffering because of shortage of
vegitables etc. 1 was studying the
taxation in other States. Just now
‘Shri Poonacha read it out but because
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Shri Masani was not here, I am taking
the trouble of reading it again.

An hon. Member: Why this partia-
lity towards him?

Shri Sanjiva Reddy: He raised that -
point; therefore, I am reading it. In
Puhjab the taxation, after the increase,
is Rs. 2,414 per annum per vehicle.
Take, for instance, Madras. There it
is Rs, 3,000 today; in Kerala it is
Rs. 3,600; in Madhya Pradesh it is
Rs. 4,225; in Rajasthan it is Rs. 7,500.
These are the taxes which are levied
by the State Governments. The State
Governments are asked to do this and
that and they will have to raise their
own resources, They have raised the
land tax, the water tax and every
other tax they have been raising. In
a similar way Punjab also has made
this rise. Comparatively, it is much
Jower even now than it iz in Kerala,
Madras or Madhya Pradesh and other
places. So, I would appeal to the
larry-owners also, “For Heaven's gake,
please stop this. If the tax is very
high and if you want a little relaxa-
tion, you can persuade the States and
you can attempt that constitutionally.”
But to go on strike for every small
excuse is, I think, not very proper. I
would appeal to them again to try to
convince the State Governments and
to talk to State Governments.

Shri Nath Pai: Ask Mr. Masani to
persuade them.

Shri M. B, Masani: I never insti-
gated them like you.

Shri Sanjiva Reddy: I find Mr. Nath
Pai is a very able negotiator and, I
think, he will be very successtul. If
Mr. Khadilkar also can help him, it
wil] be a very successful negotiation.

Now, about ports, Mr. Poonacha has
given very detailed answers to the
points raised. Recently, we had the
pleasure of getting the Paradip port
inaugurated. It is really a good port
and it has come up very well. One
more berth is necessary. I went and
saw the whole thing. The old berth
is there but for the general cargo we
need 8 berth. I told them, if we can
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‘persuade the Finance Ministry and
get a little more money, we can take
it up immediately,

Other ports are also slowly coming
up. I know Mr. Alva is very angry
because Mangalore port is not quick
in its progress. About the Tuticorin
port also, this morning the Chief En-
gineer and the Adminjstrator explain-
‘ed the position and we are giving them
a little more money. But we must also
understand the difficulties of the Cen-
tral Governmeént The foreign ex-
change problem is there and so many
Other things are also there. We are
“anxious to complete the ports as quick-
'ly as possible. There is no use starting
the work and keeping it pending for
‘deéades,

Then, some points have been raised
‘about the roads..

Sh#i’S. ‘Kanddppan: What about the
Sethusamudram project?

Shri Sanjiva Reddy: About that
also, a few days ago, the Chief Engi-
meer came to me and explained the
whole. position. It is at the stage of
investigation.

Shri'S. Kandappan: I want to raise
a pertinent point heére. The work is
being held up for want of wave recor-
ders and you are not able to find
foreign exchange for that.

Shri Sanjiva Reddy: It is Qquite
true. It is at the stage of investiga-
tion, "He explaifed the whole thing
to me. We would 1tke to push it
through as quickly as possible. The
‘p{yslhon of forelgn exchange may be

fcult for a year or two. After all,
‘a small amount of foreign h
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About roads also, a number of
friends mentioned about the bad con-
ditions of the roads anj the border

roads. Special attention 1ig being
given to them,
About aerodromes, many friends

from Assam say that the aerodromes
have not been made and they have
not been expanded in many places. 1
think, these are the points to be con-
sidered, if we can expand them and
all that, and I have nothing more to
add to what my friend Mr, Poonacha
said about these things.

I am thankful to the hon. Mem-
bers. ...

8hri 'Vasudevan Nair: What about
the second ship-building yard?

Shri Nath Pai: He has not touched
some of the important points. What
about the same man being the Secre-
tary of the Ministry and the Chairman
of the Corporation?

Shri Sanjiva Reddy: I am glad the
Public Undertakings Committee has
made some recommendations.

Shri Nath Pai: What s yeur reac-
tion?

Shri Sanjiva Reddy: It will not
be proper for me to express my reac-
tions off-hand. It is only two or three
days ago that I saw the Report, I
said in the Rajya Sabha that it is not
normally necessary that the same per-
son should be the Chairman of the
Corporation. 1 said so in the Rajya
Sabha about 10 or 15 days ago before
I saw the Report of the Public Under-
takings Committee. Normally, there is
no question of any difference of

‘could be found and I would say that
‘we ‘could  persuade the Finance Minis-
try.

.. Shri'8.Kxndanpan: The scheme has
been there Yor Y00 years.

“Shri Sdn)iva ‘Reddy: It has been
théte for 100"years and I would fike
“iny' fried "tc “Whit for a few more
raontha

ini on principles which have been
accepted by everybody. But it takes
time, and some arrangement has been
made by the Government.

Shri Vastdeévan Nair: What about
the second ‘ship-building yard? It is
hanfing in the air for many years.

Shri Sanjiva “Reddy: Some foreign

“have ‘already been given
comulhncy They are dotn¢ it.
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Shri Vasudevan Nair: Will it come
up?
Shri Sanjiva Reddy: Itt will defini-

tely come up. I do not know why a
doubt has arisen about it.

Shri Vasudevan Nair; The doubt
arises because of our bitter experience
in the past.

Shri Sanjiva Reddy: Now, about
the other points mentioned in the
Public Undertakings Committee’s Re-

port, I do not want to say anything

now. I would give them the utmost
attention, It is a responsibly body.
You cannot simply reply to them
immeriately on the spot or not take
any action. I would say that we will
examine jt and take action,

Dr. L. M. Singhvi: By what time?
This is an indefinite way of giving a

reply -

Shri Sanjiva Reddy: I cannot say.
The Secretary has been the Chairman
of the Corporation for the. last two
years. Not only this Secertary but
some other Secretaries are the Chair-
men of other Undertakings also. It
needs examination,

Shri Surendranath Dwivedy (Kend-
rapara): It is a change in the policy
that you have to make,

'

Shri Sanjiva Reddy: It needs the
approval of the Cabinet if the Secre~
tary is to be appointed as the Chair-
man of a Public sector Corporation it
can only be done with the approval
of the Cabinet. It is not as if one
Minister appoints the Secretary as the
Chairman of some Corporation. 1 do
not think I can say here and now that
this will be accepted and this will be
done, If anything is to be done, it wil
be done by the Cabinet. It should go
to the Cabinet ‘again.

Shri Surendranath Dwivedy: It is
a question of change in the policy.

Shei ‘Sanjiva Reddy: ‘As a general
policy, I agree.

CHAITRA 15, 1888 (SAKA)
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Sir, I do not want to go into other
details. I thank the hon. Members
again for giving their suggestions and
for their co-operation.

Shri Narendra Singh Mahida: On a
point of clarification. On the 28th
March, the pilots, the engineers and
the navigators had approached Mr.
Tata for an unconditional arbitration.
Mr. Tata refused it. May I know why
Mr. Tata refused it?

Shri BSanjiva Reddy: No question
of unconditional arbitration to thc ex-
tent I know. We uare asking them to
join the duty unconditionally. Mr.
Tata is the Chairman of the Corpora-
tion. Nobody need persuade Mr. Tata.
But he is very very unhappy bccause
the reputation of the Air India which
was so high has gone so low.

Mr. Speaker: May I put all the cut
motions together to the vote of the
House? Yes.

AUl the cut motions were
negatived,

Mr. Speaker:

“That the respective sums not
ding the ts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
the heads of demands entered in
the second column thercof against
Demands Nos. 86—83 and 137—
140 relating to the Ministry of
Transport and Aviation.”

The motion wds dopted.

put and

The question is:

[The ti for D ds for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed]

DeMAND Ne. 86—Mnastey or TRANS-
PORT AND AVIATION

“That a sum not exeeeding
Rs. 11383000 be cranted to
the President to complete the
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sum necessary to defray the the President to
‘charges which will come in sum necessary tocm:i‘:tl::; tl.l’::
course of payment during the charges which will come in
year ending the 3lst ?f March. course of payment during the
1967, in respect of ‘Ministry of year ending the 31st day of March,
“Transport and Aviation’." 1967 in respect of ‘Lighthouse;
DEMAND No. 87—METEGROLOGY and Lightships'.”
‘“That a sum not exceeding
Rs. 2375000 be  gremted to DeEMAND No. 92—AVIATION
the President to complete the “That a sum not exceeding
sum necessary to defray the Rs. 5,89,70,000 be granted to
charges which will come in the President to complete the
course of payment during the sum necessary to defray the
year ending the 31st day of March, charges which will come in
1967 in respect of ‘Meteorology".” course of payment during the
year ending the 318t day of March,
DemAND No. 88—CeNTRAL Roav Funp 1967 in respect of ‘Avlation’.”

“That a sum not exceeding
Rs. 3,17,60,000 be granted to Demanp No. 93—OtHer ReveEnue

the President to complete the EXPENDITURE OF THE MINISTRY OF
sum necessary to defray the TRANSPORT AND AVIATION

charges which will come in

course of payment during the “That a sum not exceeding
year ending the 31st day of March, Rs. 2,88,06,000 be granted to
1967 in respect of ‘Central Road the President to complete the
Fund".” sum necessary to defray the

charges which will come in

Demanp No.  89—COMMUNICATIONS course of payment during the
(INCLUDING NATIONAL HiGuwAYs) year ending the 31st day of March,
“That a sum not exceeding 1967 in respect of ‘Other Revenue
Rs. 9,57,77,000 be granted to Expenditure of the Ministcy of
the President to complete the Transport and Aviation'.”

sum necessary to defray the

charges which will come in DemaND No. 137—CaprmaL OuTLAY ON
course of payment during the RoAps

year epdjng the 31st day of Maych. “That a sum not exceeding
1967 in resp'ect of ’.'Communllca- Rs. 40,1057,000 be granted to
tions '('Encludmg National High- the President to complete the
ways)". sum necessary to defray the

DEMAND No. 90—MERCANTILE MARINE charges which will come in
. i course of payment during the

R 13428000 b granied to vear ending the 31st day of March,
the President to complete the 1967 in respect of ‘Capital Outlay

) 0
sum necessary to defray the on roads’
charges which will come in DEMAND No. 138—CArrrAL OUTLAY ON

course of payment during the PORTS

year ending the 31st day of March,

18687 in respect of ‘Mercantile “That a sum not exceeding

Marine’.” Rs. 6,81,27,000 be granted to
the President to mplete the

‘DEMAND No. 81—LIGATHOUSES AND sum necessary to defray the

Licersares charges which will come in
“That a sum not exceeding course of payment during the
Rs. 11247000 be granted to year ending the S1st of March,
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1967 in respect of ‘Capital Outlay
on Ports'.”

DEMAND No. 139—CApITAL. OUTLAY ON
AVIATION

“That a sum not exceeding
Rs. 4,19,21,000 be granted to
the President to combplele the
sum necessary to defray the
charges which  will come in
course of payment during the
year ending the 381st of March,
1987 in respect of ‘Capital Qutlay
on Aviation’”

Demanp No. 140—OrtHEr  CAPITAL
OUTLAY OF THE MINISTRY OF TRANS-
PORT AND AVIATION

“That a sum not exceeding
Rs. 2,31,52,000 be granted to
the President to compiete the
sum necessary to defray the
charges which will come in
course of payment during the
vear ending the 31st of March,
1967 in respect of ‘Other Capital
Outlay of the Ministry of Trans-
port and Aviation'.”

MinisTRy or Works, Housmc Awnp

UrsAN DEVELOPMENT

Mr. Speaker: The House will now
take up discussion and voting on
Demand Nos. 84 to 97 and 141 to 143
relating to the Ministry of Works,
Housing and Urban Development for
which 5 hours have been allotted.

Hon. Members desirous of moving
their cut motions may sond slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

DemAND NoO. 94—MINISTRY or WORKS,
Housmna AND URrsaNn Deverormznt

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,88000 be granted to
the President to complete the
sum necessary to defray <he
sharges which will come in course
of payment during the year end-
ing the S1st day of March, 1967,

CHAITRA 15, 1888 (SAKA)

DG.1986-67 o580

in respect of ‘Ministry of Works,
Housing and Urban Develop-
ment".”

Demanp No. 95—PusLic WoRrks
Mr, Speaker:

“That a sum not exceeding
Rs. 29,56,83,000 be granted to
the President to compiete the
sum necessary to delray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect ‘Public Works'.”

Motion moved:

DEMAND No. 96—STATIONERY AND
PrINTING
Mr. Speaker: Motion moved:
‘That a sum not exceeding

Rs. 9,82,51,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Stationery and
Printing'.”

DemAND No. 97—OTHER REvENUE Ex-
PENDITURE OF THE MINISTRY oOF
Works, HousiNg AND URpAN Deve-
LOPMENT

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 131,87,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Works, Housing and Urban Deve-
lopment".”

DxmaNp No. 141—Carrrar OuTLAY ON

Pumic Works

Mr. Speaier: Motion moved:

“That a sum not exceeding
Rs. 85037000 be granted to
the President to complete the
sum necessary to defrsy the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Capital Outlay on
Public Works'.”

DEmaAnp No. 142—DeLix
OvuTLAY

CariTAL

Mr. Speaker:

“That a sum not exceeding
Rs, 11,51,12,000 be granted to
the President to comple'e the
sum necessary to cefray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Delhi Capital Out-

» "

lay’.

Motion moved:

DemAND No. 143—OtHsr CAPITAL
OUTLAY OF THE MINISTRY OF WORES,
HousING AND URBAN DEVELOPMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 67,08000 be granted to
the President to comblete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Other Capital Out-
lay of the Ministry of Works,
Housing and Urban Develop-
ment".”

Shri Yallamanda Reddy (Marka-
pur): Mr. Speaker, Sir, I would like
to draw the attention of the Minister
to the performance of his Department
regarding works and housing in' the
Plan period.

16.38 brs.
[MR. DePUTY-SPEAKER in the Chair)

Everybody knows that after food
and clothing, people need housing
facilities. The housing Iacilities are
the most impo;tant aspect of this
Report and any Government, worth
ita name, should provide these hous-
ing facilities to the people who are
poor, who have no house sites, no
housee and no facilities for drinking
water, and to those Harijans (sche-
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duled castes) and scheduied tribes
people and the agricu'tural labourers,
about more than 10 crores of people,
who have no such facilities at all.
This Government has failed to have
a Plan which mecets the -ieeds of
these people. Also, the importance
that has been given, in Lhe First Plan,
the Second Plan and the Third Pian,
is not so much and the very provision
that is made in the Plan is not so
much. To my surprise, even the
meagre provision that has been made
in the Third Plan is not being pro-
perly utilised by the Ministry.

For instance, in the First and Second
Plans the amount that was allotted for
housing was Rs, 11150 crores, but that
was not spent fully; the number of
houses sanctioned was about 8,20,000
but only 1,985,000 houses were complet-
ed in the two Plan periods, i.e., in ten
years. In the Third Plan, the Govern-
ment have allotted Rs. 80'62 crores for
States, Rs. 19.53 crores for the Union
Territories and Rs. 2241 crores for
the Centre. Out of these, the States
have spent only Rs. 3773 crores; the
Union Territories have spent Rs. 2053
crores; and the Central Government
have spent only Rs. 11'57 crores, thus
totalling about Rs. 69'88 crores. That
means, the State Governments, the
Central Government and the Union
Territories, all combined together,
have spent only about 57% of the total
amount that has been provided in the
Thirq Plan for the four years. Now
it has been estimated that the actual
expenditure in the Third Plan would
be about Rs, 90 crores. I would like to
know why this Government have not
cared to see that the meagre amount
that has been allotted in the Third
Plan has been properly utilised by the
States. What was the matter? Why
have the States not utilised the amount
that has been provided? As far as
this matter is concerned, the Cemtral
Government have not spent the very
amount they have allotted for them-
selves on the plea that the State Gov-
eraments have not given their match-
ing grants.
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As against the Plan target of cons-
tructing 4 lakh houses under the
various schemes, the likely achieve-
ment is estimated to be 2.2 lakh
houses, as it has been recently estimat-
ed by the Planning Commission. This
shows how this Ministry have virtually
failed to utilise even the very meagre
amounts that have been provided in
the Third Plan. Specially in these
housing schemes, they have got so
many schemes, but the Government
have virtually failed to give proper
attention to those people who need the
Government's help, for instance, indus-
trial workers, plantation workers, agri-
cultural labourers and Harijans. I find
from the report that the amounts that
have been allotted for the industrial
workers have not been utilised and
the employers have not cared to con-
struct houses, even when the Govern-
ment have come forward to give some
loans. In regard to plantation work-
ers, the Government have allotted some
money to build houses, but these in-
dustrialists clearly refused to construet
houses on the plea that they have no
money. The Government have come
round to give some subsidy also—about
25%,

The Government have not taken care
in regard to construction of houses for
the welfare of the Harijans. In this
country, nearly ten crores of people—
Harijans, (scheduled castes) and sche-
duled tribes—have not got even the
housing sites for constructing small
huts. They have not allotted any
money for that. The Government
have simply stated in the report that
they have some money for this purpose,
1 do not know how much money has
been allotted for taking house sites
and how much has been spent on
house sites for Harijans. The Gov-
ernment have virtually neglected to
see that these downtrodden people,
these Harijans, get at least some house
sites, though not constructed houses.
Under the industrial housing schemes,
since 1962. only 1,54.000 houses have
been completad out of about 1,798,000
houses which were estimated to be
completed.

CHAITRA 15, 1888 (SAKA)
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In regard to slum clearance also,
the Government have virtually failed.
The amount that is allotted by the
Central Government for the housing
sector is to be spent mainly on slum
clearance, but there is a provision that
the State Governments also have to
pay something as matching grants.
Because the State Governments have
failed to pay that, the Central Govern-
ment did not spend the amount allot-
ted; they have utilised only 50 per cent
of the total allotment that has been
made in the Third Plan. From 1956
to 1865, the Government were to
construct 94,898 dwelling units, but
they completej only 52,984 dwelling
units.

Under the village housing schemes,
as it has been clearly stated in the
Third Plan, the first place in the pro-
gramme for improving village housing
should be given to housing for Hari-
jans, agricuitural workers and those
sections of the community whose
housing conditions are very deplorable,
Everybody knows that. It is a good
thing that it has been put in the Third
Plan, but these things have not bcen
translated into action. The Govern-
ment have failed to note this point
which hag been put in the Third Plan.
The Government have not cared to see
that even the meagre amount that has
been allotted for village housing
schemes is utilised. They have not
utilised the money. I have requested
the Ministry again to give the details.

st g wer wowra (JaE) ¢
YT HEIIT, AW WAEQT KT WA
e Frafaadi
The bell is

Mr. Deputy-Speaker:
being rung.

There is no quorum. The bell is
being Tung once again. Now there is
quorum. The hon. Member may con-
tinue,

Shrl Yallamanda Reddy: As regards
village housing sch , Gover t
had sanctioned an amount of Rs. 8.01
crores up to 1985. Out of this amount,
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only Rs. 6.20 crores have been disbur-
sed. The number of houses sanctioned
was 57,923 of which only 28362 have
been completed,

As regards house-sites, no informa-
tion has been provided in the report
or anywhere else about the amount
allotted for buying house-sites. The
question of house-sites is a very impor-
tant thing, as far as the villagers are
concerned. Government will take
time to construct houses for all the
Harijans and the poor people in the
villages. In every village, there is a
craze at least for having a house-site.
At least the house-sites can be provid-
ed by Government. There are many
cases where Government could not
take action to acquire the land even
after they had proceeded in the matter,
due to pressure from the landlords and
due to so many defects in the Act.
The State Governments have been re-
questing the Centre since a long time
to amend the Act in such a way that
whenever Government want to acquire
land from the landlords or house-
sites, they can do so easily. But up till
now, nothing has been done in this re-
gard. You will be surprised to know
that there are so many cases which
have been pending for the last sixteen
or fourteen years. Even after the
awards had been given, those lands
have not been acquired because the
landlords have been raising all sorts of
legal difficulties and Government have
been unable to do anything in that
regard. Therefore, I would request
the hon. Minister to see that proper
legislation is brought forward to amend
the Act so as to enable the acquisition
of house-sites for the Harijans. Till
now, this has not been attempted. I
would request the Government once
again to look into the matter and see
that proper legislation is brought for-
ward.

Coming to the needs of these peo-
ple, I feel that Government should
allot at least Rs. 100 crores for pro-
viding house-sites and houses for the
Harijans.
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Regarding allotment of Government
accommodation in Delhi, recently Gov-
ernment have issued an order that
even those officers who have got pri-
vate houses in Delhi could also be pro-
vided with Government accommeoda-
tion. I do not know why Government
should have issued such an order. If
there had been sufficient accommoda-
tion in Delhi so that they could provide
Government accommodation to each
and every Government official in Delhi,
certainly Government could do so and
allot houses even to those who have
got their own private houses in Dethi,
but as it is there is paucity of Govern-
ment accommodation and some Gov-
ernment officers have no houses to live
in. Therefore, 1 would request Gov-
ernment to look into the matter and
rectify the position.

As regards stationery, I want to
bring to the notice of this House one
important point. Recently, the Mini-
stry has decided that there would be
a decentralisation of the budget re-
garding the Printing and Stationcry
Department. I do not know how the
Ministry has taken such a decision
without even going into the implica-
tions of that decision. Has that deci-
sion been implemented on the pleca that
there will be economy in the Depart-
ment and secondly that the necessary
stationery could be supplied to the
concerned Departments more easily? I
would submit that these two objectives
have not been achieved as a result of
this decentralisation, and this has been
proved by the Association of the Sta-
tionery Department employees. I
would illustrate the position by men-
tioning the example of only eight
items. If these items had been pro-
cured from the Stationery Department,
the Government Departments would
have had to pay only Rs. 52,41,729.
whereas when they had to purchase
the same articles in the open market.
they had to pay, and they have paid
virtually about Rs. 74,34,682. Virta-
ally, the estimated loss would be about
Rs, 22 lakhs. If we see the heavy loss
that is incurred by the Government
Departments to the tune of about
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Rs. 22 lakhs on just eight items, we can
estimate what a colossal loss would be
incurred by Government as a whole if
each and every Department is allowed
to go to the open market for purchas-
ing so many other items,

Therefore, I would request the hon.
Minister to explain why the Ministry
has taken such a decision and whether
the Ministry had worked out the eco-
nomy of such decentralisation of the
activities of the Stationery Depart-
ment. I would request the hon. Mini-
ster to give us the reasons for this,
He should also tell us whether there
has been loss or not, and if so, why
Government are pursuing the same
scheme.

There was a representation to the
Ministry in this regard by the Associa-
tion of the Stationery Department em-
ployees.

hon.
his

Mr, Deputy-Speaker: The
Member should try to conclude
speech now.

Shri Harl Vishnu Kamath (Hoshan-
gabad): He can go on; this time can
be adjusted in the other Demands.
Only the total time for cach narty
should not exceed the allotted time,

Mr. Deputy-Speaker: But if on every
set of Demands the time is exceeded,
then what is to be done?

Shri Harl Vishnu Kamath: We have
‘been told that the total time should
not be exceeded.

Shri Yallamanda Reddy: Everything
that is spoken here should be taken
into account including Shri Kamath's
remarks now and then.

Shri Harl Vishnu Kamath: I did not
interrupt my hon. friend. Let him
carry on. 1 was only trying to help
him.

Shri Yallamanda Reddy: I would
request the hon, Minister to look fnto
the representation made by the Asso-
ciation regarding this matter. Till
now, the Ministry has failed to take
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notice of this representation and they
have behaved in such a way ag if they
want to avoid the representation from
the association, Therefore, I would
once again request the hon. Minister
to look into the matter and abandon
this decentralisation scheme.

Shri Shiv Charan Gupta (Delhi
Sadar): I do not agree with the hon.
Member who has just concluded that
the Ministry of Works and Housing
did not utilise its allocations fu'ly.
That is not a fact. If we just look at
the allocations made and the amount
utilised by the Works and Housing
Ministry and for the projects directly
under their charge, we shall observe
that they have exhausted all the allo-
cations. But the difficulty of the Mini-
stry is that some of the schemes are
carried out by the States and by the
Union Territories. The States do not
attach as much importance as they
should to these housing schemes, and
the result is that sometimes alloca-
tions made are not utilised. Secondly,
the difficulty is that despite whatever
allocations were made to this Ministry
under the Third Five Year Plan, the
Finance Ministry or the other Minis-
tries of the Government decided to
curtail the allocations of this Ministry
on account of the emergency created
by the Chinege aggression in 1962 and
the Pakistani aggression in 1968.

17 hrs.

But when we have this review of
the situation, we must admit one im-
portant fact, and that is that the
housing shortage continues to be in
the whole country. Urbanisation is
taking place due to varioug develop-
mental schemes, and if proper atten-
tion is not paid to housing, we will be
in a very difficult situation, because
slums wil] be created, insanitary con-
ditions will come to prevail and all
sorts of health hazards would be there.
Therefore, it is essential that now
Government take account of these
things; if the Ministry of Works and
Housing is not in & position to take up
this matter independently, I think it
enjoins on this whole House to take
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up this matter, discuss it and come to
some sort of conclusion as to what is
to be done in the Fourth and subse-
quent Plans for tackling this matter,
because nunless we pay attention to
this matter in the general context of
the situation and face this housing
shortage problem and solve it right
now, there will be serious difficulty in
future. §

It is good that to the Ministry of
Works and Housing has been added
the department of Urban Develop-
ment. But I must point out that in
Delhi the work of land acquisition is
still dealt with by the Home Ministry.
This kind of dual contrp] sometimes
puts us in very great difficulty, be-
cause sometimes we have to run to
the Home Ministry, sometimesg to the
Ministry of Works and Housing, and
we are not in a position to discuss the
whole matter in an objective manner;
secondly, we are not in a pusition to pin
responsibility on one Ministry asto
how and in what manner things should
be done in Delhi. Therefore, it is very
essential, particularly in Delhi which
is directly under the Central Govern-
ment, not only in respect of housing
but in regard to the whole, adminis-
tration, that the responsibility of
housing, land acquisition etc. should
squarely and pointedly be transferred
to the Ministry of Works and Housing,
so that whenever there is any prob-
lem, we may be able to discuss this
question with them.

Now, I do not want to take time on
the all-India question, but I would cer-
tainly draw your attention to the con-
ditions prevailing in the capital. What
‘was the object of the land policy en-
unciated in the Third Five Year Plan
particularly in Delhi, because Delhi
is a developing and expanding city
and there continues to be an inffux of
population into the city every year?
Tt ha; been estimated by the

s lves that on
an average 26,000 families would
be added to Delhi's population
every year after 1961, Although this
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is a conservative estimate, even if this
estimate is accepted, we have to see
what are the conditions in Delhi con-
sequent on this influx.

What was the object of massccale
land acquisition and construction of
houses in Delhi? The object was that
land values should be brought down;
secondly, that sub-standarq develop-
ment should stop; thirdly, that pro-
fiteering by speculators or colonisers
in plots should be checked. These
were the main objects so that people
may get plots at reasonable prices.
Let us now have a comparative ctate-
ment about the price of land. What
wag the position in, say, 1958 and
1959, even in 1960 at the end of the
Second Plan, and what is the position
today? Even land developed by the
Delhi Development Authority which
is charged with working this scheme
hag been sold to very low income
groups, in lots of 80 and 125 square
yards at Rs. 39 and Rs. 42 per square
yard. Further, they auctionej plots,
they auctioned them plots of 200
square yards and above. The auction
price comes to Rs, 65, Rs. 75 even
Rs. 85 per square yard.

I put it through you to Govern-
ment whether it ig in this way that we
want to control land prices, whether
through this means we would be able
ta help the poor people to construct

their own houses or to solve their
housing problem.
I we look at things as they are

happening in Delhi, we will be con-
vinced that there is absolutely no
realisation about the situation as it is
prevailing. K was the planners’
estimate that in the beginning of
Third Five Year Plan, there was a
shortage of 145000 houses in 1960.
By the end of the Third Plan, the

additional requirement would be
125,000 units. That is, in all,
27,000 units would be required. I
was suggested that Government
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should construct 25,000 units, under
the low income group housing scheme
there should be constructed another
25,000 units—again this was to be done
under the public sector—and there
should be 75,000 units under private
housing—total 125,000 That wag how
it was apportioned. It was alsp estima-
ted that about Rs. 83 crores may be
-vequired for the purpose.

Firstly, whatever allocationg or es-
timates were fixed in the Ma-ter Plan
for the Third Five Year Plan, we are
much behind that. If we look at the
performance in actual achievement of
targets, you will be surprised that in
addition to the houses constructed by
the Ministry of Works and Housing
for their employees. nly 5,712
houses have been constructed. If we
look at the register of property tax
of the Delhi Municipal Corporation,
we find that only 40,000 properties
have been added in the property tax

register. Again, all those properties
are not authorised ones—a large
number of those properties have

been constructed unauthorisedly. It
is here that we gtand.

Now, what did Government do?
Whatever plots were available in
approved colonies, in respect of them
they issued a notification in March
18964 and tried to freeze those plots.
They extended the term by another
year administratively, and again by
another year. What happened? Now
those people who thought that Gove-
rnment might mean business, tried to
sell their plots. In 1964, when this
notification was issued by Govern-
ment, the price per square yard was
Rs. 100; it fell down to Rs. 50, and
Rs. 60. The fall was to that extent.
But unfortunately, Government so0
many times play stunts. What gdid
they do? They made those honest
people sell their plots. Now the price
of the same plots is Rs. 150 and
Rs. 175 per square yard.

I would very humbly make this
submission to thig hon. House. Let

7 (ALS-8.
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Members of the House go into this
question a3 to how things are happen-
ing in Delhi and where we stand, be-
cause it is  the capital of Tndia; if
there is an influx of population and if
we do not provide housing for the
incoming population, if we do not
provide other amenities, conditiong are
going to be worse and I think neither
Government nor this hon. House can

afford to let that situation develop
here.

At present, under the Central Gov-
ernment list, if we take the all-India
figure, there is g shortage of about
105,000 houses. In Delhi alone, there
is a shortage of 60,000 houses. As far

as the employees of the Delhi Ad-
ministration are concerned, out of
40.000 employees, vnly 5 per cent
have accommodation.  This is the

wituation. Is it not desirable that in
a city like Delhi, which is the capital,
Government should try to understand
the reality of the situation and make

bolder provisions in the plans
and not reduce allocations just for
one reason or other. I will admit

that due to the emergency certatn
steps have got to be taken, yome pro-
visions have got to be ' adjusted,
neverthelesg it jg5 important that im-
portant provisions, as far as the
Capital is concerned, should not e
disturbed in a casual manner.

I would invite the attention of the
House to go through the Matter Plan
of Delhi, ag I suid earlier, and assess
what was provided there with regard
to industrial plots, with regard to
commercial plots, with regard to
other facilities, about the working
force. You will be ~urprised, if T m&y
say so, that though in the Jast fve
years industrial plots were developed,
if you try to find out how many in-
dustries have come up vn these ‘plots,
to the very great amarement ‘and
surprise of the hon. House you will
find that hardly one or two faetories
might have come up so for.
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What is going to happen to the
working force which is increasing in
this city every year? People will take
to unauthorised activities, people will
come and squat, just become hawkers.
If you go to the Chandni Chowk or
Jumma Masjid area, you will find
that while four or five years back
there used to be one or two rows of
hawkers, today you will find five or six
rows of hawkers. The number of un-
authorised rehriwalas is more than th-
authorised rehriwalas, the number of
unauthorised rickshawwalas is more
than authorised rickshawwalas, the
number of unlicensed industries is
much more than the licensed indus-
tries. That is the condition in Delhi.
if you look at the situation. We talk
of respect for law, but it has become
an unfortunate position that because
of the failure . ..

An hon, Member: It is the respon-
sibility of the Home Ministry.

Shri Shiv Charan Gupta: It ig not
the Home Ministry. It has a very
good bearing because, whether we
discuss the Ministry of Works and
Housing or the Third Plan, the
Master Plans are the responsibility

" of the hon. Minister. Unless those
provisions in the Master Plan are
implemented with regard to develop-
ment of land and with regard to
housing industries etc, I am afraid
all these diseases fellow from there.
Therefore, it is very essential that
something should be done in that
regard.

The Delhi Development Authority
has constructed about 180 houses and
hag decided to gell thogse houses to
the people. The covered area is about
700 to 800 sq. ft. The price fixed by
the D.D.A. of some of them is about
Rs. 20,000. I put it to you: is it
possible for a person belonging to the
poor community or to the lower
middle class to afford 3 house of
Rs. 20,0007

I you look at the problem of
jhuggi-jhompriwalas, what is hap-
pening? According to the 1960-61
censys, they were about 43,000. The
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hon. Minister was kind enough to say
that if they submitted their proofs,
he woulq get their names added to
that list. The number came to about
50,000. So far 25 sq. yd. plots have
been allotted to only about 20,000
families; 30,000 is the balance, and
another 50,000 has been added in the
last flve years. Is this city going to
become a city of jhuggi-jhompdiwalas,
shanty-dwellers? And tomorrow, all
sorts of problems will arise.

Mr. Deputy-Speaker: He has taken
17 minutes.

Shri Shiv Charan Gupta: I will
take two or three minutes more,

Again, you will be surprised to
know that when Gandhiji came to
Delhi in 1837 he started an agitation
about the people living in city
ditches. The Delhi Ajmeri Gate
Slum Clearance Scheme was consi-
dered by the Government at that
time, and all the properties were
notified for acquisition. More than a
thousanq properties had been acquir-
ed. But what is the progress? It
was in 1937. Thirty years after, what is
the progress regarding this and other
slum clearance schemes? If we have
to deal with problems like this, I am
afraid that whatever effort is made
by the government, it is negatived by
the other factors. In this country we
take things very lightly. The late

‘Prime Minister Pandit Nehru visited

various slum areas in July 1956 and
he said: I want in two years these
katras should be improved. Eleven
years aftcrwards, today there are still
800 more katras to be improved,
Even it persons like Nehru and
Gandhiji or for that matter the high-
est person in the land wants to do
certain things, ultimately in this
rigmarole of administrative proce-
dures all their efforts are thwarted
and the problems remain where they
are.

About the question of damages for
DDA land. The hon. Minister has
very kindly waived damages on the
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land belonging to L&DO. I would
submit to him that the conditions of
those people who are occupying the
DDA land and who are being charged
damages is no better and therefore,
I would urge upon him to treat them
also on the same basis.

Under the master plan 136 zonal
plans are to be prepared and you will
be surprised that the master plan
becomes a legal document on 1st
September 1962, So far only one
zonal plan has been approved by the
government, 11 plans are with the
Government; 19 have been published
by the DDA, It has been sent to the
government. In all 70 plans are at
different stages. Legally speaking,
technically speaking, no development
ig possible unless the land wused is
shown in the zonal plans. What is
happening in Delhi? Because of the
housing shortage and the failure of
government to provide housing to the
lower and poorer jpeople, they are
eroding the green land provided in the
master plan. The price of land in
areas which are earmarked for park-
ing purposes, green purposes, not for
residential purposes, is Rs. 21 per sq.
yard, It is unauthoriseq but that is
how the master plan is eroded every
day. What is the alternative? A tin
shed which you could get for Rs. 30
three years ago goes for not less than
Rs. 75 in the Lodi Colony and other
areas. It may be unauthorised.
But all these factors go to show
what sort of difficulties are there
in Delhi. Unless the government and
the House takes them into account
and adopts a bold stand, things will
be difficult. Therefore, in conclusion,
1 would suggest to the hon. Minister
that he may kindly give us an oppor-
tunity to meet the hon. Prime Minister
and the Finance Minister so that we
may discuss this question of Delhi
threadbare ang come to some sort of
conclusion as to what is to be done
in Delhi and how we are going to
face the housing problem of the
capital, because the policy so far
followed by the Government unfor-
tunately has not borne fruit. There-
fore, something has got to be done on
this account.

CHAITRA 15, 1888 (SAKA)
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Mr. Deputy-Speaker: Hon, Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Works, Housing and
Urban Development, subject to their
being otherwise admissible.

Shri S. M. Banerjee (Kanpur): 1
beg to move:

“That the demand under the
head ‘Public Works' be reduced
to Re. 1.”

[Failure to execute departmentally
all minor original and maintenance
and repair works of the C.P.W.D.
Ml

“That the demand under the
head ‘Public Works’ be reduced
to Re. 1.”

[Failure to place all officers and estab-
lishments as are paid from the
Public Works head of account
under the administrative control o
the C.P.W.D. (8)]

“That the demand under the
head ‘Public Works' be reduced
to Re. 1.”

[Failure to carry out all major origi-
nal works in the C.P.W.D. in Delhi
through the agency of National
Buildings Construction Corporation
Led. (9)]

“That the demand under the
head ‘Public Works' be reduced
to Re. 1.”

[Failure to recover the Houge Rent
Allowanceg from other departments,
which is recovered by them from
the salary of the staff who have
been allotted Government accom-
modation (10)]

“That the demand under the
head ‘Public Works’ be reduced
to Re. 1.”

electric fans in

[Failure to provide
outside Delhi

Class IV quarters
anl
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“That the demand under the
head ‘Public Works’ be reduced
to Re. 1.”

[Failure to get all fans repair work
of Delhi done in the Fan Repair
Workshop of C.P.W.D. (12)].

“That the demand under the

head ‘Public Works’ be reduced
by Rs, 100.”
[Need to place the air conditioning

and electrical works of the Supreme
Court in New Delhi under the same
Superintending Engineer (Electri-
cal) of the CPWD (18)]. -

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100.”

[Delay in handing over certain air
conditioning works in the Wil-
lingdon Hospital to Executive
Engineer, Air Conditioning I of
CPWD (14)].

“That the demand wunder the
head ‘Public Works’ be reduced
by Rs. 100.”

[Need to revise the scale of pay of
pay of motor lorry drivers of
CPWD (15)].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100."

[Need to prepare the combined
seniority list of workcharged staff

APRIL 8, 1966
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“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100.”

[Need to pay the increments to
certain workcharged staff of
Allahabad Central Division of
Central Division of CPWD for
the year 1949 and 1950 (18)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to maintain zonal seniority
of workcharged staff of CPWD
for purposes of retrenchment
only (19)].

“That the demand under the

head ‘Public Works’ be reduced
by Rs. 100.”
(Need to revise the scale of

pay of Road Inspectors on work-
charged staff of the CPWD (20)].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100.”

meed to get transferred Provident
Fund account of workers of
CPWD taken over from the Ran-
chi Mental Hospital (21)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to supply liveries to the
Elec. Khalasis of CPWD em-~
loyed in mechanical, refrigera-

of Central Electrical Divisi 1
& II, Calcutta of CPWD (16)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."”

[Need to check continuous employ-
ment of workers on muster roll
for maintenance works of perma-
nent nature in each section of A,
B and Parliament Works Divi-
slons New Delhi of CPWD (17)].

;im: and air-conditioning works
(22)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to transfer to the regular
establishment the Work Assist-
ants of CPWD in Calcutta Zone,
who are on deputation to the
P & T Department (23)].
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“That the demand wunder the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to provide recreation Tooms
to workers of CPWD Enquiry
Offices at Moti Bagh, Nanakpur,
Ramakrishnapuram, Netaji Nagar,
Larmibai Nagar, Kidwai Nagar,
Andrews Ganj and  Shahjehan
Road (24)].

“That the demand wunder the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to create additivnal perma-
nent posts for work-charged staff
of the CPWD with effect from
1st April, 1964 (25)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to declare the list of work-~
charged staff of CPWD eligible
to be confirmed as permanent
Machineman (26)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to issue confirmation orders
of the work-charged staff of the
CPWD declareq eligible for con-
fir i as  per t with
effect from lst April, 1038 and
1st April, 1960 (27)].

‘“That the demand under the
head ‘Public Works'’ be reduced
by Rs. 100.”

[Need to declare the names of eli-
gible  work-charged staff of
CPWD for confirmation as per-
manent on death or retirement of
permanent workers (28)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to get the G.P. Fund account
upto March, 19638 of workcharged
staff of CPWD transferred ¢o
various Divisional Offices from
the AGCR. and AGCW & M
(20].

*“That the demand under the
nead ‘Public Works' be reduccd
by Rs. 100."

[Neeq to get the Provident Fund
accounts of workers of CPWD
who have come back Jrom
N.D.M.C. transferred to ‘G Divi-
sion  (30).].

“That the demand under the
head ‘Public Works’ be reduccd
by Rs. 100.” .

[Delay in disbursement of wages
of work-charged staff of Ajmer
Electrical Sub-Division of Farida-
bud Central Electrical Division of
CPWD (31)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."”

|Delay in disbursement of wages
of work-charged staff of Gwalior
Electrical Sub-Division of Farida-
bad Central Electrical Division of
CPWD (32)].

“That the demand under the
head 'Public Works' be reduced
by Rs. 100.”

[Need to get transferred the Provi-
dent Fund Account of work-
charged staff of Ghaziabad Elec-
trical Division of CPWD from the
divisions from which they have
been transferred to this division
(33)].

“That the demand  under the
head ‘Public Works' be reducea
by Rs. 100."”

[Neeg to verify the services of the
work-charged staff of Ajmer Sub-
Division of Faridabad Central
Electrical Division of CPWD for
the period from 1st June, 1047
to 31st August, 1947. (34)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to declare the result of trade
test of work-charged staff of
Electrical Division No, VH,
CPWD (35)].
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“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100.”

[Neeqg to create additional perma-
nent posts for the work-charged
staff of the CPWD with effect
from 1st April, 1865 (86)].

“That the demand under the
head ‘Public Works” be reduced
by Rs. 100.”

[Need to prepare the seniority list
of work-charged staff of Faridabad
Electrical Division of CPWD
3N].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100."”

[Need to prepare the seniority list
of work-charged staff of Ghazia-
bad Electrical Division of CPWD
(38)].

“That the demand under the
head ‘Public Works' be reduced
‘by Rs. 100."”

[Need to supply statements of Pro-
viden Fund account for the
year ending March, 1965 to the
work-charged staff of Electrical
Division No. V, CPWD, in New
Delhi (39)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to prepare the seniority list
of work-charged staff of different
units of Delhi Aviation Electri-
cal Division of the CPWD (40)].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100.”

[Neeq to revise the list of excep-
tional units for seniority of work-
charged staff of the CPWD in view
of the fact that some of the divi-
sions have ceased to exist and
new divisions have been created
(41)].
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“That the demand under the
head 'Public Works’ be reduced
by Rs. 100".”

[Need to declare the list of work-
charged staff of CPWD eligible to
be confirmed as permanent Con-
crete Mixer Driverg in the scale
of Rs. 40-60 (revised Rs. 85-110).
(42)].

Shri Vasudevan Nair (Ambalapu-
zha): I beg to move:
“That the demand under the

head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100.”

LNeed to sp a housing sch
to enable the low-income group,
including the Government sger-
vants to construct their houses
R (107)1.

“That the demand under the
head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100.”

[Neeq to rationalise the rules re-
garding allotment of Government
r srl ~al ac Artd to

Government servants (108)].

“That the demand under the
head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100."”

[Need to utilise the large idle land
appended to the bungalows occu-
pied by Ministers, high Govern-
ment Officials and others with-
out cultivation of food-stuffs
(109)].

“That the demand under the
head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100.”

[Decision making eligible Govern-
ment servants owning houses for
allot t of Gover ¢
modation. (110)].
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“That the demand ynder the
head ‘Ministry of Works, Housing
anq Urban Development’ be re-
duced by Rs. 100.”

[Need to provide residential ac-
commodation t, low salaried
Government servants. (111)].

“That the demand under the
head ‘Ministry of Works, Housing
and Urban Development’ be re-
duced by Rs. 100.”

[Need to prevent rack-renting pre-
valent in  Government colonies.
(112) 1.

Mr. Deputy-Speaker: The cut mo-

tions are also now before the House.

st OfeTC W wear - IaTemy
AZIRT, HET A o A §

Jveayw AT : g o ov
WY L vARER T
g &7 |

ot MererET () ¢ IITETE
T, & o9 &1 o f e W A
o0 TN FT waw faa@r

awd, gefan de v wdegie
9T ¥gw 9« @ & 1 oo avr g
1965-66 & 89,14,15000 To ¥
s1faer 91 91X @ AT 74,94,76,000
®o FT 5479 far a1 § | ww foqiE ¥
o AR & o wifedt w1 forv g 9w
7 0% ¥ ArE wiieaw § A faw
W = dw o oy forr & ol g @
fawrfol 3w & & 7€ § | & I fawr-
foul & agwa § 199 0T q@ 0 o
& Wi gy Fopmeiwr ag
wwst & | Afew ara qg ¥ afers ot
feqrdie a2 Tt oY AF HraT AT W
fergaded gur &  wrd
qW T wg¥ §T *E SR A ) @
fis aga ¥© S I, g7 W 0T AWy
focqoft g1 & arz oY 37 F gu PT AN
o€ e A & ) W e o  §
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g F (T e @ ard § 1 ot -
WiT & amfeat & fg ¥ wem R
T & 1 ek o ar wrET A gq 0
A Ea Ry e
i o § o wd} e frc oy 4o
wifa ag feafr v wavem W v aw
@ ?

frafor, wrwrer e At foww
AWt (ot Agewe wey) : Ffafdea
W AR At gw T 8

oft Sy e ve : wwTT A w9 @
Lack 3

ot ST Wiz wer o gl

ot g wwew: & oy ook W
g a1 fr ww fawm & ST agy wF-
T AT & XA HT QR 2T ¥ Fraior
w1 zifae & 1 o I Y graa Y e
T & A A ©E 2w o fraior dew
T f g ? & ww fowfed ¥
TS GATY AT AEAT 9T WX A Far-
foit ¥t wf § 37 ¥ §9 Yeww w
TR 97

Tay a1 o § g A K
T § ) 3T Y A wewe W
arafedt A gfwme § 9 ATt s
N e 3R 9T et @
a1 AT gwry § fs 368 ey WY
s feqr g ST T e A #
wTar gy W wfeRe  Gitac
g wmem nad

o gy N Ay § et
m;mﬂ:gamg.nﬁ
w1k wr wrr a1 W o wAr avefr g
o Ik ford A1gdY wifwewed gard wa
& W amaY w9 I qras fer v )
& g § e wnfwdem o gk agt |
et g1 T & fal s ey Wi
wrm iy gt o7 Ty S gy wh



o6os.  D.G.1966-67

[ A wwv]

- ¥ ¥ Ay arqge fafedr sgama
S w1 o fawto e afey
A SR A R T w4 | WA
2efager ovr Y 0 § | ag A A
fad ey o A W @A & W
A § AT g8 @ar & fr T Ay
T grar § A &1 w=e ww { Aw@Y
e ¢ = fay fafeen seamm avr-
7éy 75 N o wrer gw afeew dw
F T9AT & WRE SHT 7SO qOF F qe-
Lisul |

THY & §T9 A9 § T 9 Jg w@ar
g fir & o @ 7% ¥ fory o oF ey
g1 AV WA 9 T B W A
FaT Iy | gy A Ao ) A
& g W gy AT e feram st B
IuET T @) 1 frad ww N7 7w @
€Y 3% =y T 72 iR @ Y @
¥ o M o1 w1 @7 ¢ A -
fortkwrr & spanfers & a1 7l ATw &
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17.3¢ brs.

STATEMENT RE: SHRI PURUSHOT-
TAM DAS KAKODKAR

Mr. Deputy-Speaker: The Home
Minister wants to make a statement.

Shri Harl Vishnu Kamath (Hosh-
angabad): It has not been announced
earlier.

The Minister of Home Affairs (Shri
Nanfla): I had given Intimation in
the morning.

Shy. Hari Vishnu Kamath: But the
Speaker did not announce it. It
comes as a surprise,

Shri Nanla: It is something which
hon. Members would like to know.

Shri Harl Vishou Kamath: That is
a different matter. In fairness, it
should have been conveyed to Mem-
bers in the morning. They did not
even know that there would be a
statemeat.

shri Kbadilkar (Khed): I had given
notice. . ...

Shri Hari Vishon Kamath: The
usual practice in this House has been
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that the Speaker or the Cheir tells
the House earlier, at least an hour or
two earlier, that a Minister will make
a statement so that all the Members
interested in the subject can be
present.

Mr. Deputy-Speaker: ‘lhen it may
be made tomorrow,

Shri Nanda: Sir, it is a small state-
ment. With your permission, 1 am
glad to inform the House that Shri
Purshottam Das Kakodkasr, regarding
whose whereabouts great anxiety has
been felt In This House and outside,
is safe in Rishikesh, according to in-
formation received by us. ‘This
mystery has thus been cleared up.
He is at present residing with one
Shri Sundaranand. We have taken
steps to establish contact.

Shri Hari Vishnu Kamath: Is he
sound jn body and mind?

Shri Nanda: He is sound enough 1o
write letters.

Shri Khadilkar: I would like to ask
a question,
not a

Mr, Deputy-Speaker: It is

calling attention notice.

Shri Khadllkar: Even then 1 would
like to ask a question. It is good that
the mystery has been solved.

Mr. Deputy-Speaker: What is the
question”

Shrl Khadilkar: 1 am coming to
that. It seems Shri Kakodkar wert
into hiding to catch the public eye
and this stunt put to great strain the
police autBorities and a lot of expense
to the Government. Will Govern-
ment think of taking some action or
will jt ascertain whether he 1is a
mental case?

Shri Nanda: We are glad enough
to be rid of it. At any rate, here
will be no further anxiety.

D.G. 1968-67 9612
Shri Hari Vishnu Kamath; Has the
CBI done it or someone else?

Shri Nanda: Well.

1741 hrs.
DEMANDS FOR GRANTS—contd.

MiNisTRY oF WORKS, HOUSING AND
URBAN DEVELOPMENT—contd.

Skri Subbaramam (Madurai): Mr.
Deputy-Speaker, Sir, I thank you for
the opportunity you have given me to
speak on the Demands of the Minis-
try of Works, Housing and Urban
Develop t. Housi is an im-
portant subject. It comes only next
to food and clothing for the welfare
of the society. Of the whole popula-
tion at least 25 per cent of the
people live in houses which are not
fit for living. They are unhygenic
and are situated in not healthy and
sanitary surroundings. They need
good housing,

Just a few days back one expert
gave a talk on housing. He said that
on an average it costs Rs. 5000 to
build a good house. If you take into
consideration that 25 per cent of the
people want good housing, it means
two crore houses are required and if
each house costs Rs. 5000, it means
Rs. 10,000 crores are required. If
you spread over thig amount for ten
years, even then It ~would cost at
least Rs. 1,000 crores per year. ! do
not know how far it will be possible
for us to find such a big amount.

We have Been gpending good, large
amounts for building houses for low
income and middle income group
people; but, if you look into their
needs, we require more gmount. If
you i the requir ts of the
whole soclety, I think, those people,
who live in slums and congested
areas, requife the foremost attention.

Government are constructing hous-
ing colonies for Harijans. Even therc
a house costg Rs. 1000, In a few
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years they need some
money is required for that also and
they find that Rs. 1,000 are not suffi-
cient to build a good house.
sidering all thes: things, unless we
find some other way to built good
houses, it will be very difficult to
meet our requirements. The only
alternative, I feel, is that we should
acquire vast areas of land, say from
five acres to 50 or 100 acres, accord-

ing to the requirements.

repairs and

Con-
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=t AteTT " ICAT G O%

AT FT IS4, BSG A 37 a7
v @ £

Mr, Deputy-Speaker: The bell is
being rung. The bell hag stopped
ringing and there is no quorum in the
House. The Houge stands adjourned
10 meet again tomorrow at 11 A.M.

1748 hru.

The Lok Sabha then adjourned till
Eleven of the Clock on  Wednesday,
April 6, 1986/Chaitra 16, 1888 (Saka)
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